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LOK SABHA DEBATES

12325 .

LOK SABHA
Saturday, April 27, 1963/Vaisakha 7,
1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Finance Bill, 1963,
which was passed by the Lok
Sabha at its sitting held on the
20th April, 1963, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

STATEMENT BY MEMBER

o Ayt (fgarv): womer warew,
3-3-%3 T FY oUN Iy F O
¥ @ & aWA 18 @ @1 fr AR qw
oF TigHz e 9% wmfer v @7 #iew4-
o A 6 93 Tz s g #fax
¥ agw frn 9@, w3 a6 aga g
qU F&F THFT BT qU w0 FF T
F W @ g gAT AT S A R
R0 1 TR A THAY I@TOHTT IFAT
482(Ai)LSD—1.
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JAF &9 G371 § faan, w4 99w
F¢ 9=l ST W FA H I T®
3w § % 33 F1ac & FI S AR 9r
ag wifee F1 79T, g 9% feqiormer
MfwEL FT 47 ¢

“The cost of the material may
be recovered from Mr. Humayun
Kabir.”

e T T F¢ far o #% 37
Tar & Fg faar ur R ag mfsex
FT A ¥ 1 a8 A A g oAl w5,
ag e av fwfaee aga ¥ w00
IFW I J@T FfET 9§ v Fw
ST AT fZAT | S g wrwer fagy
RUSSELAEEEIC KR K A rAR T
wifeeT &1 e a8 & | "7y foars &
I TF a1 Y a6 Y A, gieia
ag STea &, e & fag e &, s anr
&1 SR gERY q@ ¥ ¥ femr wfa
w9 araay gerfeae 7t faar, 7 gad
s ¥ 78 777 4 a8 wrfeex a1 ar
T 3§ afex g€ v g5% a7 #rf
faw & 1 @g st wifeex o7 fed o
FHAL FT WG & g ar A SHUSc A
arw & fami av g, Sfawag 9k
wifeeT &1 a1 a1 IEF fea . o7er wrHaw
1 41, 39 qimaw § A gea] Tl
e Ay Fgrar fa gg m ma as
A g€ AT ALY, W v w0 FfaA
faa ara &Y Az {Far w91 67
mfea? &1 Al o1, 99 TG TF a8
A T gL 1 WY AR T wawq g
g fF 7g wam daren g vw ¥
w37 W7 {RiTeeT 98w avn yrzae

-

FH QT .....
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O AETR  WF A q@T AL
% I AT A1 el A agw 2

AT TR ;e F AL g &
L LI CARE S

Fg "R

oY Tt - & a3 Fgar g v oag
gfar @ amr § fffe wgea 1
f gegiA Tosre AEEU F AR FW
FEAT FIX &7 | 99 93 B F<
ferm wmw % g 3% §, WX fafaet
qgT #1 &ede g9 7w fagr wmw
ar zan @ fus afr & 5

“Cost of the plates may be
recovered.”

7z A fad otz Fr Fwa &1 oFgH
QY JET AN @ MR TF F ¥ fody
ITA AT @Y FTFRS &I ¥ I1@7 2
gAY &7 | qF ar weeraR § 1 T
©F G AT Y AR A WA FT Y AT AR
| FT §Y, BF UF AT & WA FT ALY §,
%% Y ag & fw adq mwa § ar 7¢h
AT 1237 FW TF AGRLY A
FaEn A iy ar adh,  qivanay
QI gz gl

A0 A oo a8 § R fafrmex
TR ¥ T2 & fF g8 v URi wEe
a5 & afvy & § MY FEOET i 39
TER F WE TG94, 8 ¥ fae
2 Famm e fr ey ag qar
awl frar @ g 3337 F e #
s &7 %3 9%, AfFT F qa 7 «n
AFT | A T4 TH A@ 1 A% § R
T 93 TFW dgF X I gf g ar
LA
&hri Tyagi (Dehra Dun): What is
it?  (Interruptions).
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AT IR FEAFT AT A
fesmav & ag @ wwr g v
T 3T §F F I[WE A F) @A T T@
qdqT T qFAT € ) THH A ¥ 47 A0«
A Z#E 5 g 7 AN F1 a7 03
T gg a1q T Fo fr ag A wifgex
F1 g1, afex S gua WiHaL § AT
qiT g1 1 WX wifseT WR wwEw
TG T &F AT AT E ar I§F
far & g AT g, @@l S et
HX F7 agc TG WATT TH S T A
Ll

Mr. Speaker: Now, it is a different

thing altogether,

QTR W HTAEE S 7§
1T T W AT FIAT TR §, TEF
iroonfgr Fw@@ & ud w9
39 fe wr a1 o, A I ¥ 4%
aeaF g Fife  fafees @gm &
7g fear f& e 9% & oie afefede
wt wfga faar f& wwe 9% &7
qHz M IE AT A TFATAN
fer 1\ @@ 3w wfwa €

WY AETEl qgd  dAgF F FAd av
g T S AR A fed guod o
HIT AY AT qH AEE X @O T8
g o f% 37 & gg ¥, 9AF N
¥ yaifas, a qx v fews @t
A W & oqSt gd 1 gar
T § gW TR I gEQ § HIA AT
| OF I7%Y zow gNI, 91 OF AvET TF
Az gy ¥ ol gu aa F1 03 X QR
&t gAY wrerw gvm fF F ege 8.
BT AF AT qT Ay ST HY A
=ifed a1 f% § aew & gy F; @
W\ qg T AT K AT | FEI A Y
ST g7 f ag Aqee fwfsrer Ee-
s w1 qaw  fefmfawe oo oo



12329 Statement

g s R awafer T}
S M AFAF AT TG E |
T qe AT A0 § T 9 oo}
%1 frfaeeT amga & 4waem A9 9y,
afaw oud ey o oA & g
gy ag wifeex 9gw 3 N faar 5
¥g FW AT gAGT FaX F§ wga Ft
aE ) §@E A g fr g ¥ sigie
g 3¢ gy fF S A a0
ff 3asr Fw Tifad 79 =0 faag
%o fza & w3T g, Afgw a8 =Y @
w$ 1 zEE  weEr arfr e 19§
# 7@« TE AT | AW T 9T A9 @2
e FT AT war § ) AWl Eeded
™ fag T & | WX WA ¥ A
F} A g8 I W HEX 3
A iy wifee A §, wfee¥ 41 g
YA &, Ca; g § o fF gad
g FE AR 907 g, 98 T Fad
TATS § 1 IH I AT X FF a9l
% Fgr o v wew § 1 WOV A A
¥ oaThe AT At & FF W AGY AT
SqMEAT, TFF TR KA ST
& gL U ¥y §ed ¥ fag gg oaa

$ @ § fFom e §argion

# gHA g g fE S g 98 v R
qE AT TH Y 0T FE W &, dgm AT
Fazg TR EARSF Fg@
WX T G q FI% 937 #qY gra o
39 W g g gqT 1§ wax & av
grod & fenfaa st wwe w1k a8
g g wfgs o
Shri Kapur Singh (Ludhiana): If
I might say so, you have given your
verdict, and you have rebuked him
and he has admitted his fault, and
he has apologised and I would now
request that his statement should be
accepted as a full apology.
were RERT ST g3 & oo
YT T Afed 7 a8 Ta ¥ I°€r
gl & ey =EAvE

VAISAKHA 7, 1885 (SAKA) by Member 12330

Shri Kapur Singh: This is my sug-
gestion, that this statement should be
taken as an apology and he should
not be allowed to....

Mr. Speaker: He ought to highlight
it. He ought to say it in so many
words ‘o qg § @A gE, § 4T §
o ARATE 1

Shri Kapur Singh: I merely wanted
to submit that the way he is accus-
tomed to speak he might make a

further mess of things. That is only
my suggestion.

Shri Gauri Shankar Kakkar (Fateh-
pur): Shri Bagri has actually said
that it was a mistake on his part and
he has expressed regret that he had
said so earlier.

worw T W T T
AT ST | T A= A g |, AfET
TR oW g A

o AW ;WA R, ...

wegw " - & fag gar g ay
FZ R, TR A T GLATE

stamy  Fgrad R WO
fraga #war g f& @Y R A s
Y w0 @, WS & wa &0 fawr
qT 7g W w30 7, forw F AR wqgw
gt &\ {7 T A qGT, HAATA-
@ HHY A Fgrar | w9 fag &
W A ARHE Tl g, afFAy
Y 7ur Wy &1 W § % 9g S

gere wElEw : WIT T AT q
ey IET F ogr A4t ?

sy ATy : 27 M &7 @i ?
R gINr F sErT 17 fraror dar
frar1 & o7 @ s £ fA g
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srfeex F¢ fore @Y €, ag fedioaw
wifea= #1 At a1 | AfFT Y TAST
HESC T AN w1 faar 97 gE 27 At
X QY qAATE

WIR WERE © WY TG AT A
AR (AR AT AL ! FT AT G
FT R & I TN R AG FW | AT
fads ag #y & 5 war 7@ ¥ g3

st ar : weme wIigg A
CiccEigenc it K|

WTqe WEITT : WY 98 77 W@ 1 |

#7 orq ¥ faw oF gare faar g

AY QEUEY AT WA WL FT N
21 zafom xum ¥ e gd, e
gl g |

Mr. Speaker: The matter is closed
here.

11,10 hrs.

POINT RE: VIVIAN BOSE
COMMISSION REPORT

Shri S. M. Banerjee (Kanpur): 1
have asked your permission to raise
a matter concerning the Vivian Bose
Commission Report. A report has
appeared in the Statesman today to
the effect that “top-level consultations
began here today on the Vivian Bose
Commission’s Report on the Dalmia-
Jain concerns”. This is based on the
report that the Attorney-General and
Shri Vishwanatha Sastri have sub-
mitted.

What worries me is this. I have
been saying in thid House that this
report should be made available to
the Members of this House before this

APRIL 27, 1963

re: Vivian Bose 12332
Commission Report

House discusses the Vivian Bose Com-
mission’s Report. It is stated in the
press report to which I have just
referred:

“These discussions are likely to
be concluded within the next two
or three days so as to enable the
Government to make an early
announcement on what it proposes
to do about the alleged malprac-
tices revealed by the Bose Com-
mission which started functioning
more than five years ago”.

My fear is only this. The report
on the Vivian Bose Commission’s
report has already been received by
Government. That is why I wanted
to raise this matter yesterday. Gov-
ernment are taking a decision there-
on. According to the press report:

“The Attorney-General and
Mr. Sastri are believed to have
reported that the alleged malprac-
tices revealed by the Bose Com-
mission were more within the
purview of commercial morality
than commercial law.”

I want that Government should not
take any decision on this Report un-
less it is fully discussed in this House
along with the Report of the Attorney-
General. Moreover, after it has come
up. ...

Mr. Speaker: Order, order. I have
followed him.

Shri S. M. Banerjee: I only say this
House should not be reduced to the
position of having to discuss it
post mortem.

Mr. Speaker: Order, order. There
is no question of post mortem. That
Report is coming up here for discus-
sion. He only wants....

oft aurgY (fear) © zreger wiiy,
faesr & qr F w2z F LA
Mr. Speaker: Order, order. The

hon. Member is intentionally obstruct-
ing the proceedings. Shri Banerjee
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had taken my permission and then
stood up to raise a matter. Shri Bagri
interrupts the proceedings while that
question is being discussed.

Shri Hari Vishnu Kamath (Hoshang-
abad): As regards the point Shri
Banerjee has raised, may I also request
that before the House starts discuss-
ing the Vivian Bose Commission’s Re-
port, you may kindly direct the Gov-
ernment to place on the Table of the
House either the Report of the
Attorney-General or at least a gist of
the Report, which will help us to dis-
cuss that Report?

shri S. M. Banerjee: The full Re-
port.

Shri Tyagi (Dehra Dun): Is it not
the privilege of Government to decide
as to what they are going to do?
After all, when they come before the
House. ...

Mr, Speaker: Order, order. Let the
Mnister say what the attitude of Gov-
ernment is.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The Report was
received only day before yesterday.
Naturally, Government will like to
take a couple of days at least to con-
sider it. In fact, we are going to con-
sider it immediately. It will be only
then that we can say....

Mr. Speaker: There are two re-
quests.

Shri Lal Bahadur Shastri: As re-
gards placing the Report on the Table
of the House, Government will have
to think over it and take a decision
after having lovked into the Report.

Shri S. M. Banerjee: My point has
not been answered.

Mr, Speaker: They desire that in
order to assist them in the discussion
of' the main Report, the other Report
might be made available to them The
second request was—it is of course for
Qovernment to decide, I am not giv-
ing any direction or order—that any

Point VAISAKHA 7, 1885 (SAKA)

re: Viv.an Bose
Commission Report
decision on the Report might be post-
poned till discussion had taken place
here.

12334

Shri Frank Anthony (Nominated—
Anglo-Indians): I am very reluctant
to say this, but there is a danger in
this matter of the legal process being
infringed. I do not know whether
Government knows—unfortunately I
appeared in my professional capa-
city—that with regard to criminal
charges covering all these things,
there is an investigation pending, and
the Supreme Court only allSwed the
Commission to function on the clear
understanding that they could not
function as an investigation into
offences, and the Attorney-General
has made it clear that they could only
function so that they could advise
them about the commercial law. I
am not canvassing the guilt or other-
wise, but I say this that there is a
danger that while the alleged offences
have been investigated, things may
be said to prejudice the persons con-
cerned. After all, one of my clients
is in jail, but still he is entitled to the
protection of the law. Nothing
should be said over the investigation
or the trial that is going to take place.

Mr. Speaker: That we can judge
only when the discussion takes place.

Shri S. M. Banerjee: May I make a
submission? I have not raised any-
thing which was pending.

Mr. Speaker: He has said it and the
Government has heard it. What atti-
tude it adopts, whether it places it on
the Table of the House or not, or
whether it takes any decision before
it is discussed will be known.

Shri S. M. Banerjee: About the
point raised by Shri Anthony....

Mr. Speaker: Shri Anthony would
raise it again perhaps, or any other
Member might raise it, when we dis-
cuss it. What is said then would be
seen at that moment. We cannot
decide at this moment what we will
say or what we will not say at that
moment, because when the discussion
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takes place, then Members certain_ly
would have every opportunity to d\§-
cuss the report, and if any objection is
taken to a particular portion, then
alone I can decide.

Shri Hari Vishnu Kamath: Will you
not be so pleased as to advise, if not
direct, the Government to place the
Report on the Table? It can be a
suggestion to the Government.

Mr. Speaker: This is for them. The
Commission was appointed by the
Government. It is for them whether
they decide to place it on the Taple
of the House or not. I cannot give
them any direction on that poiqt.
That would be seen when we begin
to discuss it. It has been brought to
their notice that this is the desire of
some Members. They will decide.

Shri A. C. Guha (Barsat): I think
the discussion on the Vivian Bose
Commission Report was delayed in
this House because of the enquiry by
the Attorney-General and  Shri
Shastri. It was, I think, tacitly agreed
that the Report should be placed on
the Table of the House and then the
discussion should take place.

Mr. Speaker: This also the Minister
would consider.

Shri Daji (Indore): The Home
Minister said that it would take *wo
days. Can we expect a Teply on
Monday or Tuesday about Govern-
ment’s decision, because otherwise we
cannot discuss it properly? We would
like to know the reply at least.

Shri Lal Bahadur Shastri: We will
be in a position to give that informa-
tion on Monday. We will be able to
explain what the Government propos-

es to do. !

Point APRIL 27, 1963

re: Vivian Bose
Commission Report

11.18 hrs.

12336

OFFICIAL LANGUAGES BILL—
contd,

Clause 4— contd,

Mr. Speaker: The House will now
take up further clause-by-clause con-
sideration of the Bill to provide for
the languages which may be used for
the official purposes of the Union, for
transaction of business in Parliament,
for Central and State Acts and for
certain purposes in High Courts.

We are discussing Clause 4 We
had fixed 15 hours, and we have taxen
19 hours and 5 minutes. Probably it
could not be conceived in the begin-
ning that we would take so much
time.

Shri Hari Vishnu Kamath (Hoshang-
abad): We have agreed to sit one
more day, Saturday, which was
not originally scheduled. So, you
should give more latitude.

Mr. Speaker: Whoever speaks shall
be very brief, because every aspect of
the matter has been discussed. Not
more than five minutes each.

Shri Hari Vishnu Kamath: This is a
pivotal clause.

Mr. Speaker: By 230 it should be
finished.

Shri Hari Vishnu Kamath: May I
request the Home Minister to throw
some light on the changes he has
sought to introduce, because the
whole thing has been, changed, the
whole scheme has been reoriertcd?
Let him explain his own amendments,
so that we may wjthdraw some of the
amendments we have given, if
necescary.

The Minister of Home Affairs (Shri
Y.al Bahadur Shastri): I think I have
fully explained when I was replying
to the debate. To begin with, I ex-
plained what these three amendments
meant. I would like to save Lhe time
of the House.

Shri Prabhat Kar (Hooghly): I
have moved amendment Nos. 75 and
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76. The hon. Minister has moved
Amendment Nos. 158, 159 and 160.
159 says: *

“and the President shall cause
the report to be laid before each
House of Parliament, and sent to
all the State Governments.”

While speaking on his amendment he
explained that there is no bar on the
State Government to place it before
the State legislatures and having it
discussed there and send their views
also. Our amendment reads:

“The President shall thereafter,
refer the report to the State
Legislatures for their opinion. The
President shall refer the report
together with the opinion of the
State Legislatures to Parliament
for its recommendations before
decision is taken.”

We have seen that in this matter there
is a gulf of difference among the Mem-
bers here in Parliament. At least in
the State of West Bengal, we have seen
their resolutions. If we send the
report only to the State Governments
but not to the State Legislatures, a
democratic study will not be available
either to the Parliament or to the
President. It is better to have the
views of the State Lcgislatures and
their opinion is taken thereon. That
is what we have suggested in our
amendment. There is no doubt after
listening to the various views expres-
sed by the hon. Members who partici-
pated earlier that this change should
be made. There is an assurance of the
hon. Minister to the effect that it can
be discussed. I just want to make that
provision in the law.

If our second amendment is given
effect to it will read that the President
may after consideration of Parlia-
ment’s recommendaticon, instead of
reading as ‘the President may after
consideration of the report’. The
recommendations of the Parliament
should be considered by the Presidex:
before coming to any final decision. I
would request the hon. Home Minister
to consider the feeling expressed and

VAISAKHA 7, 1885 (SAKA) Languages Bill 12338

take all precautionary measures so that
when a final decision is taken on this
matter the views of the State Legis-
latures could be taken into considera-
tion by the President and this Parlia-
ment. That is why I have moved
these two amendments. '

=t ay (STOAY) : TEA wRRT,
w faggs ST AT ¥ § 9g WTE
fafaex aga s st ot & a=
T FETES | 59 fagas sy
domT 3 ¢ ST A gafeorw qoaAest
gy &, gfew @ dR
&t T & AT dRm ¥ & wtfg et
# FweE g TE g AR A ag @
fr zq 1 o el A QQoy O
HAA FAA AL | G 89y F A
TF FASr FTAW gRi¢ SR Jg FAY
fez @it Wk faame 60 fr =
T T gt g Al g & 1 7
waer oA foR g e & A
TG IQ ¥ 48 AHAT {850 JF AT
IR | " ag ¥ fegRr Wit gy
g g | |

F9 g OF fagm 6 wwar
fox WA agEn s gt fawy wma
J gz %y fv agi fev A e oy
¢ afew fawr & aomm  fer N
et § zAfam & awry fadr e
oY 2 1 TT TF FETR 0Faa g A o
gET g 1 s wma fagw fwoag
T Fgr 39 § Fgar Agw fw afe §
#g fF o faar F A g F g ey
AFH AWM @Y F I w3 & fF ag
femradt @ | dfow w HFEcar g
g fr g@ fagas & oifa €vr & famr
safa e &Y ag +g far smam fw
& awafss fggt o € WX
w@ * o fr Qar depana fewe
7% AN 1 0T WASA & qF wex AfF
R A 9T fgr & gafowq 1 @ §
@ 2w, Iqw, T wfE, @ oW
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wR gt Jea wwg o fear
g Q@ § A ewmar fF ogEd ar
TIOS Y TI AWK T MEAT FAT
fF 75 fer == fefaw &, aer % sfwa
grm P gEd wrfas Wl F o
TR N aga & wafea § 7 w748
Wt s g ¥ ST | A
oA & Wifgd | oww aga § @
oW A in Ry ) T A fy
9T gl WIE | §E W AR
ferdt & 1o sufad & #R gH & o
®1 €A & Fgr Tifgd | ww § gy
¥ s¥ af: wfm o faammea 53 ar
Tg Sfwa TE gFm | gWiad &uT F
T &1 FET SF W@ AR 3G IE
¥ fewdt Sama S Sy 1 iy &
aaan g f& o s F 9 AW &
g SfF Gy aray &7 FifwE &3
R B TFHI AR Y WATH S FI
I FIF 9% w9 AU fwar g
THIX FTHA Wigd WETeHT S &T a9
SUIRT W § | WEITHT T A Aeaw
W% TERE & ) A ug faer g —

“If the medium is changed at
once and not gradually in an
incredibly short time, we shall find
text-books and teachers coming
into being to supply the want.
And if we mean business, in a
year’s time we shall find that we
need never have been party to the
tragic waste of the nation’s time
and energy in trying to learn the

essentials of culture through a
foreign medium.”

IeH A A W R

“Our language is the reflection
of ourselves, and if you tell me
that our languages are too poor to
express the best thought, then I
say that the sooner we are wiped
out of existence the better for
us.”

Languages Bill 12340

FArq ¥ % fag du wgAr & fw
fer arell & a9 g weAw A |
7z seR  fafaeex wR st e &
A9 Hag FEEET § | AT ¥
frase ¥ wrafer ST d 399
ot at F@T TAI R T I
arey ¥ gad fod sway qarsT fear
g —

“section 3 comes in?.o force; the
use of Hindi language shall be
made for all official purposes of

the Union and for the transaction
of business in Parliament.”

AT FET U & OF g7 9ra & A
o grer F Aty gy afgd | e
YT & JFHH & FT FTAW FG@T 47
at g fg=r Wy wifagt Far9 oear g
AUl

IAT W2, UFAEATT, A, TE
s 7zt & 5 o Fea Sramag
yuay d i fedy IS A oag
w&r g 30 fadas #3741 # ga)-
ud fom s | wR g F R &
sfa SUer 7 aqwa Aifa mdr wr &
o7 7@ faiaw 7 genadAt I agy
TN WA T AR U A
WIS WX TS WINT & Wo—co A H
WY ST A TAW | W Ay A

‘7 mifwHe wwEr g W Ak i @Y

EqE ¥ oY [ H amr A I
FTHTT FT AL F A7 AT(RT |

A wwEEE meR (faaE)
weger wered, i 39 fqaaw Y uryg
¥ QT S wee §AEA ST fear @
g% fger g g & - —

‘YOI F AT S ENT F |

Iy 7l & Qv afT o
a1, TEE ETO AR wigea
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Wit g ¥ faatwa &l
F1 afaiafaa avww T
gaedt FY §F qOAT & TgAA
¥ aife f7g 73 o &6
gra Tz wFeT A F A fF
ag ary ww AR Prdt wAfa
aF, St qw 99 ¥ Afaw 7
g1, @ <, ar 4 9
T ey sy 07

T §ATIA FY I FT A e AfY-
s Ag § F 99 aFe A qeuy ¥
qedr WY Ty #Y 4F ag W
fog o ¥, I ¥ qg A6 7 q ST
T & ggdr arfaanieds #98 7er
Tz mifearied FAET ey ® §3 )
ag Lo auf A fgedy ®) sty v fadreror
Fo AT gt #Y gafx v faderor
FvH ¥ g gg "oy fooE ey
e FEEI AT W I 97 yenfaat
o AT | TEET ETE WA g7
¢ fir g TR AHT § 48 I T Iy
2 fr qeoy aF fgdr g7 feafg § /@)
gy arfy fof g At o dw ¥ ag A
g1 T FY 3H gFAar ¥ fe waw
¥ ggwa 7 g Y N Al g e
FY 99T T ET X A & IR
gaat dar0) & fa g @ fon s
FifF fogey (x oWt & 3 39 78 #¢
¥, 99 QoY AN I FT AT o
faar o @Y W I AT A TR fE
58 givfrag sra as T o faar s
QoY ¥ FWT THEF (F TW AFT A
FHEY T8 A AT F7F A AT giay
¥ f@7 3q 937 9 6T @ F FIW &Y
o g ) UEAT fZAY 7w ar 3w Ay
orer ged aT fFE SFT ¥ Wy g,
Ty qr s gg & fF ArE g,
foak fir @ wear & sfafafa s
dz9 § W g WU WIA TIAT &Y
wEaEl @ Wy qua wawg &, 9

g Ta gaw ¥ AT 77 gemla § Al
TR @I 18 S wfgedr et aeay
& wzEr § TAty 9em{ea ot g 6
SAa agaT frg qa § anar g 7
W AT A 2 6 G(Fa ¥ gat F18
fagw cgmear @Y & f fgeramey
AT AT AT 013 AT T HCnfg=y
/TN ASAT K qAT LG AT T )
afeT oF gEl ge ¥ mfg<aet
TSGY FT AT STAT T FFAT € | TT 3G
fom w7 fF drw gar & ufir-we
TS F 9IEq] & qgAdT A frg qu ¥
/e fea1 § | X 97 AIeAl § agAa A
T q ¥ uwad foar fF geey & W
fer=e g avm +Y ¢f & fx ey oo
MIT & w1 § any famr wrg, av g
T T owAY W) R qr 9™, wfEd
IT 91 a9 & I, g geso ¥
TR, F T Fr W waly g T @)
s | & R Fa =gar g 5w
Y39 ¥ OF @I WA wiaA =mied,
ifr wrae adedt gq gIFR ¥ Hay
¥ ag ws fr Taft fogy ogg awt
¥ @y srEw & fgee ar oA
& gfa T qTHR FT IqeT WA @ R,
afF o9 § T oq FF W Fak &
AU g FX TA g AT TF FT
Y sraex fear v g, e A @w
¥ Qmr T g

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, in respect of clause 4,
I have moved two amendments to the
amendment moved by the hon. Home
Minister. My amcndment No 172
seeks to provide for the constitution
of the proposed Committee by the
President. My amendment No. 173
seeks to omit the expression “and sent
to all the State Governments.”

While I welcome the definite provi-
sion of a time-limit in clause 4 for
constitution of the Reviewing Com-
mittee as laid down in the official Bill,
I should like to say that the proposed
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change reaily is not a very happy one.
The proposed change is:

“there shall be constituted a
Committee on Official Language,
on a resolution to that effect being
moved in either House of Parlia-
ment with the previous sanction
of the President and passed by
both Houses.”

I understand it to mean that the
resolution would have to be not only
in respect of the composition of this
committee, but also in respect of the
decision to constitute such a com-
mittee. If that is the import of the
proposed amendment, I demur to it.
1 submit that it would be very un-
fortunate to leave this option to any
one within the framework of this Bill.
1 would also like to submit that it
would not be in consonance with the
-‘Constitution.

But what is far more objectionable
in the proposed amendment is the
official amendment No. 159 which
seeks to provide that

“the President shall cause the
report to be laid before each
House of Parliament, and sent to
all the State Governments.”

This is a concept which, in a some-
what watered down form, seems to
wave been borrowed from amend-
mert No. 145 moved by Mr. Frank
Anthony. That amendment, in its
sub-clause (bh) says that English shall
continue

“for the transaction of business
in Parliament until otherwise
decided by the non-Hindi speak-
ing Legislatures.”

“That is to say, we are being asked to
créate what I would call insuperable
barriers and walls between the
regional feelings and the national feel-
ings, and it is very unfortunate. The
proposed official amendment is a con-
cession to the regional feelings and I
feel that we should not allow regional

APRIL 27, 1963

Languages Bill 12344

feelings and regional chauvinism to
hold in ranson the cause of national
unity. I feel that it is not proper to
make a reference to the State Govern-
mentg or to the State Legislatures in a
matter in which the primary respon-
sibility is that of the national Parlia-
ment. It has been said time and
again that this is a national problem.
Let this, therefore, be dealt with by
the national Legislature. Have we
not here a complete representation of
the people of India and indecd also
of the various States constituting the
Union of India? If that is so, there
is no warrant whatever for making a
reference to the State Goverrments
separately in supersession of what-
ever may be decided here in this
House and in the other House. That
is why I commend for the considera-
tion of the House the amendments
that I have moved.

Shri Harl Vishnu Kamath (Hasbang-
abad): Mr. Speaker, Sir, before I pro-
ceed to speak on the amendmenrts that
I have given notice of and moved, 1
should like at the outset briefly tu re-
but the charge levelled against me by
my hon. friend, Shri Bade. He said
that I have done injustice to Hindi—

ferdt  wra wegm fr 3

Mr. Speaker: That was only an
affectionate reference. Probabiy no
reply is needed for that. He may
proceed further,

Shri Hari Vishnu Kamath: 1 want
to make a more affectionate rebuttal
and refutation of the charge.

Mr. Speaker: That was only out of
affection; he is not here now.

Shri Hari Vishnu Kamath: I only
wanted to say that I do not hate any
language, even a svnthetic language,
not to speak of a composite language;
because the eircumstances of my life
have been such that I learned
Kannada, a litle Malayalam, Tamil in
Madras, Bengali when']l was in Bengal
later and then Marathi and Hindi in
Central Provinces and Berar where I
was posted. I also learnt Sanskrit.
So I do not hate any language. The
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more languages I learn the happier I
feel.

Mr. Speaker: Then, he is a real
Indian—except the Punjabi,

Shri Hari Vishnu Kamath: I will
have to sit at your feet and learn
Punjabi also in the coming months. I
shall be very happy to learn that.
That is my electric attitude towards
language.

The instance 1 quoted yesterday
from the House records only was with
the intention of showing that even in
the House hon. Members have shown
‘a genius for synthesis or assimilation,
and after 15 years of Hindi here we
have got still such a language. 1 did
not object to that language also.
After all, what is a language. It is a
mere vehicle of the thought, a medium
of communication. Therefore, 1 do
not think there was any need on Shri
Bade's part to take as an offence what
1 said yesterday.

In regard to Madhyva Pradesh, 1
have consulted many people there.
While they are very particular about
Hindi, nobody, as far as I know—
those with whom I have got political
coniacts—objects to the continuance
of English even in Madhya Pradesh
until such time as the southerners
pick up this language for a workman-
like use of that language. As I said
yesterday, it is not that any of us
}oves Hindi less, but we all love India
and Indian unity more. That is the
pole-star which is guiding me, and I
am sure my collcagues will agree with
that sentiment.

The Home Minister has completely
changed the original scheme of this
clause 4, and al] the changes that he
has now suggested reinforce the con-
viction I held earlier, that it would
have been far far better for the Gov-
ernment to refer the Bill to a select
«committee. They arc going on sug-
gesting changes at this late hour.
Instead of that, if they had referred
the Bill to a select Committee, we
could have sat there in that cool and
calm atmosphere—you are very well
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aware, Sir, that the committee atmos-
phere is much cooler and calmer, and
you have guided us often in the com-
mittees—and considered the Bill. It
would have been far better for the
Government to refer the Bill to a
select committee. I would urge you,
Sir, that in future at least—I do not
know whether the rules will permit
the House to do so, but I seek your
guidance in that matter—you may
consider this suggestion: I would res-
pectfully suggest to the Government
that whenever a Bill is introduced by
them, in the House, they should abide
by your advice, as a rule, as to whe-
ther it is a major Bill or a compara-
aively minor Bill, and all major Bills
must as a rule go to a select commit-
tee. The committee procedure is
very helpful for development of par-
liamentary traditions and conventions,
and parliamentary institutions deve-
lop because of these committees. The
more committees there are inside the
Parliament the more time we could
bestow on the Bills there and the less
time we spend in the House.

I do not see why in this particular
Bill also they are in a hurry to rush
through this legislation. The dead-
line according to the constitutional
provision is up to 26th January, 1965.
Today we are in the middle of 19G3,
and I cannot conceive of any
objection that could have been raisad
or the Minister could have thought of
with respect o referring this Bill to
a select Committee.

May I, therefore, Sir, in future at
least, urge you to consider such
matters so that you will decide as to
what is a major Bill, and I would ri-
quest the Government to abide by
your advice in this matter. And, all
major and important Bills must go t»
a select committee, and in that way
we can promote parhamentary insti-
tutions in the country.

Then, Sir, I come to the amend-
ments that have been moved by the
Home Minister. He now suggests a
committee on official language on a
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reslution to that effect being moved
in either House of Parliament with
the previous sanction of the President
and passed by both the Houses. And
the Committee shall consist of thirty
members. If the portion “with the
previous sanction of the President” is,
for the time being, for the nonce,
kept aside, then I would submit res-
pectfully this is a Parliamentary Com-
mittee. So, how does the sanction of
the President come in and why should
it come in? Because of the require-
ment of article 343, for everything in
the matter the sanction of the Presi-
dent is necessary. Therefore, it is not
an integral part of the amendment
which would detract from the charae-
ter of the committee as a Parliament-
ary Committee and I cannot, for the
life of me, understand why the report
of a Parliamentary Committee from
you read out yesterday the functions
of a Parliamentary Comxnittee from
the Rules of Procedure I need not
repeat it again—why the report of a
Parliamentary Committee should be
submitted to the President. I am
firmiy of the view that if we want to
promote parliamentary traditions,
institutions and functions in this coun-
try and make Parliamentary a strong

force in our country, and I am sure,’

Government is as anxious as we are
in that position to make Parliament a
strong and vigorous institution in our
country, I have no doubt in my mind
that, so far as parliamentary com-
mitlecs' reports are concerned, they
must inevitably and  ineluctably be
submi‘ted to Parliament and they
should not be submitted to the Govern-
ment or President.

Shri Frank Anthony (Nominated—
Anglo-Indians): It should be liable to
change by Parliament.

Shri Hari Vishnu Kamath: 1 am
coming to that. I have moved my
amendment with regard to the Home
Minister’'s amendment: for ‘“the Presi-
dent” substitute “Parliament”. Then
the sub-clause will read as follows.

Mr. Speaker: He need not read it.
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Shri Hari Vishnu Kamath: All right.
1 will not read it. I shall not take the
time of the Homse by recading it.
Therefore, I would like to urge that
the Committee’s report must come
before Parliament, must be laid before
the two Houses of Parliament. Then,
I have suggested a further procedure
for the consideration of this Commii-
tee's report, by my amendment
Nos. 162, 163, 165, 166 and 167. I
would suggest that this report of the
Committee, after it is laid before Par-
liament, should be sent not merely to
the State Governments but also to the
State Legislatures. Because, I feel
that in the immediate future, there is
no prospect of changing the Govern-
ment in any State. I am sorry about
that, but there is no immediate pros-
pect. That means, the same party
will run the Government in all the
States. But, in the State Legislatures
there are parties which, some of them,
are not represented in our Parliament.
They are not represented in the State
Government either, because the same
party rules the roost in all the States
and at the Centre, Therefore, unless
we give an opportunity to parties
which are not represented in the State
Governments, which are not repre-
sented in Parliament, to give their
opinion fully and lawfully in a par-
liamentary manner on this Bill, our
reconnaisance or our attempt at get-
ting the opinion in the country, the
national opinion in the country, will
not be completed. Therefore, I
would urge that this report be sent to
all the State Legislatures and State
Governments.

Then, 1 have got one other amecnd-
ment.

Mr. Speaker:
brief.

He should be kindly

Shri Hari Vishnu Kamath: 1 have
got specific amendments, and that is
why I crave your indulgence to take
a little more time. I refrained from
taking part’in the first reading of the
Bill, because I abided by your advice
and you said that you would give me
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a little more time during the discus-
sion on the clauses. Otherwise, I
would have spoken during the gene-
ral discussion. Now I have to urge
my amendments for the acceptance of
the House and try to convince the
Home Minister, if I may. I do not
krnow whether I wil]l succeed in my
attempt, but I will try, and I hope the
House will be with me, at least a
major part of the House will be with
me and it will bring gentle pressure
to bear on the Home Minister s8 that
ne may accept some of the amend-
ments, if not all.

I would only like to say one word
before 1 close. The change, the al-
tered scheme of this clause, provides
for this Committee. I have dealt with
that.

Now I will make another suggestion
by the way. 1 have not given notice
of an amendment, but I will make a
suggestion only for his consideration.
Tris committee will come into exist-
ence ten years after 1965, that is, in
1975. In the Constituent Assembly—
you were also a member of the Con-
stituent Assembly-—I remember that
some of us suggested very earnestly
that the time limit provided for the
switch-over to Hindi should not be 15
years but should be what is regarded
as the period of a generation at least,
that is, 25 years if not 30 years. But
that was not accepted. They thought
that they could do the thing very
quickly. They banked too much on
their own powers. They were not
cqual to the task and they have ncw
come forward with this Bill. Perhaps
it would have been better if the sug-
gestion were accepted in the Constitu-
ent Assembly itself and that deadline
had been fixed at 1975 or 1980. Even
now, at this time of the day, I feel
that the leaders of the non-Hindi-
speaking States must be taken more
into confidence in this matter even in
regard to these committees that
would be formed. I would suggest
that in the committees that would be
formed the majority, if possible,
should go to the representatives of
the non-Hindi-speaking States.
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Shri Frank Anthony: How will that
help? They will get all their party-
men there.

Shari Hari Vishnu Kamath: They can
accommodate. ... (Interruption),

Mr. Speaker: Order, order. He may
be allowed to conclude.

Sari Hari Vishnu Kamath: Apart
from that, every-xear, that is, annuat-
ly a committee, informally perhaps if
not forma:ly, of Members of tiis
House and of the other House might
also go into this matter as to how
much progress is being registered
by the Government with regard to
promotion of Hindi as the Union
language.

One final word and I have done. In
all these matters, particularly in this
mattor, the Government and all of us
should try to consider three aspects
of the matter, namely, what is neces-
sary, what is dcsirable and what is
possible.  Unless all these aspects are
borne in mind the Government or any
of us will not be able to get an overall
picture of the situation. It may be
that some of our Hindi totalitarians
would like to have Hindi only and no
other language. To them I would say
this much, though it is desirabie it
is not feasible. Some of my hon.
friends who are very passionately fond
of the English language only, to the
exclusion of Hindi, want that English
must get a predominant position. To
them I would suggest that in India, in
our country, it is now necessary for
us, not as a torchstone of nationhood—
for that it is not necessary—but for
carrying the entire nation forward to
the goal, to give some sort of recogni-
tion to a language, not as a national
language—all the 14 languages are
equal in that respect—but one langu-
age, which though it is not spoken
by the majority of the people is spoken
by the largest single group in the
country. It is necessary for us to give
some more recognition to it than is
given to other regional languages in
an official manner.

Mr. Speaker: Shri Banerjee. Again
and again I would have to request
hon. Members that they should be
brief.
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o Wo Wlo gl (FTYI)
weger Ty, 79 (a7 ®¢ FA ¥ AGr
93 73 iwar T § % g7 a9 & 9
TF TWe Sz, R & fade &9
& far wergw g & araar g &
wR uF fafsaq o aF ¥ f@7 3]
qa g g fF wisr AT = g,
DI A H ST TIJT GO |
g g ¥ a7 &t oF ufqfa=mg s
& fq7 ota fger fmarw.....

ot §F Qg 9Eg ] ).

&t qo Wlo TAA : T2 AT ALY
TR o T« W@ fea @@, § gEa)
T Ffardag ) seR d gy §
frataw Faar g argd ) &
gt ar Ao am fF W Fwv e
fesr aar § 1 gt aF S ¥ fag &
daRE |

fag o & @ T F W
war g, & A gwmar § frozay
ferze &1 a@Fr 1 @ € | S AF
UF HAls qF A g AF qq TF TF I
& a5 g

way T, 7 W w9 wr
qr Iy WA fex AdgEm =T
g & q@ swn wmr & & gy
T & s oW Y g
wsE WINT §9AAT §, 99 qF AT g,
Agead 8, & wgar g fF & 3% 9.,
FfFa g o & fazarg #7an g fr fog
AT F IR H A TE HIAE A FT,
fog ymr & T ¥ & Ameer we
T g, gW T AT AT AT ;T A ?
9 9 T qaY & W 0e 5 gw
gzt T AW AW AN A we
T g afEw wast &) wefaa,
FEAA HIT TAZA FV TR AT o097
famear g f5 @ W E W wera
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¥ IS qT F 9T FREE g
¢ Agemag g g 1 AW Y Fgr AT
fo & o wgq@ @ § % 99 aF
FOT & TEER IT AW F gl A §
ST, WS G WFES & Qg7
AR AT are Tl AV g T
# oz @ €, # a9 aw fg=wmr..

o % GeqAl : qgr AT WTEA &
fF @ @y agi gr 99 Tl BT 9y
Ao § |

Shri Hajarnavis: Does it apply to
political parties also?

=t "o AYo FAA : WT {IAF 7
g, S AT W T HSE TE
AT § IIH ATH ¥ FG WIE
AoaFgT & gwaw Frar
AT g fF oY @ted 7Y tw a0 s
FRA T g

“The President shall thereafter
refer the report to the State Legis-
latures for their opinion....”

g agd &% § |t e fagem @
az w2 wfwasd ¥ oo Tfgi
IaF AR} T Fg TiAgie §F gy,
SYF gWT & @M WIT Y @Y T
IE A AT A qA g @ gy
faer oo &t Wy @Rt AR E, & wy
WA GERA q AgAT AR E Foaw
T 3 T9 a7 F1 7g fwang Y faennd
fo g ot ® et =0 avwr @
Tl T T A T qr ag T Aw|r
smm 7 fe s owwR R, ew
fergmme 8, fegeaw & =9 8, ofem
fgrr ST &0 avaRr A€ gg R 3w
ford sigsn StaTw # AT W R
g femr s | & wwerar g g
THT § | W FY g AT &Y qEw o
qwAr g | & g7 AT g fw &
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fegeam &1 amifer g, & dwren g,
G H AT GAT, AL WAAT A AU
Fam g AR fage Fataw g 1
grear g fogd 57 "@gfam gfesrr
¥ gx @ TfE8T | W AW 39 §y-
o gfeesor ¥ Jar smam AT AT
AT F qR A A ARG FATE
7Y fFar ST, T W A, AT &
nrarfag 7gge 7 71 5 w9 fe=e
AINT |G, @ A 3F g1 § | gafaq
B I9 A & 42 I qE WAA FAT
¢fs smagsr TR Q) FT TP
sisir @ar 9 fgr 99 ¥ 9@
QUL | FA ARAT OS¢ A Fg AT 6
¥y 850 gF FT WY TGl AT |
EARE T g e gwaram
o g3 v gw fargeami & at fedy
"@raTr gara e g 1 xafwa g feen
1 e ¥ qrA ARy § faw A R
TR o fagre fee § g} afaw
)

Shri Ranga (Chitoor): Mr. Speaker,
Sir, I support the suggestion made by
my hon friend Mr. Kamath that it
should be treated as g Parliamentary
Committee and its report should be
subm tted to both the Houses of Par-
liament and Parliament should be
given an opportunity of expressing its
opinion,

Shr-i Frank Antheny: That is not
enough.

Shri Ranga: First of all, that is a
suggest on he has made.

Secondly, these two official amend-
wments which have been tabled may
appear to be concessions made by my
hon, friend the Home Minister to some
of those friends within the Congress
Party who also have felt much as so
ma~, of us have felt. But, I am
afraid, those two amendments do not
go far enough and would not satisfy
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many of the people not only in the
non-Hindi-speaking areas but also in
the Hidi-speaking areas. I have my-
self given notice of this amendment to
the cffect that the President shall not
take any decision to reduce the posi-
tion of English in administrative and
other spheres. We are not, in any
way, intending to reduce the position
of Hindi or contracting whatever steps
Government would like to take in
order to promote Hindi to become the
offic'al language. But we are only
concerned in regard to this English.
Therefore, we say:

“shall not take any decision to
reduce the position of English in
administrative, legislative and
judicia] work without the concur-
rence of al] the non-Hindi State
Legislatures obtained by resolu-
tions passed by three-fourths of
the total strength of each Legisla-
ture and”.

Now, my hon. friend Dr. Singhvi
has made the extraordinary sugges-
tion taht even the State Governments
need not be consulted and the State
legislatures need not be invoked at all
in this regard, just because we all
concede the point that this question
of Janguage is also a nationa] question,
It is not only a nationa] question, it is
also a local question. Every State has
to deal with it. Therefore, every
State has got to be brought into this
cjiscussion, in this form and its legisla-
tures.

An Hon, Member: It is political also,

Shrh Ranga; It is political also It
is no good burking the issue. It would

‘be foolish on the part of anybody in-

cluding ourselves, every one of us, if
we were to go into this matter in such
a mad fashion that we arouse political
passions and queer the pitch and spoil
the national unity. If we are not pre-
pared to take ,any warning at any
stage at its face value, if we are not
going to be wisey I can only say God
alone can look after our pational
unity.
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[Shri Ranga]

It would have been better if this
Bill had been sent up to a Select Com-
mittee. But, now that it is being
rushed in this manner, all taht I can
say is that my hon. friend, even if he
is not prepared to accept my amend-
ment, he should be prepared to accept
the small amendments suggested by
my hon, friend Shri Kamath that it
should be not only the State Govern-
ments, but also the State legislatures.
I do not know why my hon. * friend
would like to jeave the freedom to the
‘State Governments to decide whether
they should consult their jegislatures
.or not. Shri Kamath has already
pgiven very relevant reasons why the
State legislatures have a personality
of; their own apart from the State
‘Governments. The State Govern-
ments should necessarily be brought
into this picture. In view of the fact
that we have this parliamentary sys-
tem where the majorities alone from
the M'nistries, it is necessary, if we
are really keen on respecting the
wishes and acttvities of minorities also,
that we should consult the State legis-
Iatures also. I hope my hon, friend
the Home Minister would give careful
consideration to that point.

It is very necessary that, before we
rush things, we give every possible
opportunity to every section of our
people ‘n our country, at the State
level and also at the parliamentary
level. From a theoritical point of
view, it is al] right to say that you
will have our Members of Parliament
elected to the committee by propus-
tiona] representation and therefore
every section will get an opoprtunity.
Sunnosing vou have got 10, there
wonld ba much less opportunity for
evory section.  1f we have 20, they
will have better opportunity;. if it is
30. <til] be‘ter. That is why [ am in
favour of the suggestion marde yester-
dav by Shri Frank Anthonv that this
committee should consist of 50 mem-
bers and not 30. That is a numerical
thing. When We come to think of
it......
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Dr M, S. Aney (Nagpur): Why not
75%

Shri Ranga: Why not 100? I have
no objection at all. Why not the
whole House? To start anyhow, we
are 500 people. If you put 50, it may
give 35 to our House. That would
certainly give better opportunity for
even the smallest of our groups to get
represented on that committee. Se-
condly, if it is a committee of 50, any
suggestion making from that com-
mittee with an overwhelming majority
of it behind it, Wwould carry greater
weight with the people all over the
country than if it is only a committee
of 30. It is not very much of an argu-
ment. It is ap obvious thing. It is
only a matter of numerology or num-
bers. I hope my hon. friend the Home
Min'ster will see his way to accept
this very small suggestion that we are
making.

In conclusion. all that I have to say
is that if by any chance the Home
Minister is not prepared to accept any
of our amendments, and insists upon
the Bill as suggested to be amended
by himself to be passed, I wish to tell
him that it is not likely to satisty
large sections of our people in our
country and a unfortunate sense of
disappointment and frustration and
dissatisfaction is likely to grow. I hope
that he would try his best not to be
treated by all these people as the
father for that disappointment and
dissatisfaction and discontent.

= qIAR ;| (IFHT) oW
T, § A & ATEAC A7 AU AT
famr & | s vETr vy @ fn o TAW
st wernlas e wr g e g
I a1 FAET G SHEE, a7 g
T A a5 §5 g1 7 7, afew gw A
# A T O GO HIaw ZI
fr feedt s wmw @gra & fag e
farrm o e & Al F e (o F
A, ww AT ag & fr fegedr wifee-
fore = A7 w1 g oag fe gy
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I TF GWA wAH QAT | Al
o9 999 g & T g oy SR
feY ¥ wrifaq gw § @4 F fod o
HUST F ITARFT FHAEFT (o Wt
fear wrd | 5w favge & yg ana ar
g fo gwst #1 4T 9K TG 9 F
forq ey o9 A} ag 9T W fadaw
QT Srar € | Al gy s
T TEN FO 39F AR 7 79 favqw
AFQg A sy IR | 3@ F A
FEAT 7FqT & foF T7 AE@qe AT # 1 AR
s Y T &7 e Al &) Ao
3¥3 & o7 wex g § 9 WA s
1AL qqATAT, TG AT T, qTE /T
AT A FT AT E | qG FTA AQ)
FAATAT | G AT A qq9 ¢ 5 UE
FW UF TG G HIH G OAEO -
. Hf F AT ¥ Ly "I
arz fg=Y TTIITET 1 A |

ST gEE 4T3 FT gEIT WrfefEa
3¢¢ g 399 faar & f& dfaam &
AN g F ora A fad g aas
FHITT GO, AT FEL G ;A ANAA
IR FHET TGS FHEAA ZFT A A 7
FAGT

“(a) the progressive use of the
Hindi language for the official
purposes of the Union;

(b) restrictions on the use of
the English language for all or
any of the official purposes of the
Union;

TR

“Language to be used in the
Supreme Court and in the High
Courts and for Acfs, Bills, etc.

N "fae § 7 qG 9 O AA ATZ
FHT A w87 T &, IEF A A
W W A T ATET FT FIT AR W
482 (Ai) LSD—2.

fardas o Tg 48 ¥ T & 0 ;O
arfafyrie 1 g AT & fr @
at f w9 gw I AT 7 g &
swfaa gor & fag am FTW@WE | W
HXFTI UAT TG FIH TN IS AT
gfaam & s IuF I Ifae T §
ITH QU TG FOO | g7 FOH F foAd
¥« TG AHITE ITRHT T E
afex ¥ g Y A gag  foen-
ardr § | wifews 2yt & faar §

“It shall be the duty of the
Union to promote the spread of the
Hindi language...... "

A Fa AIEEES T &7 EY A
TN R, I AW AT FF AT
oo to develop it so that it
may serve as a medium of expres-

sion for all the elements of the
composite culture of India.”

% fad #11 fem o1 <5t & 1 ol
TY TG g W | R AT T g
TEY ARG 3 W@ ! AR 48 F19 ;{71 T
zafad @g) g1 g f% ag sy Ml
F1 faou 787 @1 A7 7 fHa grfeax
F1gY ag F17 At T fr oag A ¥
forq o™ FaT | gAnEs fg=t "o
S AT AGY FT FHT | TH FTIT H
s e § @gr fr fm o ¥ 7€
A FAT T AT I§Y TGN g O
o gwaT frgw fwar s A
e § Toee ot
“As early as possible before the

date on which sectiorn 3 comes into
force, the President shall appoint
a special officer, whose duty shall

be, to review from year to
year....”
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FHRE FT AfaaeT g qIHY W1 7
wrfaem gfaq@ & &, I IER TW
TEAL FT AAATT g a7 AT AT
WA | W WY GO A Y ARIC R
AT &g E ¢

“....whose duty shall be, to
review from year to year the
measures adopted for the progres-
sive use of the Hindi language..”

& 4g g Fgan i feor & o wfgedy
WIS WY W § SHEY As F fawg
gaT fegr s, AfFw SR @IERY
¥ qa fFar o9 | gW wTed § % 3
Fa g @ g gl & ag gl 5T
1T | EEE Ny wea giedr § gy
FgE

“....the actual progress made
and the difficulties encounter-
ed....”

I WHIL FT g W FAATA AT
ifgd 5 oA f|w W & TSl
1 xqr wfeameai §, sAFY o wie
faedr atfeq ag fact & ar =&Y
gAY Faarn Aifey fF 91 wfearar
g o wor mifefmae oo
& fag ferr 1 Igm At &1 @ |
WHT I9 AL F AT FAT FRO
Igh ae § AT gienr T o
g

“....to make recommendations
to the President with a view to
overcome such difficulties and to
promote the progressive use of the
Hindi language for the official pur-
poses of the Union and the Presi-
dent shall cause such report to be
laid before each House of Parlia-
ment.”

@ v v & e wigew ag wigEes
AT g WY T I 9T qrferrite
N w7 A, T fE e 2w fafres

aTga ¥ wgr &, Py 2, sk 9y fone
f fge #t Fadr & avwww ofg
T wH wEET A R A
TR WY ST Y AT Ia
A YA G A FE AAAG &)
¥ fraew & fr o Iga drar amr
wisRz ¢ HiR aga anfoet & arferan-
HT &1 gF e wifgd a8 fe oad
g w19 fr fe=y &7 faaan safaa
A W |7 A w7l g fe gt
g fafreeT amga 37 ax miRargas
faa a3 o afs A% foo ==
HUEA FT TFT FIAT GG T 3 A
W § gg fraew wem fF ag qa@
fr it feedt & wifoa g & faa @fa-
99 ¥ TN AR "Ed e ST
3% WIS TAHE T FEN AT
T o aifearge & @red gfaae
W o T AR o wisdEe
FTT T FW g7 A F|T AF I
F ¥ fod fad) @m A A1 fga
Fo a1 oF fafreT & g W@
FTIH HY 3T AR | TIET 3T FIRY
T forg ST W AT Ag TAA K
FITHY T |

Shri A. C. Guha (Barasat): While
commending my two amendments,
Nos. 133 and 134—133 is to the effect
that the report of the Committee shail
be placed before Parliament and also
be circulated to all the States, and
134 seeks the insertion of and the
views of Parliament and the States’
after the word ‘report'—I would re-
mind the House that the controversy
here is not between English and Hindi,
but is really between Hindi and the
regional languages. Practically all
the States have taken to their regional
languages and the medium of instruc-
tion in the universities is also the
regional language in almost all the
States; I think even to the detriment
of the quality of education that has
been done, and perhaps rightly done



12361 Official

Anyhow, English is going and we
shall have to build up our regional
languages. So the real controversy
here is between Hindi and the regional
languages, not between Hindi and
English. Nobody as such is enamoured
about English and wanting it to
continue for an indefinite period except
perhaps Shri Frank Anthony, for
obvious reasons. We all want that
some Indian language should come up.

When the real controversy is bet-
ween Hindi and the regional langu-
ages, I think it is meet and proper
that the States should be consulted
and their opinion taken into account
before any final decision is taken in
the matter.

I do not like the idea of sending the
report of the Committee of Parlia-
ment to the legislatures. I think the
usual practice for the union govern-
ment is to send the report for opinion
to the State Governments. It would
be up to the State Governments to
place the report before the legislatur-
es and it would be also for the legis-
latures to demand a discussion there-
on. I am told the last report was dis-
cussed only in two legislatures, Mad-
ras and West Bengal, It is not so
necessary to have a statutory provi-
sion that the report ghould be placed
before the Jegislatures. That ig not
according to the usual practice of
Government. The practice of the
Government is to consult the views of
the State Governments. So, the re-
port should be sent to the State Gov-
ernments, and the State Governments
may place the report before the res-
pective legislatures which may decide
to discuss it.

In this connection, I would like to
refer to the obligations placed on the
Government by article 351 in regard
to the development of Hindi. The
difficulty is that in spite of what has
been said by the Prime Minister and
the Home Minister, I think the Gov-
f!rnment has not been able to discharge
its duty for the development of Hindi.
It is not simply a blind enthusiasm to
push Hindi that is enough, there
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should be a rational approach. Arti-
cle 351 states that the forms, style and
expressions used in Hindustani -and
other languages in India should be
assimilated in Hindi. I think as yet
no progress has been made in that
direction. Hindi is in construction
and style rather heavy, and its gram-
mar is also rigid. For a living and
developing language, grammar should
be relaxed, and its forms, style and
expressions should be light and flexi-
ble. In this direction, practically no
attempt has been made. Rather, the
attempt has been on the reverse side.
Hindi is becoming more and mwre
rigid. It is not a question of intro-
ducing so many Sanskrit words or
Urdu or Persian words, Is the style
and construction of Hindi such that it
is easily possible for a non-Hindi-
speaking man to learn it? That is the
main question here,

Dr. M. S, Aney: There should be a
large admixture of words from all the
other languages.

Shri A, C Guha; It is not merely a
question of admixture of words. The
yuestion is of the style and construc-
tion of Hindi.

I think the Home Minister’s amend-~
ments are wider in scope than our
amendments and would serve our pur-
pose better than the amendments
tabled by so many Members from West
Bengal. I hope his amendments would
be put first to the vote, and if they
are accepted, ‘he others would lapse
or withdrawn.

I support the idea of sending the
report to the State Governments. As
for Parliament, the report of the com-
mittee of Parliament would, of course,
come before Parliament. What is
implied and almost obligatory should
be put expressly in the provisions of
the Act. So, it has been put that the
report also will be placed before
Parliament.

Mr. 8peaker: Shri Kashi Ram Gupta.
Again I repeat my request that the
Members might be brief. I have to
call the hon. Home Minister at 1.30.
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=t HTHY T TR (7)) T
wERT, 39 faugs # 9T ¥ 9T 5%
A wEET SE T §, o, ¢%E HI
oo | 37T A&y fawy 7g & fF ot oF
4T T IqT forw a7 ey fada
g wifge fe wfasy 7 feay a9 aF
HAAT W, WAAT IT wE F HAAT F
foa fomr i § wfqasy &1, 59 o7
W ¥ ¥ IG T | GERT TooE
o fam #1¢ arod 3 FaEr &1 g
gWI |

A 9T I T@T q H1E ¢ 9T A7
2 f% afe w15 799 #71 frator 781 gran
g a1 g qNHIT 09 F1 GvE g Y
AqTETEY qANT, THH FIE GTT T8 1
g8 g7 BT qrovangdt 7 a9 @
fan wae fada 37 are7 & g7 Arfge
A Qoo TEq7 F1 AT garaT faur 2
Iaq g & fo 79 91T ¥ e &
I g g, fF g 99 &
AT AT ag uEy qfrfeqiq g31 @7 %
fRaa f gqraeaT Sl & IqanT &1
FrEAFAT & T 1 AT AT FrawgaAT
g1y @1 A8 92T 9TE AT

\\\\\

AT GAET & 3R T 7oA fr TTH
q WIT g, IAT [oAra "4 gEEAT &
9gT & 7 | 379 7 91 f5 foadr
TRA ATKITE AT I W faqy a%
¥ St wfg=r AW a7 IAH W
Fu sz foar 917 |

HeqeT WA, AT F g7 UF A1q
F W A QA TG wA FT oA
fasy =9 & fa=rar argar § 1 @g @
uF MW qMrAT w3 F gy averrewarg
1 g AT A g @AWF A
g 1ag AT FE H ITFTAR § 007
aqr g o fE dad ¥ arereqar
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ST T@AT ATEA § FWGT 0 A9 FY
wafy & THY wafy & foas fe a1 7
fraY 1 F1E r fasrag S & A
1fgw | 2o T F oF FAL T WY
IHG AT o TG ¥ HWF FT w5 q7
g1 g g 1fge | Tad ey
mcmgmrarazaastﬁmmz
T ATI W I 79 T4 J fg=r v
A THAT ¢ W TAH qIA FIHRFA
FT wdT € | 59 wafy & W o w7
FO afgwrdr faasy fF go—qy a8
FAFY 1 TE R} I 7 &9 § whwha
g 39 ug 9 fg=r § *17 F
I | T T wghewrd g9

wafg F | warE § 9T 9% ¥

TH FA FT AT T4d ¢ | A« g
HrEaT FirE $Fa< F1 AT FIAT AT §
gt fomar f5 o3 7 wfems & 1 #fwa
few WAt & FTHFTS § TI4W g4 F
fao wafa 1 gz7 & 1 afz wafy 78
Fms s ar fifsga s 7 g@dy
WG {HET IO g FEar, 9
g TAAT ATAFT E1 A7 fgedt Ay
CAll

AT FHE T Fgl f®oagr fawm
ST ) fged) ar et & ar frg g
1 HAAT AT AT T 1 FHIAT T
fg=t & faq wafy agt faaa &1 7€ a1
7g fegfa A Y waFT gy Srady |

ot & &Y gr9g | &1 mig=r
WIS ST A=t A fg=t v W 53
N & g fx ag I vaewar £ ary
& AR FATE A7 AT § | W ATAG
Il  T7 qT@ FT qICE 07y &Y
TP FT & g A WIET gr AR
d9 qEg qg FeE T war o v
i =71 @Y g fF fgr aresuar &7
A AT oA 81§ g W wgeT
& ST AT o e ag wfe qré
& FOE GoAT ¥ AT G 45 FT
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o f@rlr et Wi & owwogn
£ 97 97 90 FQA & AT IT% A9 gH
Y o AT FE f 7 afz gw % any
FXAE a7 gH A AT F 3 TG E )
g A AT F d3A q § IAR
feafa moafuai &Y &7 get & 1§ q9-
Y 42w § A7 I I A
T @t § 1 wrfaT gy s oot @7
fey graTeaTe fFT 9T AT A R,
TE {9 A G § AT A w F
FIT T GAT § AT RN IET 97 A1
F7d & ? oF W ar § fgRY ATRITSTaTe
FT A1 FO § A G A TS §
& fgmYy Wy W @ ¥o HHAY §
d T® a7 ¥ agEa W (o WIEEr
wfg=dt &wT §u 1 Fa@ THY I g AT
> awR § AGY wiar fE 9T qg =7
FY o1 @ & 7 ATeqd | Aferr v 1
FT A I aEE AT ar g R T
forY o oI Y qeg WIS 7 v
W FTH FTA FT AEGTF 9 T §, 98
TOA IF qUA wwrw § faud TgAv
MG § W TR FTAT AT TR &
woA 3@ FERI F fBard & fo ag
T 7 &1 a1 fFar F79 g A7 AR
FATET T4 & | FA) 57 q8T &Y A1 FIS
ot T I o A AT wd
g | sxfau & awam g o afs gt &
ar & #g wats gy o fafesm 78 g
&1 7T s sy § f fafs = i
o woF ferfa 421 R ot fe 3w &
fam ara fog ZR 1 fgedt 1 @]
FT 93T F9qw fawdy wrar wrfegi §71 &
o A & 7 AL qfaaw A7 any A
YT IHF AT TG FA FT FAA §
AT g g HrEqay #1524 2 | X 0F
ar f&e Fgr =g g fF oafz g
mfg=) wmr wifeat #y #1% wfoeat
F A 3 Tod form wfgedy Wy e &%
FHA #7F 4g frewm #7 F | Afg=y
et Wiyt F fe & wfufue 19
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i g e gy & o fr aw feed
¥ € A AT T A §
Y & R8SY qF HEAT X T|AT A
AfE st o ¥ e T 3w g
THTT FV ST 7F | T9 Jg¢ A7 Aoz

g

=t AR (GT) : wewer wevET,
¥ A ww ot w0, A A wwy
femr & fF awq ¥ gfus amar o7
FFaT & AfFT q o aw e &
T 9 g9/ A o7 IFEAar 9@
wE & 7 AT A I A ) A o
fagFre o 3w ¢ IAfq F g1 @1
A Fi FIAAF T Ay A o
T & ITH e AT gy g AT A
farar &) &1 & 1 femi #0 fawre g
wart ¥ arfee F A "y afy gaar
Fufaeie @ & Ffw fo o 9% aw
Fx 7 Tww a5 ¥ | favsv for T
¥ A W R I A= g fay
AT AT AT AT ITH mETgeNi #
& A A afew w97 -
geel &1 W & 9 fF wfg) e #
A GUE | ITH ¥ T, HRTIESt F ATH
4 gu ¥ FaerT ArEar g fr owefw
@R AR qEEd, wF AT s,
sfmdi oA a9 W A ey faas
wifs v wEryey gu & famd fr awr &
fei o agr g1

fet #1 77 & g, @ a1z |
fami wTC A AT &1 AT &, AfE
fezy w FY fawfam v d#—alw
it ot Y wrar &Y fawfa a7 §,
St fa oy 3 & fag ooram & we §
SR BY L § ferts A
Tt FT AR &1 TFAT 8, T87 Agar
TS & # T aver WAt #77 + fawy
FRE & gFaT & | Fafq gl AT
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[t aea]
v fg=r & 9@y F—ar af W
FAY §—xfew & af|qo wg &
g "R #7 Zar § fF agr o< fag=y W
TR T4T XHT 31 QT & | a7fq g
fg=i #1 IFFT ITTR W faAT )
HITT AT T @A F 90 551-
T B, a1 wv fagy g @ v 3w
wafg ¥ sfge wmr a4t ¥ fg=i &
TR T4T 791 F A wlgs e
fear sy | gAR 3 § =gy war-
W7, 9 %39 8 fF o7 ot fgmt #
arnia q wfeww a @ g

e qar 78 R, afew g dw A
HRTT FT A AT T DA &, 3FH

oy 31 9T g AW ¥ geAr wrfgw |

W F U@ ARET ¥ AR AW
# wegraar F gqR § fg=y g |y
o7 & W) A fg=r Y faiw & @
T F fag fagw AR F I FE
T TEt geqmAl w1 fagy mfgw
ggraar e Afge A gEw wfafea
FEX TR & i fgeze F A7 97 9AX
F F14 wr oA Afgw 1+ & qevAv
o gt a7 fgmt 7 @Y & &, w7 v
qT sta (gt wafaq §, IFT qraw
anfgu ey a7 fgear a3 a41 99 Fi9r-
7 HY GRA & A qree gEe gy
J7 FTA 93 | faradz § qU AT g
T7 o ZTAR & § agd ARy
AV & T H @er gar ar | & 37 At
¢ At & 7 wrAarn, faar sy
1 Wig & a1 o wierss TS #1
THET & 1 T TS FE THT § | A7 O
erfafaifaer § T v 4 217 gay
FTRA T ATAA THE AV g 339
afesdtq qedl @ AW 7 FAET A%
g, Aidrar afewa wrd ot Az g
oA /T AT I9F 4 U I9 R T
fet aveft, “saMr A FAAr ) gw
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fe=t & af #v war 2 1w @

/R R o ¥ an wwar 3

Y feRr ¥ A1 § oy wee)

T S §, AP & ag o g

;Efw#&ﬁﬁfzf‘frirrmg}w
!

&y g 5 s famy @ st
T ATHT, WX I F A, OF A
, MY, T S AT A g,
at 3% foo famt ¥y w o
hasm w1 afe @ wifer 1w,
IWN.,WWW?W.WW
p¥ I FEFT A §, A1 wepaafn o
& 1wt w1 g ¥ owmaw g
TR | FeraTw, A W afarer wmfe
ferorr wremt & wera wmr ¥ qegy
T g 9 A 1 Fg e a7y
=Y % qZT FTAT A0RRW |

¥ AT I Qs § Y o ey
1 93 T @A @ E | 43 9T W9E
& f far o7 ¥ st Y G nfiz
fd s wrr #1 wAR T afz,
SER afwga #o ifer Wi oy
¥R 1R afea ¥ g wifgw | @y
T T AT Y

FRIfwa faae T ga= aw
g /99T qQrIAFET |
AT FEW:  geAfT A,
wiar  wwfafeady afy |

FIAZ & WIN-gET & 59 A § a7 7
oY § & &y AT § W 1 afcera
Foar wren &, 4% & fage qew afg &
9§ AT AT qF0FT F77 § 1 39 99T
™ o0 7T T #1 sy §
fagml & a9 | gwerwdy qedT frarg
FLAT 1
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Afew F g G F W R fF
ARy arofy q9r W &7 ¥S@T
TG S FT Mg FO A Aifayt
gra gm g, frg @ fadm &
fet & wifa w3 a7 §
FgUW MW § f& AR Ty W
famame w@r 8, Afe gawr g
I F F A § T q@Ar Tifgw
¥ fagw amg @ f gy av St &
T4 AR gfaa & dad. =ifge
TR g9 F fagw T quw wfg=r-wmr-
Wit wrEEt ® gEafe s oo
F & A @ FI A0 § | FEIAC
Y gafa & ag ¥ fog gneT @r
21

g 3% ¢ fF 9 FASY a0, AR
g gadiy FAEY g w1 Tegafy ¥
T TTE TS FHST ), §F A1 9 A=<
Fa 5 fFg 95 AT g2 gFdl g
T g ot 9 gway & AT T
2ET R fF NG Y ovzg a9 A wAfa &
% o, 38 § gy #v fgm 78 gor
# o FTaT § BF 97%g ad #v v wafy
o &Y o WY 8, 39 A F gudr w
g AR AT WAy Ay
ggAfa, Sa% agfaar s gggawa &
g gy & #w mw & fam
fadiw yaer FFY ST i S a1 AR
FEEFAT T T T §, 98 AT AGT
T g 1 gw wE g7 Ao
FETT A, T AT TZ & |
Shri Basappa (Tiptur): Mr. Speaker,
Sir, I am grateful to thes hon. Home
Minister for bringing forward these
amendments, which go to allay the
fears of large sections of people in this
country. I consider these amend-
ments as very major amendments.
The most important thing in the con-
sideration of this Bill is that Hindi
should not be imposed, the people
should be consulted, their consent

should be taken and no restriction
should be imposed on English which
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will go to the disadvantage of the
people. These are the things behind
this Bill. From that point of view,
these amendments go a long way to
give that assurance to the people who
need it.

The most important thing, I con-
sider, is the ultimate authority to give
the direction. Of course, the Presi~
dent gives the ultimate direction or
order. But on what is it based? The
important words in this clause are “in
accordance with” certain things it must
be done. The President’s order must
be issued in accordance with certain
things. Here there are two or three
agencies—whether the President’s
order would be in accordance with the
report of the reviewing committee or
in accordance with the parliamentary
decisions or in accordance with the
wishes of the State Governments and
State Legislatures or whether it should
be the executive authority of the
Government, is the question. When we
consider all these things, ultimately
we have to come to the conclusion
definitely that not only the views of
the State Legislatures and State Gov-
ernments should be ascertained, but
the parliamentary decisions should also
be taken into consideration. All these
would be kept in view by the execu-
tive of the Government and Govern-
ment would have the ultimate autho-
rity to advise the President to make
the order. These amendments com-

*prehend the whole thing and I wel-
come these amendments.

About the Bill itself, I should like
to say a few words. I must pay my
humble tr'bute to the Home Minister
and the Government for being able to
raise the discussion to a height in
which they have lessened the tension
that existed at the beginning of this
Bill. It has been objected to many
times that there has been pressure
put on the Home Minister in regard
to this Bill. I would say that he has
not succumbed to that pressure. 1 do
admit that great pressure is being put
on him by the Hindi-speaking as well
as non-Hindi-speaking areas, but T
must ultimately say that he has no¢
succumbed to any of the pressures.
He has tried to satisfy to the best of
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his ability both the gections. This is ¢ fF frelt WY o8 & 59 T WA &7

a compromise Bill, which should be
welcomed,

It has been stated here and there
whether Hindi is inevitable in this
country Great men have thrashed out
this question on the platform and the
answer ultimately ig that ultimately
Hindi is bound to be there. Of
course, we want English to continue,
so that Hindi may acquire the pre-
eminence to serve the purpose of the
officiaj language, for which it is meant.
So far as Gandhiji was concerned, it
was not merely the little dignity that
Hindi carries in foreign countries, but
he had a greater and noble object of
unifying this country angd developing
it. That should be the guiding factor,
more than self-respect or dignity that
is sometimes posed in this context.
If Hindi has not developed, who are
to be blamed for that? It is as much
the responsibility of the Hindi-speak-
ing areas as that of the non-Hindi-
speaking areas. So, all of us.have to
be blamed if Hindi has not developed
to such an extent as to take the place
of a “link language” or an official
language in the country. Therefore,
if the Government is going a little
slow g compromise all these things, it
should not be construed as an attempt
on their part to give up Hindi altoge-
ther. 1 do not understang the fears of
the Hindi-speaking areas at gll in this
respect. It has been enshrined as a
very big thing. There ijs no need for
any fear on their part. If at all there
is to be any fear, that can only ke on
the part of the non-Hindi-speaking
areas. The Home Minister has tried
10 meet that fear, and the assurance
of the Prime Minister has been basi-
cally met.

Therefore, Sir, 1 hope the House
wil] accept the Bill in toto together
with the amendment moved by Gov-
crnment to this particular clause.

ot azare fag (F7197) ey
gy, g AR aga 2, 77 &
41 faqz ¥ % ¥ E 1 TEN 4T A 7

FTW @A [T W & foT g g
gw A ¥ dar fa A o g
# #g1 & f Frdw A Squw Ay Aw ay
¥ fe= @ &Y wfgy

oY AT | N9 &Y a7 T _wE
2 & quaan § & ww 918 =Y &1 9w
AAFA IR FFF A QA A
HITHT FTH AT | TET &9 1T A7 &
fF wwa fFgr I 91 sWA 7% A
feamd | @ ¥y A g faam ¥ w
a7 W7 A Ay fear 91 98§ A
T & 1 WOT AT FY e { N vy
T A Uy WY 9FETE AT UF q@A
T FT W AT, W JAR GF AT
IET FY qF AT AT I AT §W & 7@
T I & | T A0 § AAAT . (T
NI YT @UF TG g | TA-
FEA F G UFH HEIQ > AT )
o IT IET F IO ARER AR
dleg oI aF A F @AT qSar @ )
T T & WA &7 IE H wG H A
AT TEAT A% AgT g | 3| A §
FgAT TTEAT g fF o wHeWe #7 aw
F¥ § A w97 T faar g 4§
=g § f5 sw wiedegma & st
7T wgreRT A & wfA qwEr faa-
qH |

Shri Man Singh P, Patel (Mchsuna):
Mr. Speaker, Sir, I have been listening
1o the debate for the last three days.
Even after we have accepted clause 3
of the Bill, when I find that so many
amendments have been moved to
clause 4 of this Bill, I feel that there
is this doubt in the mind of the people
of certain  non-Hindi-speaking areas
that there is likely o be some indirect
compulsion by which Hindi is bcing
imposed as an official language a little
earlier or that English may not be
given a little longer lease as they
expected.
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Sir, I would only concentrate on
two major amendments which in my
view are a little mischievous or giving
an indirect suggestion whereby the
agitation in support of the Hindi
language—the highly agitated ques-
tion—may be continued for a longer
period. One is of my hon. friend, Shri
Radhelal Vyas which sceks to appoint
a Commissioner to review the mea-
sures adopted for the progressive use
of Hindi for official purposes. This, in
my view, is a very impatient amend-
ment. ] think we must respect the
latest amendments moved by the
Home Minister wherein he has tried
to evolve a common formula—which
also comes from my learned friend,
Shri Frank Anthony, in his amend-
ment No. 39 moved earlier. No doubt,
looking to the speech which he
delivered, I still feel that he wants
a further type of restriction or check
and have the continuance of English
for a further period of some more
years.

The second amendment is of Shri
Kamath to the effect that the report
of the Parliamentary Committee be
allowed to be discussed in the State
Legislatures, and that too by putting
a mandatory provision under this cla-
use. I fear that the incorporation
of such a mandatory provision in the
Bill wil] also do the same harm and
carry the agitation of language to the
farthest corner of each village. After
all, in every democracy, the Govern-
ment wil] be responsive to the feelings
and demands of the people. I have
got my own fears that after ten years
we may find different ruling parties

in the qifferent States, either in the’

North or in the South. At that time,
the then ruling party will also have
to take the consensus of opinion of
the people to whom it is responsible.
The State Governments are respon-
sible to the State Legislatures and,
naturally, the views of the State Gov-
ernments will necessarily be in tune
with that of the people whom they
represent,

The hon. Home Minister has moved
an amendment to say that both the
Houses will give their considered
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opinion. And when both the Houscs
of Parliament will consider this sub-
ject, they will have before them the
views expressed by the different Sta-
tes. Even though we are discussing
this subject today after thirteen years,
we are taking certain views from the
debates of the Constituent Assembly,
in which some of our senior Members
had occasion to participate. In the
same way, I fee] that some of the
members of the present ruling party,
at least the Home Minister, may be
there after ten or fifteen years to
guide us so thaet then they wil] take
into account the spirit of the discus-
sions that are now being held and the
circumstances of the situation that are
then obtaining.

I am not concerned with the period,
whether it should be two years more
or less. My only fear is whether the
eXpression of viewg in this House and
the State Legislatures, when they are
carried to the farthest villages in the
land, will create great discontent
among the masses. In no case should
such discontent be allowed to be ini-
tiated from such a body which, ulti-
mately, has to function in the interests
of all. There shouldq be no question
of domination of one language over
another. Therefore, I earnestly ap-
peal to my hon, friend to withdraw
their amendment and accept the
amendments moved by the Home
Minister.

st am@ (femmx) - meTer wEE,
o dfss. | .

weaw wgEw o A v e
T, AT RIAZ 7G T |

Y qUTEY | &TRT ATGAT §, UF fAqT
& feru amge 547 Ay 9r | UF gAeHT

weas AAET  OF THEHT F7 T
T & | ey wiede iy B @ A
WTTHY AATAT AT |



112375 Official
=Y gt : A fae 2 Aoy

wew wa@ . aga T=al, W
dre +fifo

= qTTYY © AN FT &I OF g
TEW T ) gR 9 sfagre ¥ & ¥
gfw gfar & foay @ sfaem &
IAQ qaF A7 fgy | F 97 @ A
FET | g fore ot 99 A §, Y e
WINT & @aid 9T A7 §AG g7 @ &,
IuF i # § fraagq & ey ot &
S WHT FAET F 9y T 3T 9% A
qg T AT AGH § 1 Le¥o H I
TN UF Haty ary & @ fF a1 ey
& Uz WA ;W G A AT e
WTNT 9 23U A IJEF T J A0
a7 391 A faar w1 @ 7 @t SAy
Y St FT AHIE W QW F & @ Frav
o7 T § @t-aa A & A Ay oY S
T 3§ g T X wrarel A o A W@
@ & 1§ F IS HIAT AT L R E,
Fieh 3T & w9 W Y A W@ § |
IR o faga amg @@l ¥ R
q9T F AL qRT AT FT @Y
af fear 1| 99 S o) weY A g oy
TF 2T 2 fF d e WIET FY TEHT
FTAT ATZY & AT HY ITRT U W97
¥ @y o< g, tar feard 4@
21 IR O WA & 99
ot Y FAT gET € 1 8 28Ry Y
AT A IR OSUSY F oW ¥ age
g &1 FERT HR favet e £ A
g FT T E \ qF a9T aw B § v ug
FIFTT fgedt F qeaat Tgdr & | suv
SO} W § Wt #i aguET @i
@t Y W F AT AHT AV wr g9
2T |

12.40 hirs. .

[Dr. SAROJINI MaHIsHI in the Chair}
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TH THT I AT & i F GAT A 67
- f& sifafesta w11 @ @ s qg
afeal a& 7Y afex wifraa afedy as
T AT §T | 5 oAk W gw fay WY
o mfeae dEw i 0 g ¥
T I R A FH Y FH wdAy ¥ o
ma‘tfawawfzwsrﬁ.gahg
ot Frfera, 37 F e &1 s &
TR fF g W F g gw O
¥ faam a3 ¥ ae faam 57 g
foar snar @Y R TR w9 wgw A
FIAL | ag AT A fra ™ ga4T AT FT
3 999 g4l ¥ @ g fawvr v
I F7d & I3 g #faq s
T T afer Aammat ¥ ey Far 9=
FY G F won fawd) & At gy
Fh ¥ @9 9rar fray 4, w9 ¥ @
qT T 1 F 3@ qar 97wt A
faqa frg & i § ? & ot frdaa Fem
fF o 2w ara #t q T W
F1 Y Al 9 99 T I T 2
1 e | F G gu ¥ wrey & WA
TIFAFTa9 § fF 3 hrer 2T Wk
@ F Y e arg

& wea g v st & fax wafiy
at & 9 fF & 2esu #F w1 sy
¥ AR O AR AT I qT ghwy
TGN NLA | FR IHE AT 4 HriE
&Y frers amintt aa F g ofay qaq §
FEA1 F 6 A9 A agw fr ad =
I W& g 9T ww % wn
Wﬁ'g Aifgn & al"&"l' a‘gT M
R T ¥ Wy faRw Afr
&1 =g Wt Y Ay 2, T ome A
mﬂﬁrgﬁwmm’rmgm
R 1 M AT Y s ww Ay Afa o,
SEE Y AT T T § hwgu F &
I F WA §IT F AT AT T
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f fegeam & F0Tg 9 TR,
wEl I Rl 3 faw | F A=y
Fatar &1 &, WK 99 W & wire w7
FATAT &, T I AT FY ATAT FT FATAT
2, T I9 AT A ATHT FT SAMfAq w@av
2 A Ha Fr 7w g & faea A
TR TR €Y, TR 9T TAg
19 A7E g 7@F ag H, AfFT M9 AR
ez AT 39 4T & fAQ JarT Y 94,
q 9 A WNT T G AfET qqA FY
7z ¥ frerar § 1 gw ww gt #Y a9
% | qfeq Ige & A AA ®9 § WA
FT IGF TF &7 a7 I § AR @]
FYTHT I AT J @RI ST ATE A QF
FEY AT § AF IAF T FIE TG
sy w3rg @Y 1 QAT T EX A3 F aW-
Far & oY § % 7w gF a|ar o)
oY T SYAAr | AT Y W F 9
X,

awefiy wENeR : WAANT aT€T 0T
AT AT FAT X |

st vy § uF e ¥ @A
FTATE | AW & OF T T A@ AW
2 | 72 dfeq FETETAT ST F7Y § AW
agr it geal Fgy & ity QAT &Y
qF wiNT, A F1 TF wiqeg 7 QAT
FT OF N7 & | WAA F SOOI A A
gy § A gy § fF fegem &
FAA FY FATE A1 e & faw wady
P @ T g Twd @ |
zafay & frage &&m fF wa &
FYsT g9 &Y | WA TG FAT 7 AT A
fergea & e A18 & & ford

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis) :
Mr. Chairman, I have listened atten-
tively to the speeches in the House

but I regret to say that Government

do not see their way to accept any
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changes except those which are con-
tained in amendments Nos. 158, 159
and 160 which were moved by me.

The first amendment is to lines 9
and 10. There the change proposed is
not one of substance but merely of
form. It was contemplated in the Bill,
as it was introduced, that Parliament
shall elect a committee and then after
election the President would appoint
it. The expression that was used was
“the President may appoint”. It was
pointed out to us that there was some
sort of an incongruity between Parlia-
ment electing a committee, the com-
mittee taking its authority from
Parliament and then the President
appointing it.

12.44 hrs.
[MR. DEPUTY-SPEARER in the Chair]

We have, therefore, moved an
amendment which tries to remove any
sort of incompatibility between the
power of appointment and the elec-
tion of the committee and have made
it clear that the committee will owe
its authority by election to Parlia-
ment. All that is suggested now is
that the appointment of the committee
will take place on a motion being
moved and, as happens in most of
these cases, the initiative and the res-
ponsibility is now laid upon the execu-
tive. That is to say, they will move,
or if they do not move then someone
else will do it with their authority so
that private persons on their own
authority and initiative will not be
able to initiate the committee unless
of course the Government have agreed
to it.

Shri Frank Anthony: Will it be a
Parliamentary Committee?

Shri Hajarnavis: I think, it will be.
For all practical purposes, it will be
a Parliamentary Committee. It is
intended to be a Parliamentary Com-
mittee. It will be a Parliamentary
Committee. It is elected by Parlia-
ment. It shall function on bchalf of
Parliament.



12379 Official

[Shri Hajarnavis]

Secondly, we have accepted the sug-
gestion made in the House that this
report shall be laid before each
House of Parliament. The Hon. Mem-
ber Mr. Kamath has taken objection
to this provision here according to
which the responsibility is placed
on the President to place the report
before Parliament. We have tried to
reproduce, as far as possible, the
machinery for review which was
provided in article 343. Here, though
the Parliamentary Committee will
make a report, someone has to pre-
sent jt to Parliament. So, by this
provision, we provide an agency,
merely a mechanism. It will not be
lett to be decided by the Committee
to present the report or not to pre-
sent the report or to find its own time.
The executive itself has been made
responsible for presenting the report
immediately to Parliament. That has
been done.

Shri Frank Anthony: What are
Parliament’'s powers as regards this
report will be same vis-a-vis any
other Parliamentary Committee's re-
port.

Shri Hajarnavis: Entircly.

Shri Frank Anthony: You accept
that position.

Shri Hajarnavis: Entirely; that the
report, when it is placed beforc the
House, will be a public document,
that is, rule 369? Any Report which
has been placed on the table of the
House becomes a public document. It
is. then, certainly intended that it
will be followed by discussion either
on a motion made by the executive or
by any Member as it happens in the
case of any other report which is
placed on the table of the House. It
becomes a public document. I have
no doubt in my mind. I have no men-
tal reservation on that.

Thirdly, we have also accepted the
suggestion made by several Members
of this House that opinions of the
State Governments should be ascer-
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tained. My hon. friend Mr. Kamath
intends to widen this by including
consultations with the State Legisla-
tures. I think, a complete answer to
that point has been made by the
speaker who preceded me. In the
case of a parliamentary executive—
we have parliamentary executive both
in the States and here—what is done
by the State Governments at the
State level and what we do here is
entirely under the authority and with
the consent of the legislature. Gov-
ernment here acts under the authority
or in accordance with the wishes of
Parliament because this is what parlia-
mentary executive means that after
Parliament has expressed its views
one way or the other during discus-
sion, then certainly Government is
bound to carry out the wishes of
Parliament. I do not think it is in
consonance with the dignity of the
House to say that Government shall
carry out the wishes of Parliament,
because it must. Otherwise, it goes.
Therefore, it is wholly unnecessary.

Shri Frank Anthony: My difficulty
is this. Will Parliament be ablz to
move any amendment to that renort?

Shri Radhelal Vyas: Parliament is
sovereign.

Shri Hajarnavis: The motion will
always be in the new form that we
have evolved, that the report be noted.
In that opinions are expressed. Cer-
tainly Government will take notice of
the opinions expressed in this House.
Supposing it does not, let us take a
theoretical case in which the majorily
expresses a certain view and the Gov-
ernment says, we are not going to ac-
cept it, there is another method by
which to make the Government =ither
to accept the report, accept the view
of the majority or the Government
will be displaced. It is always res-
ponsive to the majority. It must al-
ways remain so.

Shri Framk Anthony: “uu any
motion be moved?
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Shri Hajaranavis: The motion as I
Sfud that is moved in the considera-
tion of the report is that the Report
be noted.

Shri Hari Vishnu Kamath: Takes
note of.

Shri Hajarmavis: Takes not of:
that is the only thing. In that every
Member is free to express any opin‘on
that he chooses.

Shri Frank Anthony: Any amend-
ment categorising the opinion of the
House?

Shri Hajarmavis: During the course
of the discussion it is not possible.
Another motion or resolution can
certainly be moved in the House.

As regards the other amendments,
a further attempt again, which was
defeated yesterday of limiting the
use of English to a definite period,
we stand by the commitment that
English  will continue indefinitely
without restriction as it has continu-
ed so far. Therefore, we will oppose
them.

Shri Radhelal Vyas: I am sorry, no
clarification hus been given on the
point which I made out. During the
course of these 10 years, shouid we
not expect from the Government whag
they propose to do to take steps to-
wards the progressive use of Hindi
without offending our friends :n the
south, whether any special office will
be appointed, whether it will be in
charge of any special Minister so that
the duties and obligations imposed by
the Constitution will be duly per-
formed?

Shri Hajarnavis: 1 hope the hon.
Member was in the House when I
said yesterday that the responsibili-
ties which the Constitution has placed
upon us of which the law gives "us
will be carried out by all known
methods of administration. Where a
certain responsibility is given to us,
all executive steps in realisation of
that responsibility will certainly be
taken.
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| Shri Frank Anthony: May I ask
one thing? What is the Government’s
objection to my amendment No. 42
seeking to ensure that Parliament is
not side-tracked? All I am asking
for is that the report should come to
Parliament and the recommendation
of Parliament should go to the Presi-
dent. What is the objection to that?
That is the normal parliamentary
procedure. Why should Parliament
be side-tracked?

Shri Hajarmavis: It is never _side-
tracked. We are continuously res-
ponsible to Parliament. The moment
the report is placed before the House
and an opinion is expressed, certainly
the Government will act upon the
opinion which is expressed by the
House.

Shri Frank Anthony: It is not clear.
The next clause only places an obli-
gation on the Government for send-
ing the report to the President. That
is precisely what happened last time.
When the report went to the Presi-
dent, the President’s Order only re-
produced the report. That is my
difficulty.

Shri Hajarnavis: The President
does not act here except on the advice
of the executive. The executive is
here. It will certainly be here when
the muatter is debated. Whatever de-
cirion is taken by the Ministry, the
Ministry is here to listen to the de-
bate, tu partake in the debate and
express their views. It will be cer-
tainly their responsibility. The word
President is a synonym for Govgm-
ment, for the executive.

Shri Hari Vishnu Kamath: May I,
on a point of clarification, ask the
Minister, because he has partly ac-
cepted the position that I adumbrated
in the course of my remarks on +he
amendment. But, he has raised, if I
understood him aright, an objection to
the report being sent to the State
legislatures. I do not see why it can-
not be sent or should not be sent. If
the report will be sent by the Presi-
dent to the State Governments, cer-
tainly, it stands to reason that
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[Shri Hari Vishnu Kamath]
Parliament can request the President
to send the report to the State legis-
latures. He functions vis-g-vis the
State Governments as the executive
head. . . .

Mr. Deputy-Speaker: The Govern-
ment will consult the legislatures.

Shri Hari Vishnu Kamath: How do
you say that they will?

Mr. Deputy-Speaker: They are res-
ponsible to the legislature.

Shri Hajarnavis: They are free. 1
express no opinion against.

Shri Hari Vishnu Kamath: TFree
means that they may or may not.

Mr. Deputy-Speaker: If they do not
consult, they cannot function.

Shri Hari Vishau Kamath: I do not
follow.

Mr. Deputy-Speaker: A vote of
no-confidence can be moved against
them.

Shri Hari Vishnu Kamath:. 1 am
sorry thig is being flung in our face
every time.

Shri Hajarnavis: Shri Kamath is
endeavouring to make another speech,

Shri Hari Vishnu Kamath: You need
not say that. The Chair is there to
guide. You need not usurp the func-
tions of the Chair. You mind your
own business.

Shri Hajarnavis: I am raising this
point of order.
Shri Hari Vishnu Kamath: Under

what rule do you raise the point of
order? Show me the rule.

Mr. Deputy-Speaker: Order, order.
‘What is the clarification?

Shri Hari Vishnu Kamath: A Parlia-
mentary committee is guided by—I
invite your attention to rules 279 and
280. Therefore, before the amend-
ment of the Minister or mine is put
t0 the vote, of the House, I will raise
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the fundamental point of order against
the amendment of the Minister that
the amendment of the Minister is out
of order according to our Rules of
Procedure. According to him, in reply
to Shri Frank Anthony’s question, he
has said that it is a Parliamentary
committee.

Shri Hajarmavis: I did not say so. I
did not answer his question. I said,
for all practical purposes, it is a
Parliamentary committee.

Shri Hari Vishnu Kamath: This is
on record. This is very vital {0 the
growth of Parliamentary institutions,
where the rules are set at naught by
the Government. He should concede
the point. Let him say that he did
not say so. He has said.

Shri Frank Anthony: He said, with-
out reservations.

Shri Hari Vishnu Kamath: You have
ears to hear. The records can be
seen. I raise a point of order. He
said that it is a Parliamentary com-
mittee. Here are the records.

Shri Nath Pai (Rajapur): Why not
refer to the record?

Shri Tyagi (Dehra Dun): Whatever
the Minister might have said, the
Committee enjoys the same privileges
as the committee mentioned and
envisaged in the Constitution.

Mr. Deputy-Speaker: Whatever the
Minister might have said, the Speaker
made it clear yesterday that it is not
a Parliamentary committee.

Shri Hari Vishnu Kamath: He did
not say so. Let us have the record.
That is with regard to another
committee. This is a very vital point
which must not be brushed aside. It
should be seen.

Shri H. N. Mukerjee (Calcutta
Central): It can be seen from the Re-
port itself that it was described as a
Committee of Parliament. To say that
it is not a Parliamentary Committee,
is a peculiar abuse of words.
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Shri Harl Vishnu Kamath: I do not
accept this.

8hri Tyagi: The language is the
same as was in the article of the
Constitution. Whatever functions
were assigned tv that committee, the
same functions have been assigned to
this Committee. Therefore, it will
act in the same manner.

Shri Hajarnavis: That is what I
said.

Mr. Deputy-Speaker: This is what
the Speaker read out yesterday:
¢ ‘Parliamentary Committee’
means a Committee which is ap-
pointed or elected by the House
or mominated by the Speaker and
which works under the direction
of the Speaker and presents its
report to the House or to the
Speaker and the Secretariat for
which is provided by the Lok
Sabha Secretariat.”

This Committee reports to the Presi-
dent.

Shri Harl Vishau Kamath: This was
in another context. He read it out
not with reference to this.

Dr. L. M Singhvi: It was a diffe-
rentiation  between a onstitutional
Committee and a Committee of Par-
liament. It is in that context that he
said this

Shri Hari Vishnu Kamath: I would
urge, there should not be any contro-
versy at the outset whether he con-
ceded that this is a  Parliamentary
Committee or not: then I would pro-
ceed further on the basis of the rules
to show that this amendment No. 161
is out of order.

Shri H. N. Mukerjee: This is a Com-
mittee not in terms of the Constitu-
tion, but in terms of the Official
Languages Bill, 1963. Therefore this
is definitely a Parliamentary Com-
mittee.

Shri Hajarmavis: May I make a
clarification? The hon. Member Shri
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Frank Anthony asked whether it was
a Parliamentary Committee. I said,
I do not know. The first sentence, 1
do not know. But, I said, for all
practical purposes. . . .

Shri Frank Anthony: You said, with-
out reservation.

Shri Hajarmavis: I said, for all
practical purposes, without reserva-
tion, it will function as if it is a Par-
liamentary Committee. This is what
I said or ought to have said.

Shri Frank Anthony: That is very
bad.

Mr. Deputy-Speaker: If you do not
agree with him, you may throw out
the amendment.

13 hrs.

Shri Hari Vishnu Kamath: No, Sir.
That is not the way. This amendment
is out of order. How can you put
it to vote?

Mr. Deputy-Speaker: There is no
point of order in this. . . .

Shri Hari Vishnu Kamath: The
amendment is out of order, on the
basis of the Rules of Procedure of the
House.

Mr. Deputy-Speaker: The amend-
ment has been admitted, it has been
discussed, and the hon. Minister has
replied.

Shri Hari Vishnu Kamath: He has
again shifted his ground. How can
he possibly do that?. . ..

Mr. Deputy-Speaker: We have had
a very long discussion already, and
if the hon. Members want. . .

Shri Harl Vishnu Kamath: It i3 very
unfortunate that the hon. Minister
makes a serious statement and then
shifts his ground immediately. . . .

Mr. Deputy-Speaker: I am  sorry.
It the hon. Member wants he can
throw out that amendment. I shall
put it to vote.



12387 Official

Shri Hari Vishnu Kamath: I would
invite your attention to rules 279,
280 and 283 of the Rules of Procedure.

Mr. Deputy-Speaker: The hon. Mi-
nister has replied already.

Shri Hari Vishau Kamath: He has
not replied to the point about the rules.

Mr. Deputy-Speaker: He has repli-
ed. 1f the hon. Member is not satis-
fied, he can throw out that amend-
ment.

Shri Nath Pai: May I draw your at-
tention to a basic rule that when a
Member rises to adumbrate a point
of order, or when a Member seeks
your guidance to be allowed to raise
a point of order, a ruling cannot be
given before he adumbrates the point
of order? He must be given the lati-
tude to adumbrate. Shri Kamath has
only made a mention, but he has not
yet been heard to adumbrate his
point ¢l order.

Mr. Deputy-Speaker: He has adumb-
rated it and the hon. Minister  has
replied also.

Shri Nath Pai: lHe was only refer-
ring to the rules. He has not yet
adumbrated his point of order.

Mr. Deputy-Speaker: Shri Kamath
had sat down, and the point was re-
plied to also by the hon. Minister.

Shri Hari Vishnu Kamath: He has
denied what he had stated earlier. . .

Shri Nath Pai: Is he a Bramhadeva?
How can he reply before the point of
order is adumbrated?

Shri Hari Vishnu Kamath: 1t is
very tragic. The Government is set-
ting a bad example. The Minister
makes a statement and changes it the
next moment. It is very tragic

Mr. Deputy-Speaker: Order, order.
The hon. Member cannot go on like

this. e

Shri Hajarnavis: I have not changed
it.
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Shri Hari Vishau Kamath: The re-
cords will bear me out.

Mr. Deputy-Speaker: Then, why did
the hon. Member sit down when he
started replying? The hon. Member
could have continued and said that he
had not yet finished his speech.

Slu:i Nath Pai: He had not finished.

Mr. Deputy-Speaker: But he allow-
ed him to reply.

Shri Hari Vishnu Kamath: I  did
not mind hearing the hon. Minister.

Mr. Deputy-Speaker: What is the
explanation that the hon. Member
wants now from the hon. Minister?

Shri Hari Vishnu Kamath: My point
is that if it is a parliamentary com-
mittee, rules 279 and 280 of the Rules
of Procedure of this House come into
operation, and the report cannot go to
the President. Therefore, the amend-
ment is out of order. The report must
come before Parliament and not be
submitted to the President, under our
Rules of Procedure. It must come
before Parliament under rules 279
and 280.

Mr. Deputy-Speaker: ¥as the hon.
Member finished?

Shri Hari Vishnu Kamath: Yes.

Mr, Deputy-Speaker: What has the
hon. Minister got to say on this?

Shri Hajarmavis: Has he raised a
point of order? I have not understood
the point of order. Will he repeat it?

Shri Nath Pai: Has the hon. Minis-
ter not been listening to my hon.
friend? Apart from the casual man-
ner in which points of order are
treated, the point sought to be raised
is this. If it is a parliamentary com-
mittee then its report prima facie has
got to be laid before this House and
not be submitteq to the President.
That is the second stage. We want to
know, since he made a statement here
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that the committee will be a parlia-
mentary committee, and he repeated it
.and elaborateq it, what he means by
that. Then, he said that the committee
is a parliamentary committee. If it is
a parliamentary committee, then its
report must come before this House
and not go to the President. We want
his help to know what exactly he has
in mind on thig point.

Shri Hari Vishnu Kamath: The
words are categorical. Rule 279 says
“In that case, the report shall be pre-
sented to the House . . .”.

Mr, Deputy-Speaker: Which is the
rule to which the hon. Member is
referring?

Shri Hari Vishnu Kamath: It is rules
279 and 280.

Shri C, K. Bhattacharyya (Raiganj):
“These rules have becen referred to so
many times that by this time we have
got them by heart. Since the hon.
Minister himself denies that he said
that it was a parliamentary commit-

Some Hon, Members: He does not
deny.

Shri C. K. Bhattacharyya: . . . itis
a point of order in the air. My hon.
friend is only trying to crcate a point
«of order in the air.

Shri Hari Vishnu Kamath: It is
very much on terra firma; it is not in
the air at all.

Shri Hajarnavis: To the question
whether this is a parliamentary com-
mittee or not, my answer is that it will
be a committee which will have all
‘the characteristics of a parliamentary
committee. It will have all the charac-
teristics. I did not then say; without
further examination and without fur-
ther consideration, I cannot answer
offhand whether it will exactly be
satisfying the tests which are given in
rule 280. But I went on to say that
the function of the President there was
merely Ministerial. Just as a com-
mittee is appointed and the committee
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deliberates, and someone is authorised
to present that report, in the com-
mittee itself, during the course of the
proceedings of the committea itself
someone is authorised to present it to
the House, in this case, the law itself
says that the President will do it, that
means the Minister in charge of the
Bill will present it. Therefore, the
responsibility is cast upon the Minis-
ter who advises the President in this
behalf to present it to the House.
That is all.

The main thing with which I believe
my hon. friend Shri Frank Anthony
was concerned was this: Will this
come to the House? Will it be discus-
sed in this House? These are the most
important things which fall to be con-
sidered, to which my categorical ans-
wer is that it will be coming before
the House and it will be discussed in
the House.

Shri Frank Anthony: I rise to a
point of order. With great respect I
say that it would be quite wrong to
put this clause to the vote of the
House until Government ig clear in its
own mind. I am sorry to say this. I
was beginning to come round to the
view that Government was not tor-
tuous in its motive. Now, either it is
a parliamentary committee in law or it
is not. I want a categorical answer
to this question, because on that wlil
depend whether we can even put this
to the vote of the House. I do not
want ‘for all practical purposes’. I
want a straightforward and honest
answer, Is this in law a parliamen-
tary committee or not? I do not want
the phrase ‘for all practical purposes’.

Shri Hajarnavis: Whether it is a
parliamentary committee or not, it is
for the Speaker, and it is for you to
decide. (Interruptions). It is for you
to decide.

An Hon. Member: He cannot decide
it. (Interruptions).

Shri Frank Anthony: It is trickery.
What is all this?
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Shri A. C, Guha: The Speakser gave
a decision that it was not a parlimen-
tary committee but it was a committee
of Parliament,

Stiri Frank Anthony: How long are
we going to be imposed upon? I said
ali along that this was a piece of
chicanery, Now, the hon. Minister will
not tell us simply and honcsily whe-
ther this is a parliamentary committee
or not

Shri A. C. Guha: It is not a par-
liamentary commitlee,

Mr, Dcputy-Speaker: May I poiat
out this to the hon, Minister? 1f this is
a parliamentary committee, the report
will have toc be placed before the
House. The hon. Minister has to de-
cide, and he has to tell the House, and
he has to take the stand whether it is
a parliamentary committee or not,

Shri Tyagi: May I submit that
even if the Minister calls it a parlia-
mentary committee, it does not be-
come a parliamentary committee only
because the Minister says so? The
committee remaing as it is envisaged.
It is a committec as mentioned in the
amendment, and that committee shall
function in the manner in which Par-
liament by law decides, Therefore, no
interpretation of the committee, whe-
ther it is a parliamentary committee or
not, can be given by the Minister.

Shri Fratk Anthony: How can we
vote on it?

Shri Tyagi: It is a committee &=
envisaged in the Bill, and, therefore, it
will have the functions which are
prescribed by Purliument.

Shri Frank Anthony: Nonsense.

Shri A, C. Guha: This question was
raised yesterday, and the Speaker de-
cided that it was not a parliamentary
committee hut that it was a commitice
composed of the Members of Parlia-
ment. And he cited similar other
cases also. So, a committee composed
of Members of Parliament need not
be always a parliamentary committee.
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Shri Tyagi: You cannot give an
interpretation as to what the com-
plexion of the committee will be (In-
terruptions).

Shri Hajarmavis: May I make my
submission to you?

Sari Nath Pai: In that case, how
did you drop the words ‘The Presi-
dent will appoint’? You are not ex-
plaining it,

Shri Hajarnavis: The first test is
this that there shall be election by the
Parliament of the commiitee. This
committee satisfies the first test of its
being a  parliamentary committee.
That 1s the first one. The second is
that its report shall be placed
before Parliament, The report
shall be placed before Parliament
with thig difference that in the case of
other paliamentary committees,
when the committee has finished its
deliberations, there is a motion made
authorising some Member or the other
te present the report before Parlia-
ment. The main thing is the presen-
tation of the report before Parliamnent

Here also, this report will come be-
fore Parliament ang i1t will be laid oun
the Table of the House. The law
says, instead of leaving it to the com-
mittee itself to decide :it, who shal.: do
it. The law unambiguously places the
responsibility on the President which
means the Minister in charge to lay
it on the Table of the House.

Shri Frank Anthony: It is delibe-
rate trickery, legal trickery.

Shri Nath Pai: Where does it say
that?

Shri Hajarnavis; Therefore, in all
the important aspects, namely in its
composition, in regard to the destina-
tion of the report, it fulfils all the
functions of the Parliamentary Com-
mittee. Therefore, it ic of no avail
to go into the barren question whe-
ther it is a parliamentary commiitee
or not, because ultimately what is
sought to be elicited from us is this..



12393 Official

Will this report come before Parlia-
ment? Will it be discusseq in Parlia-
men!? On this, I said, unreservedly,
yes, it will,

Shri H. N. Mukerjee: May I say . .

Mr. Deputy-Speaker: He has given
the reply.

Dr. L. M. Singhvi: He has not given
the reply.

Shri Tyagi: I also want o raise a
pcint for your ruling.

Mr. Deputy-Speaker: Let Shri
Mukerjee speak first.

Shri H. N, Mukerjer: The Com-
mittee which was appointed in 1958
was a Committee appointed in terms
of article 344(4) and thereicre, it fol-
lewed the particular procedure laid
down specifically for it.

Mr. Deputy-Speaker: That is diffe-
rent from this Committee.

Shri H, N. Mukerjee: That is why
it was a Committee of Parliament. not
a Parliamentary Committec in the ful-
lest sense of the term. Sukstantially
there may be very little difference
between the two, but form i3 very im-
portant in parliamen.ary matters. On
this occasion what we are 2doing 1s that
we are no having a Committee
appointed in terms of the Cons-
titution as speciafically laid down;
we are appointing a Committee
as envisaged by the Governimant of the
dey .n the formulation of the Ofiicial
Lan- o ;os Bill, 1963,

M. Deputy-Speaker:  What is the
purticular amendment he is refeiring
tc?

Shri H. N. Mukerjee: Shri Lai
Bahadur Shastri’s amendmo-ts Nos.
158, 159 and 160—all these refer to the
constitution of a Committze on Offi-
cial Language. This is a Parliainen-
tary Committee in the Ffilust sense
of the term, formally as weil ag subs-
tantially and therefore, this Com:aittce
cculd function only nunder t.e autho-
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rity and guidance of the Speaker and
according to the terms of the Rules of
Procedure of this House, not accord-
ing to any other rules of procedure to
be formulated by the President or
anybody else.

My submission is that there being
a qualitative difference betwcen the
Committee which was appointed in
1958 under the terms of the Constitu-
tion itself anq the Committee which
we are envisaging in terms of the Offi-
cial Languages Bill, we shoulg look
upon this Committee as a purely Par-
liamentary Committee, and the Report
of this Committee should be followed
by whatever consequences are envi-
saged in the Rules of Procedure of
this House.

Shri Hajarnavis: To which I agree.

Shri H. N. Mukerjee: Thereflore,
there is a clear distinction between
the two, which must be recognised.

Mr. Deputy-Speaker: 1 think the
Minister also agrees with that position.

Shri H N, Mukerjee: No, Sir.
Substantially, there is a difference.

Mr. Deputy-Speaker: He made the
position quite clear,

Shri Tyagi: I cntirely agree with
my hon. friend that the previous Com-
mittec was appointed according to the
terms of the Constitution. Therefore,
he might make a distinction and say
that it was a2 Committee appointed
according to the article of the Cons-
titution. This is a Committe which
is being appointed acocording to the
proposed clause of this Bill.

Now, as regards the rules of the
House, I can well understand that in
the ordinary course, those rules must
essentially apply unless by Act the
Parliament prescribes some terms of
reference specifically for he purpose.
Now in this clause, the terms of refer-
ence are mentionad vwh'~h are diffcrent
from those of the usual parliamentary
committee, Now, these terms of refe-
rence cannot be changed by raising a
point of order (Interruptions). They
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can only be changed by moving an
amendment to them and giving it the
shape of a Parliamentary Committee.
So long as the terms of this Com-
mittee remain as they are now, it can-
not be treated as a Parliamentary
Committee in the true sense,

Shri Frank Anthony: Why not?

Shri A, C. Guha: The other Com-
niittee was constituted according to the
Constitution. This Committee is going
to be constituted according to a cer-
tain statute passed by this House. This
Committee will not be a Parliamen-
tory Committee; it will be an admi-
nistrative committee to be formed
under a special statute, So it cannot
be called a Parliamentary Committee
as such.

Dr. L. M. Singhvi: The explana-
tion rendered by the Minister to the
House is a piece of legislative evasion
and circumlocution, if I may say so.
We are entitled to know, before this
clause of the Bill is put to vote, what
the character of this Committce is go-
ing to be—not merely that in all im-
portant characteristics this would be
a Committee of Parliament or that ‘for
all practical purposes’ this would be
a Committee of Parliament. The House
is entitled to know this from Govern-
ment. If the Government, as was con-
fessed by the Minister himself, does
not know what its meaning is and
wants time to consider and explain
this matter, further consideration of
this proposed clause should be post-
poned until such time as the Minis-
ter can render a more adequate ex-
planation to the House.

Mr. Deputy-Speaker: The Minister
of State said that this was in all res-
pects a Parliamentary Committee.

Shri Tyagi;: With prescribed terms
of reference.

Mr. Deputy-Speaker: He also said
that the Report of the Committee
would be presented to the House,

Shri Hajarnavis: Yes, Sir.

Mr. Deputy-Speaker: Here to clause
4 of the Bill, his amendment is:

“for ‘the President may appoint
a Committee consisting of thirty
members’, substitute ‘there shall
be constituted a Committee on
Official Language, on a resolution
to that effect being moved in
either House of Parliament with
the previous sanction of the Presi-
dent and passed by both
Houses . R

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): As far ag I
can understand ijt, this Committee will
be set up under clause 4 of the Bill,
and the Report of the Committee will
go to the President. A Parliamentary
Committee’s Report is always submit-
ted to the Speaker. Here it is quite
ohvioug that it has to go to the Presi-
dent.  The President will then cause
it to be laid on the Table of each
House of Parliament. Therefore, this
cannot be a Parliamentary Committee
(Interruptions). This was very clear.

Shri Frank Anthony; The cat is out
ot the bag now!

Shri La] Bahadur Shastri: 1 do not
accept Shri Anthony's charge. He hax
been levelling that kind of charge
throughout this discussion,

Shri Frank Anthony: That subs-
tantiates my charge. It is a delibe-
rate legal fraud; it is a deliberate .egal
fraud.

Shri Lal Bahadur Shastri: There is
no legal fraud. I am very sorry .

Shri Frank Anthony: It js a dell-
berate legal fraud on the country,

Shri Lal Bahadur Shastri: I cannot
lose my temper like him,

Shri Frank Anthony; It is a cal-
culated fraud (Interruptions),

Shri Lal Bahadur Shastri: As I said,
I cannot lose my temper like him.

Shri Radhelal Vyas: He says it is
a fraud. Can he say that?
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Shri Tyagi: It is unparliamentary
language to say ‘it is a deliberate
tegal fraud'.

Shri Frank Anthony: It is a deli-
berate legal fraud on the country—
what purports to be a parliameutary
Committee. I knew they wanted to
sidetrack Parliament. Now this shows
that they intended all along to sice-
track Parliament.

Shri Tyagi: On a point of order.

Mr., Deputy-Speaker; The hon.
Member is an experienced parliamen-
tarian. He should hear what the
Home Minister has to say.

Shri Frank Anthony: I am some-
thing of a lawyer too. It is a legal
fraud on the country.

Shri Tyagi: In Parliament, words
like ‘deliberate fraud' etc. are unpar-
liamentary (Interruptions). Accord-
ing to parliamentary practice, I can
say ‘It is untrue’, but I cannot say
“You are telling a lie’. This is accord-
to parliamentary convention. (In-
terruptions). The hon, Member is a
lawyer. It is unparliamentary to say
‘deliberste fraud’. 1 can understand
if one were to say, ‘It would be inter-
preted as a fraud’, but to say ‘deli-
berate fraud' is unparliamentary. It
must be expunged from the records.

Mr. Deputy-Specker: He said it is
a fragud on the Counstitution,

An Hon. Member: He repeatedly
used the word ‘deliberate’.

Shri A, C. Guha: He repeatedly
aid it was a deliberate fraud.

-Shri Lal Bahadur Shastri: The inten-

“n of Government from the very
w: ginning was quite ciear and obvious.
In fact, what clause 4 provided was
only this:

“The President may uppoint a
Committe consisting of 30 mem-
bers, of whom 20 shall be mem-
bers . . . to be elected respec-
tively . . . in accordance with
the system . . .".
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This clause did no! clearly bring out
what was, in fact, in our mind.

Shri Frank Anthony: Now it has
come out!

Shri Lal Bahadur Shastri: Some
Members pointed this out and it is in
order o clarify the position that I
have brought forward this amendment,
that the Committee will be constituted
or. a motion by the Minister and that
the Committee will submit its Re-
port to the President. I made it quite
clear in my amendment that the Re-
purt wil! be caused by the President
to be laid on the Table of the Hous=.
Our intention isg absolutely honest.
What we wanted to clarify was this,
that this Report would definitely be
caused by the President to be laid on
the Table of the House. It will be dis-
cussed and naturally Government will
take into consideration the views ex-
pressed by the Members, and then
naturally, the President,

Shri Frank Anthony: Why ‘natu-
rally’?

Shri Lal Bahadur Shastri: | . . after
obtaining the views of the State Gov-
ernments, will issue directions thereon.
I think thcre can be no clearer indi-
eation of our intention than this,

Mr. Deputy-Speaker: I think there
is no point of order, afler the explana-
tion of the Home Minister.

I will put the amendments and the
clause to vote.

Bhri Hari Vishau Kamath: On a
puint of order. Apart from the consti-
tutiona) obligation of article 100, even
under the convention of the House, no
voting can take place between 1 p.m.
and 2.30 P.m.

Mr. Deputy-Speaker: Only division
cannot take place,

Shri Hari Vishnu Kamath: There
would be a division on this.

Dr. L. M. Simghvi: Yes.
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Mr. Deputy-Speaker: We can dis-
pose of amendments. Amendment No.

168. There are several amendments to
to this clause. Is Shri Anthony pres-
sing his amendments?

Shri Frank Anthoay: 1 am not
pressing those verbal amcndments to
the amendments of the Home Minis-
ter.

Wr. Deputy-Speaker: Docs he press
Amendment No, 1637

Shri Frank Anthony: It doos not
matter.

Mr. Deputy Speaker: Hag he the
icave of the House to withdraw
Amendment No. 1687

Hon. Members: Yes,

The amendment was, by leave, with-
drawn.
Mr. Dcpuly-Speaker: What about
Dr. Singhvi?

Dr. L. M. Singhvi: I am requesting
a civision c¢n Amerdment No 173.
Amendment No, 172 I am not pressing.

Mr, Demnty-Sneaker: Has he the
leave of the House to withdraw
Amendment No. 1727

Hon. Members: Yes,

The amendment was, by leave.
withdrawn.

Mr. Deputy-Speaker: Amendment
No. 164. Shri Ranga is not here.

The quosiion is:
Page 2, line 19,—--

after “President” insert—

“shall not take any decision to
reduce the posilion of English in
administrative, legislative  and
judicial worl widhosit the concur-
rence of all the non-Hindi State
Legislaturey obtained by resolu-
tinms passed by three-fourth of the
total strength of each Legislature
and” (164).

The motion was negatived.
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Mr. Deputy-Speaker: Any other
amendments to Amendment No. 158?
No.

The question is:
Page 2, lines 9 and 10,—

for “the President may appoint a
Committee consisting of thirty
members”,

substitute—

“there shall be constituied a
Committee on Official Lanzuage
on a resolution to that effect beoing
moved in either House of Parlia-
ment with the previous sanction
of the Prcsident and passed by
both Houses.

(1A) The Committee shall
consist of thirty members”. (158)

The motion was adopted.

Shri Ranga: Sir, I thcught betwcen
1 and 3 O’ Clock there would be no
voting.

Mr, Deputy-Speaker: We do not
have a division.

Shri Ranga: So far as my umend-
meoent is concerned......

Mr. Deputy-Speaker: 1 put it to the
House. If the hon. Member is not
here, what can I do?

Shri Ranga: I took it for granted
that this would not be taken up.

Mr. Deputy-Speaker: Only division
will nct be laken up. The Hon. Mem-
Y %¥nows the procedure.

Shri Ranga: It is a question of
voting and division,

Mr., Doputy-Speaker: His amend-
ment No. 164 was put to the House
and lost.

Shri Ranga: 1 ncver understood it
would be put to the House, because
between 1 and 3 p.M. no  question
would be put to the House.

Mr. Deputy-Speaker: Doos o woant
moe to puat it to the JTouse »guin?
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Shri Ranga: Yes.

Mr. Deputy-Speaker: The House
thas already declared. I cannot put it

again,
Amendments to Amendment No. 159.

Shri Hari Vishnu Kamath: On
amendments Nos. 162 and 166 I want
a division. In fact, on all my five
amendments,

Mr. Deputy-Speaker: All right.
Amendments Nos. 162 and 166 we will
hold up.

Amendment No, 169.

Shri Kaski Ram Gupta: Can it be
taken up unless the Government
amendments are passed?

Mr. Deputy-Speaker: It is an
amendment to Amendment No. 159.

The question is:

That in the amendment proposcd
by Shri Lal Bahadur Shastri,
printed as No. 159 in List No. 11
of amendments,—

before “and the President”

insert—

“The Committee shall also re-
port on the restrictions (partial or
full) needed in connection with
further use and continuance of
English as an additional official
language and while so recommend-
ing the final time limit, if any,
required for its continuance.”

The motion was negatived.

\
\

Mr. Depuiy-Speaker: The question

. is:
* 'That in the amendment proposed by
Shri La' PBrhadur  Shastri,
; printed as No. 159 in List No. 11
g of amendments,—

R

after “State Governments” in-
seTt—

“In the meanwhile the Govern
ment of India and the State Gov-
ernments, shall from now on-
wards take such  continuous
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effective steps (inclusive of non-
official co-operation) in a planned
and crganised way, that introduc-
tion and use of Hindi needed in
the respective spheres is possible
1o be done to such an extent as to
minimise to the maximum possi-
ble extent all chances of continu-
ance of further use of English as
an additional official language, by
the time the Commitiee on the
subject is constituted and brought
into being.”

The motion was negatived.

Mr. Deputy-Speaker: Amendment
No. 173 will be held over. Also Gov-
ernment Amendment No, 159 will be
held over,

Amendment No. 160 of Government.

Shri Hari Vishnu Kamath: On
Amendments No. 163 and 167 I want
a division.

Mr. Deputy-Speaker: What about

Amendment No. 161?

Shri Hari Vishnu Kamath: He has
changed the scheme. It falls to the
grouad now,

Mr. Deputy-speaker: Ilas he the
leave of the House to withdraw
Amendment  No. 1617

Hon. Members: Yes.

The amendment was, by leave, with-
drawn.

Shri Pari Vishnu Kamath: My
amendment No, 165 is independent of
the Government{ amendment, but I
want a division on it. It is a matter
of principle. It is a vital amendment.

Mr. Deputy-Speaker: The question
is:

FPage 2, line 8,—

for ‘“ten years” substitute “Sve
years”,  (66)

The motion was negatived,
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Mr. Deputy-Speaker: The question
is:
Page 2,—
for lines 9 to 15, substitute—

“section 3 comes into force, the
use of Hindi language shall be
made for all official purposes of
the Union and for the transaction
of business in Parliament.” (67).

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2,—
for clause 4, substitute—

“4. After the expiration of ten
years from the date on which
section 3 comes into force, that
section shall stand repealed, un-
less Lok Sabha by a resolution
pussed by it with the majority of
votes of the total number of mem-
bers representing the non-Hindi
area constituencies, resolves that
the section shall continue to be in
force for any further period not
exceeding five years.” (64)

The motion was negatived,

Shri Radhelal Vyas: 1T
Amendment No., 129.

Mr. Deputy-Speaker: Has hc¢ the

leave of the House to withdraw
Amendment No. 1297

withdraw

Hon. Members: Yes.

The amendment was, by leave, with-
drawm,

Shri A. C. Guha: I withdraw
Amendments Nos. 133 and 135, but it
would have been better if the hon.
Home Minister's amendments are put
first.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw
Amendments Nos. 133 and 134?

Hon. Members: Yes.

The amendments, were, by leave,
withdrawn.

Shri Balmiki: 1 withdraw amend-
ment No. 151.
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Mr. Deputy-Speaker: Has he the
leave of the House to withdraw
Amendment No. 151?

Hon. Members: Yes.

The amendment was, by leave, with-
drawn.

Shri Frank Anthony: I am not pres-
sing my amendments.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendments Nos. 38, 39, 42, 43, 45 and
467

Hon., Members: Yes.

The amendments were, by leave,
withdrawn.

Mr. Deputy-Speaker: The questiom
is:
Page 2,—

for lines 8 and 9, substitute—

“4, (1) After the expiration of
five years from the date on which
section 3 comes into force, the
President shall appoint a Com-
mittee.” (20

The motion was negatived
Mr. Deputy-Speaker: The quesi:on
1s:
Page 2,—
after line 18, insert—

*(2A) The President shall cause
to be laid before both Houses of
Parliament the report of the Com-
mittee.” (28)

The motion was negatived.

Mr. Deputy-Speaker: The questior
is:
Page 2, lines 8 and 8,—

for “After the expiration of tew
years from the dat: on which
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section 3 comes into force”
substitute—

“After the expiration of five
years from the date on which the
Act comes into force.” (70)

The motion was negatived.

Mr. Deputy-Speaker:
No. 173 is held over.

The question is:
Page 2, line 15—
add at the end—

Amendment

“The Committee shall go into
the detailed question as progress
of use of Hindi for the official
purposes of the Union, and if in
its Report it also mentions some
sound grounds for further conti-
nuance of English, as additional
language, the time limit of such
use, can be extended by the Presi-
dent upto a period of five years or
for ten years by Parliament pro-
vided not less than three-fourth
¢i the Legislatures of Non-Hindi
speaking States demand and
recommend such an extension, by
passing Resolutions to the effect
on the sirength of not less than
two-third votes of the Members
present on the days fixed for con-
vening the meetings of the respec-

tive Legislatures. Thereafter,
English shall also ccase to be an
additional Official Language.”

The motion wag negatived.

Mr. Deputy-Speaker: Now, 161 s
held over.

Shri Hari Vishnu Kamath: 161 is
withdrawn by the leave of the House.

The other amendments 162, 163, 165,
166 and 167 are held over.

Shri Prabhat Kar: Sir, [ do not
press my amendments because of the
new amendments of the Home Minis-
ter.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his amendments?

The amendments were, by leave,
withdrawn.
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Clause 5— (Authorized Hindi transla-
tion of Central Acts, etc.)

Mr. Deputy-Speaker: We shall have
a division over the amendments held
over at 230. We shall now take up
clause 5. There are some amendments.
Shri Era Sezhiyan is not here and so
his amendments are not moved.

Shri Bhakt Darshan (Garhwal): I
move my amendments Nos. 135 and:
136.

Shri Bade: Sir, I move my amend-
ments Nos. 86, 87, 93 and 96.

Mr. Deputy-Speaker: Shri Onkarlal
Berwa—absent. So, not moved.

Shri Bagri: I move my amendments.
Nos. 153, 154 and 155.

Mr. Deputy-Speaker: Shri Ram:
Sewak Yadav—not here and so not
moved.

Shri Muhammad Ismail (Manjeri):
I move my amendments Nos. 89, 94
and 95.

Mr. Deputy-Speaker: Shri Mani-
yangadan—not here, His amendment
is not moved.

Shri Prakash Vir Shastri:
my amendment No. 91.

1 move

Mr., Depuly-Speaker: Shri Frank
Anthony is no‘ here. Shri Barrow is
not herc¢. That amendment is not
moved. Is Mr. Jyotishi moving his
amendment?

ShriJ. P. Jyetishi (Sagar): I am not
moving.

Mr. Deputy-Speaker: Shri P. R.
Chakraverti—not here. So, that is
not moved.

Shri Hari Vishnu Kamath: 1 move
my amendment No. 138.

Shri A. K. Gopalan (Kesergod): I
move my amendment No. 98.

Mr. Deputy-Speaker: Shri H. N.
Mukerjee. Is his amendment the same
as No. 98?7 That is all right.
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Shri Bhakt Darshan: I beg to
move:

Page 2, line 22,—

for “A translation in Hindi” substi-
tute—“A Hindi version” (13%).

Page 2, line 32—

for “a translation of the same in

Hindi” substitute—“a Hindi version”
(136)

Shri Bade: I beg to move:
(i) Page 2, line 22—

for “Hindi” substitute “English”.
(86).

(ii) Page 2, line 28,—

for “Hindi” substitute—“English”.
(87).

(iii) Page 2, line -30,—

for “Eng!ish” substitute “Hindi".
(93)

(iv) Page 2, line 32—

for “Hindi” .substitute “English”
(96)

Shri Bagri: I beg to move:

(i) Page 2, line 22,—

for “Hindi” substitute “English”.
(153).

Page 2, line 23,—

(ii) for “on and after the appointed
day” substitute—

“on and afiter 26th day of January,
1965”. (154).

(iii) Page 2,—-

for lines 29 to 33, substitute—-

“(2) Ag from the 26th day of
January, 1965, the authoritative
text in Hindi language of all Bills
to be introduced or amcndments
thereto to be moved in cither
House of Parliament shall be ac- .
companied by a translation of the
same :n English authorised in such
a manner as may be prescribed

by rules made under this Act”
(155)

Shri M. Muhammad Ismail: I beg

to move:

page 2,—
Omit lines 29 to 33. (89).
Page 2, lines 30 and 31,—

omit “or amendments thereto to be

moved”. (49).

Page 2, line 32,—
after “Hindi” insert—

‘“‘and other languages enumerat-
ed in the English Schedule of the
Constitution”. (95)

Shri Prakash Vir Shastri: I beg to

move:

Page 2,—
Jor lines 29 to 33, substitute—

“(2) As from the appointed day,
the authoritative text in the Eng-
lish language of all Bills to be

introduced or amendments there-

to to be moved in either House of
Parliament shall be accompanied
by an authoritative text in Hindi
and by a translation of the same in
all official languages of the States
adopted under article 345 of the

Constitution, authorised in such

manner as may be prescribed by
rules made under this Act;

Provided that in case of con-
flict of interpretation between the
English and Hindi text of any
Bill, amendment or Act, the Eng-
lish version thereof shall prevail
for a period of ten years from .,
the appointed day and after that
period the Hindi version shall
prevail.  (91).
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Shri Rari Vishnu Kamath: 1 oveg
to move:

Page 2, lines 32 and 33,—

for “as may be prescribed by rules
made under this Act” substitute—

“as may be prescribed by the
Rules of Procedure and Conduct
of Business in either House of
Parliament”. (138)

Shri A. K, Gopalan: I beg to move:
Page 2,—

after line 33, insert—

“Provided that any member
expressing his desire in writing
to the Speaker of the Lok Sabha
that he be supplied with a transla-
tion of the same in any othcr lan-
guage mentioned in the Eighth
Schedule of the Constitution but
not in Sanskrit.

Provided further that no mem-
ber shall be entitled to this other
than in Hindi unless the Speaker
of the Lok Sabha and the Chair-
man of the Rajya Sabha is satis-
fied that the member does not un-
duerstand either Hindi or English.”
(98)

Mr, Deputy-Speaker: The above
amendments are now before the
House.

Shri . N. Mukerjee: Sir, this
clause relates to various Hindi trans-
lations of Central Acts, etc. There is
a provis‘on here that from the app.int-
od day, 26th January 1965, the authori-
tative text in the English language of
all Bills to be introduced or amen+
ments thercto to be moved in either
House of Parliament shall be accom-
panied by a translation of the same
in Hindi authorised in such manner
as may be prescribed by rules made
under this Act. We support this pro-
vision but we want to make an addi-
tion and that is why we have put in
an amendment which says:

«“provided that any member ex-
pressing h's desire in writing to

VAISAKHA 17, 1885 (SAKA) Languages Bill

1241

the Speaker of the Lok Sabha
that he be supplied with a trans-
lation of the same in any other
language mentioned in the Eighth
Schedule of the Constitution but
not in Sanskrit;

Provideq further that no mem-
ber shal] be entitled to this other
than in Hindi unless the Speaker
of the Lok Sabha and the Chair-
man of the Rajya Sabha is satis-
fied that the member does not un-
derstand either Hindi or English.”

Thus we have made this as non-con-
tentious as possible. There are some
Members in this House ag wel] as in
the other House who are not fami-
liar with Hindi or English and when,
very rightly, our own languages come
into their own and we have the H'ndi
version of the authoritative texts of
Centra] Acts and amendments, we
should make provision that those who
do not understand English or Hindi
should be in a position to get copies
of these Acts transluted for thewr
benefit. The President has been goo.l
enough to accord sanction to whe: ver
little financial commitment might be
necessary on account of tnis amend-
ment being accepted. I do believe
that this is a very fair, humble and
simple request which is only in con-
formity with the desire of everybody
in this House. We want to see that
every Member of the House is in a
position to follow the proceedings and
participate in the proceedings more
effectively and that is why we have
moved this amendment. With these
words I commend our amendment
for acceptance by the House,

Shri Hari Vishnu Kamath: Mr, De-
puty Speaker, wi'l you kindly read
the wording of th's clause?  Sub-
clause 2 says that from the appointed
day. the authoritative text in the Eng-
lish lanmuage o a)] Bils to be intro-
ducaqd or amcnameats therclo to '~
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[Shri Hari Vishnu Kamath]

moved in either House of Parliament
ehall be dccompanied by a translation
of the same in Hindi authorised in
such manner as may be prescribed by
rules made under this Act. Sub-
clause (1) says that a translation in
Hindi published under the authority of
the President in the Official Gazette
on and after the appointed day, of
any Central Act or of any Ordinance
promulgated by the President, or of
any order, rule, regulation, bye-law
issued under the Constitution or un-
der any Central Act shall be deemed
to be the authoritative text thereof
in Hindi. Sub-clause 1 refers to
Central Acts or Ordinances or any
order, rule, regulation etc., issued un-
der the Constitution whereas sub-
clause (2) deals with Bills to be in-
troduced in Parliament and amend-
ments to be moved to those Bills. The
authoritative text of the Bill in Eng-
lish has been given a sort of priority
and that shall be accompanied by a
Hindi translation. Now, the last part
of this sub-clause, the tail-piece is
rather intriguing: “authorised in such
manner as may be prescribed by rules
made wunder this Act” Now, this
should be read with clause (8) of the
Bill, which is on the next page. Who
makes the rules? The Central Gov-
ernment. The Centra] Government
may by notification in the Official
Gazette make rules for carrying out
the purposes of the Act. The proce-
dure envisaged in clause 5(2) refers
to certain procedure and conduct of
business in each House of Parliament:
how that business shall be conducted,
regulated, ctc. Therefore, I have moved
my amendment No. 138 to this effect.

Mr, Deputy-Speaker: It is not for
the conduct of business. It is for
giving Hindi or English copies of the
Billg that are introduced.

Shri Hari Vishau Kamath: I am
not talking of authentication or the
authoritativeness. That is different.
It says here about authorising in such
manner as may be prescribed by
rules,
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Mr. Deputy-Speaker: Authorisa-
tion has to be done by the Govern-
ment, whether jt is correct translation.

Shri Hari Vishnu Kamath: I am
not quite sure.

Mr, Deputy-Speaker; It is not for
normal procedure for giving the rule
making power. That is about subor-
dinate legislation.

Shri Hari Vishnu Kamath: I
thought that some sore of conduct of
business might come into it and there-
fore I have moved my amendment,
which says that the matter should be
regulated by the rules of procedure

Mr. Deputy-Speaker: It is only
when the rules are discussed here or
the Bill is discussed here, the rules of
procedure are involved.

Shri Harli Vishnu Kamath: Well,
is that the position?

(Interruption).

Mr. Deputy-Speaker: Yes; I think
I am correct.

Some Hon. Members: Yes.

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri Bade.

Sl @F  WHEAG IUEA AR,
FNA Y H TF A FT GAMT @1 T &
6 FIHE RiaiEica dFE I 1 3|
17 & &5 S 7 A gz faar o
ST &F R 4T ¢

“‘Authoritative text’ means the
text in Hindi language.”
5 7T 29 Farer L A fq@r

“A translation in Hindi pub-
lished under the authority of the
President in the Official Gazette

on and after the appointed
day,— . . .

shall be deemed to be the
authoritative text thereof in
Hindi.”
TR T HEs graq g &Y gafq s7ar
TgaT § A wrfefer Ewe @l &
BT T @ WX FEHT HTAT Gy



Fam s T iR Esa g fe A A
og faae 82 fF frfy s st &
w7 w1 Exee wanfefed § 1 qafay ag
g =ifge a1 fa

The authoritative text should be in
Hindi

X IHT ATATZ HAST F g7 AL |
TR M9 gt 1 @ W e
TR § W HAST FY q@Y ATGT FATAT
qMEa § ar moE i)Y F dwe Ay
marfEfea @ar @.fgg AR g« F
JEET AL AT AET a7 | WX 777
TET AE FT a1 @y waw o
fe=t %Y Tadifav asfiaa & 1 g9 ara
¥ wieHe fam a1 fe s fey @
¥gt WA AT e | T L F qF
e (R) Hfemr g
“As from the appointed day, the
:authoritative text in the English
language of all Bills to be intro-
duced or amendments there to to
be moved in either House of
Parliament shall be accompanied
by a translation of the same in
Hindi authorised in such manner

as may be prescribed by rules
made under this Act.”

i W faarg :

“ ...as may be prescribed by
rules made under this Act.”

|y TF Y & f& 7 wAw 7 w
O ¥ FAT q97 | AN gEA ¥ AGY
war | Aq e fragw @ fF s iy
FY TE AW AT § A gy A S
marfEfed g Afgg 7k ST
FAE HWAST ¥ g ey | w1 #
R faarg g aY fgwt & Eaz &Y Aar
W qg FAEAT FIAT AMGY 3T
mET T 3 ey FowwE W
FAATE L WA TF A TEA TZ

amur wxar w1 @ & 5 R
# WG AT A 2, A A o
& aY ag feafa 75 @ 1 9 = A
frazw & f5 ferer & Ewe =t wrafe-
foq wrAT AT | wRAAN ¥ fgr g
AT P TAET WX IFFT ¥9@ 19
faemr =fgn w% Haet s @ &Y
T T | T4 Y g Arfge fF wh
@ WY g 71T fgrae gawr @@ gl
W | 74¢ arex &7 ez faar 9t

o gEIET S 9 S g
L & gIEvE 3 F woAr G foar §
I eI TRA IF T GATS | TG ¥H
TFICE ¢

“fraa fam & dag ¢ fam o
# w&@ fFu o a9 qw fagast
FAAT ITH GAVGA F HYS? WY
& gfugag g5 & a1y fgsr ¥ 3787
AOFT 915 W Glaww F TER
XYY F FLA &FT TG &1 T
Tl K oga wiyfmaw &
T F9ATY U fAgwY gy SedT-
for wfa & sfagy 7w maw
Hull

gy forert Fadrars, davam sraan
wigfaay & gy AT fe=r a8
& faataw & faarg g1 & waear
¥ frga fev & e9 a9 #¢ wafg o
IqHET AN 95 HGFA  7IAT
I, WX ST Al & A fg=t
q13 " gFT /AT e 1

TH TFIX § AT HOAT ST § | I
o 79 fagas & ara 3 & fg=n #Y
sEar g g ar e § fg=i 71 wqae
wfaga &7 ¥ w9 gFad 437 ar 5g QA1
gt ¥ g faQy &Y feafa q=r
0 | AT g Arfgm tw w24
gt aF ame A (Qey A%, faad wr
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[ wrmaER e

¥z ¥ fagas & & R F a s
X fga¢ ST wem § sratfors ama
A WL ITAT SV AT G A
9 WL AT AT § A7 =71z )
7g feafa @ ooy aF ®W | &9
qeoy F g & arear g fF awr fax
7g zaodn 7 fzan oAy amw ag
wii % fgmy @Y 9% "rET qv @Y
fazr arv 1 T A (Y ¥ a1 W
foa: fagas nift & oy o1 fg=e &
et # faarz &0 feafq 421 2y & ey
ama ferar & aww gy wfuga g
ST QR qIEI L ¢ AT | AT
Al W FHAWT F B { Hyw0 Y 9=
G X @ §, AT g9 oy F a1 a8
feafa a8 @ =ifgn | 9a% ax
faaz 927 9 fem=r wv s famt
=fEe | T AT qAMET § ) A fAqeT
? @ 9 TR A @ T ¥
faart %0 1 @@ fem1 w0 miaq
fegm 1 aam w@T ¥ gEmE e
w7 @ fagww & W w9 AT }
Iga U W THY TOT EWIT |

Dr. M. S, Aney (Nagpur): Sir, we
have passed clause 3 which definitely
states as follows: .

“Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Consti-
tution, the English language may,
as from the appointed day, conti-
nue to be used, in addition to
Hindi,—

(a) for all the official pur-
poseg of the Union for which it
wag being used immediate'y
before that day;...... ",

So, it.has already been passed. There-
fore, the only question before us now
is what will be the position of
English with regard to passing of the
Acts. The Acts may be framed in
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English; there was no Commission or
any other body in those days for pro-
viding translations of the Acts into
Hindi. Now, the only thing Ts, the
authoritative text in Hindi is also
being provided for. What is stuted in
regard to English is only the conti-
nuation of the practice that has been
in existence, and we have already
passed clause 3. That is the position.
It is a different matter whether one
likes it or not. But having passed
clause 3, I think there is no other go
for us than to acccept the position that
the English text shall be there and
there should also be a Hindi text for
which a provision has becn made. To
that extent, an advance has bcen
made, and so it is incumbent upon
the Government to provide a Hindi
text also along with the English text.
Of course, the Hindi text comes in as
a translation of the English text. It
is true. That being the case, though
the amendment of Shri Bade hag been
brought forward with the best of
motives, it seems to me to be rather
difficult to be carried out or accepted
by the House.

At WER THA . TIETH LI,
qi fae &1 ararr gdbaT ¥ atx 9|
W1 Fg wex ATAd 1 HEw AT Wi g
I & %0 § 177 K71 9437 AYAEIATA
HAATTE |

7 S gag wea faar & S
#F warA o & (@ @y wiwfa 7,
&1 &7 ad T ferag € 02 o, u%
fegifaar & oY (F W 2e8% oF wasy
yH@ WT AT AT 2wl e -
war @, AfEw G (LN F aR
feedy sm@ QST BT ST Wi
THAT 9% AT GEES TEANET ST
TEY ArwAT ®1 qegafd & wow ww #
fafaag faar #1T 36 & 7q61T ne@w
foerTer ATC, WX UF TFTL TEY F HHIL
93 gg fada® WY TW IA F WA
wega fear mar € 1 wfaw fag s
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®) WIT W oAy ¥ W& v 9w ¥
75t safaa g &, R wadse & faamr
# 7 ¥ wraAr @ 7, f feedy #1 am
feafa ansdr ofr w2 fwar <Y & ot oisda
wfafa & 35 =1 € o7 7T sy e
T AETT H T

A2t a7 1 AGTIA T {a T
& 3 &1 wor et ¥ owew aey §
uF I 7 fouln @y o g fwan
SURS S-S L v e o Tl ik o Gl
STE, Tl g% WK T I At §
T "IaT Wt @ 8 (w (et a7 9z
AT ST M IH A A AAAT &
arar g 1 ¥ e f fw ag (eala
TGN TG gRiY | AT F1 g, aqt
dF, T AT QY a6E T3, S1F /1Y SHTAT
qeiT | gufed & F aear ga faam
g 39 faw = o “is=fr sreme”
&t s R Tma Tar s

fedt & ot meaw g, s 4 fesd
AT G & g1 ar afeed el g
¥ g, 37 ¥ §9 H waqHc I HAT F
R H ey § Sifw aa” s w”
& faaig ¥ Toe g1 T | 3T & faeli &
oErET § {7 @ oswdr e Wy ST
Tt o fordy &Y frata g G ATaw
% ¢ fF uF gont & a1 afeast g, ok
T & {5 a8 AT TE (AT Sra——
stwitfar g 7 (i5d) &1 Afaarw 7 -
Wt w9 §¥ @ g—-aftes e ds
Ful & gra | 77 a1 g S wifa
ar g&dr €Y WAy 1 3 AT 4) faerar
magd § | & wwaqr g o wsg
HaAY St gIT § 92 gU &  ATA wRaAl
FqTaT fagr & | & wawaT g 5 97
TH FHITHTE WY FIAT WgiA TE gAY
FMEY | W= 3 HAET FT T HFL FT
forar s Qv dfse @ e fagerar &1
59 & 1§ o371 gfcadT Y T g &
qg UF WA FT 95T § AR 99 F
Zra ey wrd) st @Y AT gy
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F HTIF] F qrEAT FT HET FA SN
o1 TSl ¥ oama # WOy guradt @
HHET T E

ot T IUA wevew, H ¥
AT T d 9T L o ¥4y
AT aEE WY ST 8, WAl @Y uH
T & W feamm At faar wwooh
g o mady Y faer wT el ma
T # #hed gowgq 33 & dig oW
gfaers s #T T § AT T4 fw
FEHHY AT AT T T IR e
¢ fai foedY A T TR T Y ST
RBiaw e H @ aw @
T & T § ARy F (A T
T gy g1a v wafy fafzeq o €, 59
TE ®T WWUT T A FT 4T
gofey s 9 faesw &1 & &%
EETE ®) THE gwar o€ #ifE 3w
HTHTT F AT 1§71 QIM § T FT
3% fae=a #1 q@ TE) {Far ar 1 gufaw
o9 O g§ fadad woAg F
BT WYY WTSY STAGT BT MIBT F F.
gt #1 ufafzag #@ & fag s
T@ T | G FY FGAT KT FHY
faegr o & AR Prerger 9t @ 1
FgT aY 7z & {7 AUy fewdr & wfafea
uF waEY AN & ®7 § S0 ® ¥
FET # g8 g1 & & fF w37y
TR AT fd T oYy TEEE
qaT< Zrir | foraa off faor, w9z Mo
YT TEdEY g1 § F s T waAr §
T IF FT grEama 7= ® grr |
w7 I7 vF fqaga fardya a1q § A%
fergeama &t o= wAdQT & AT 3
FETT ¥ 9@r & 9:7 9 v fagars--
o frar § 99 F1 Feat se F o
HIT 37 918 § 7 WA §F fau ag
T 9gEA T S RTE |

TR HyT FFw €LT & AGY
g afix 3 mfwga & A &
e & SR wfgam A gt & A |



= ame]
St ¥7ee fada & 9+ #7 qfF Y T 0w
FIA g | AT IT FY &L AG)
e § @t foT 7z wafaaa o) Fqa
¥ w19 oF feq 31 TR Y ST

Jaifs w0 3 ¥ qre fwar w@r
2 ar faw M gy =9 Y foaq-
qga wadr § g geit | gefaw & §
sy gag fay § fw 7 £ 9q 9y
IFT g A W "fqara & fadai w1
qa {F9T (T | & €Y F TR HTHT
T F AT HT 997 F 7RI (T Sv7
2 zafae @@ soar wvqar W@ o
R fordl &1 0T &7 se 2

Shri Hajarnavis: Sir, 1 express my
gratitude to the hon. Member, Dr.
Aney, who has already answered some
of the doubts which had been raised
by Mr. Bade. When it is permissible
to use both languages, it would be
necessary to provide authoritative
texts in both languages. Law, as I
said yesterday, is one; it is the will of
the lecgislature, the law-making
authority. That is the rule which is
applied in the courts. That will may
be expressed in more than one place
in more than one language. To say
that one is more authentic than the
other, when both the languages are
permissible, I think, is not to under-
stand the function of the texts.

Questions were raised about what
‘would happen if there happened to be
a discrepancy between the two texts.
It often happens, when the law is in
one statute in one language, one part
©of it appears to be somewhat contra-
.dictory and somewhat different from
the law earlier expressed. What does
‘the Judge do then? He reconciles both.
Similarly, if there are two texts before
the court, assuming that he is invited
to consider both the texts, he will
know that they express the same nb-
jective reality and he will try to re-
concile them. So, there is nothing
‘like one text being more authoritative
than the other.

At this stage, 7 would mention that
the courts give etfect to what is called
customary law. Customary law is
ncwhere written in the texts; yet is
i.e. enforced in courts. The courts
take evidence and find out, after
considering conflicting evidence, what
is exactly the law. So, even if there
are three texts—one English, one
Hindi and one regional language—the
court will certainly find out what the
law is. Ii is not the intention that one
text, so long as it is authoritative,
should have a greater validity than
che other. Therefore, acknowledging
ny debt to Dr. Aney, I oppose Mr.
Bade’s amendment.

So far as Mr. Prakash Vir Shastri
Is concerned, his amendment is couch-
ed in very sober language. But it does
try to bring in a limit to the phase of
bilinguism, which we have not ac-
cepted. Therefore, I regret to say that
I oppose his amendment.

Coming to the word ‘version’ as
against® ‘translation’, again it appears
to be based on an assumption that the
word ‘translation’ gives some sort of
inferior status.

Some Hon. Members: Yes.

Shri Hajarnavis: We speak of
translation from Hindi to English and
from English to Hindi.

Shrimati Jayaben Shah (Amreli):
May I seek a clarification? After 1965,
the Bills will be introduced in Hindi
and English. But what will be the
main language used after 1965? Then
the question will arise about the
translation.

Mr. Deputy-Speaker: He explained
it a little earlier.

Shri Hajarnavis: If I were free to
choose, I would choose the word ‘ver-
sion’, which is a good word, but I find
that the Constitution itself in article
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348(3) uses the word ‘f\anslation’. It
says:

“a translation of the same in the
English language. .. .shall be
the authoritative text thereof....”

As you are ayare, in courts, when we
depart from a phraseology which has
been used in an earlier Act, the inten-
tion is attributed to us of doing some-
thing which is different from the
earlier Act. Here we are doing ex-
actly the same thing. All lawyers are
aware that the phrase ‘“deemed to
be” imports a legal fiction. That is to
say, we are bidden to imagine a cer-
tain set of facts to exist on the hap-
pening of a certain event. What is the
event? The event is the translation.
If it is translated and if the translation
is published in the Official Gazette
under the authority of the President,
then it shall be deemed to be authori-
tative text. So, if the dispute arises
as to what is the authoritative text,
the proof will be given of the fact
that this ig a translation which has
been published under the autho-
rity of the President in the
Official Gazette. Then, it shall be
deemed to be authoritative text. So,
that being the phraseology used earlier
in the Constitution, the draftsmen
have copied it, on account of the fear
that if we depart from it and use a
different phraseology, il might mean
that we are doing something else,
which we are not. Therefore, 1 regret
1 have to oppose this amendment also.

Shri Hari Vishnu Kamath: If there
is any conflict between the authori-
tative text in Hindi and the authori-
tative text in English about any parti-
cular word or phrase, which will be
more authoritative or rcally authori-
tative?

Shri Hajarnavis: I have already
answered it.

Shri C. K. Bhattacharyya: That is
all speculation,

Mr. Deputy-Speaker: Doeg the hon.
Member, Shri Bhakt Darshan, press
his amendments?

482 (Ai) LSD.—4
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AN g WA : § g fafrex
AEE & | AH AU FEIGT AT qy
g a7
Mr. Deputy-Speaker: Has he the

leave of the House to withdraw his
amendments?

Some Hon, Menibers: Yes.

The amendments, were, by leave,
withdrawn.

14 hrs.

Mr. Deputy-Speaker: Is Shri Bade
pressing his amendments?

Shri Bade: Yes, Sir; I press my
amendments Nos. 86, 87, 93 and 96.
They may be put together.

Mr. Deputy-Speaker: What about
Shri Bagri?

Shri Bagri: I press my amendments
Nos. 153, 154 and 155,

Mr. Deputy-Speaker: What about
the amendments of Shri Muhammad
Ismail?

Shri M. Muhammad Ismail: I press
my amendments 89, 94 and 95.

Shri Prakash Vir Shastri: 91.

The amendments were put and nega-
tived.

Mr. Deputy-Speaker: What abut the
amendment of Shri Kamath?

Shri Hari Vishnu Kamath: I am not
pressing.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendment No. 138?

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Is Shri Gopa-
lan pressing his amendment?

Shri Prabhat Kar: No, Sir.

Mr. Deputy-Speaker: Mas he the
leave of the House to withdraw his
amcndment No. 98?7

The amendment was, by leave,
withdrawn



» Mr. Deputy-Speaker: The question
18:

“That clause 5 stands part of
the Bill"”.

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6— Authorised Hindi transla-
tion of State Acts in certain cases.

Mr.. Deputy-Speaker: What are the
amendments that hon. Members want
to move to this clause? Is Shri Bhakt
Darshan moving his amendment?

oY W TA ¢ S A | Ta g
fo ¥ a& o7 T & W 9T AT IWT
AN T g

Shri M. Muhammad Ismail: Sir, 1
beg to move:

(i) Page 2, line 37,—

omit “in Hindi, in addition to a
translation thereof”. (99)

(ii) Page 3, line 1,—

for “Hindi” substitute “English”
(102).

(ili) Page 3, line 3,—

for “Hindi” substitute “English”
(103).

Shri Prabhat Kar: Sir, I beg to
move:

Page 3,—
for lines 1 to 3 substitute—

“Gazette of that State. The text
in the official language prescribed
by the State Legislature shall be
deemed to be the authoritative
text thereof. The Hindi text of
the same, will be authorised in
such manner as may be prescrib-
ed by rules made under this Act
if there is a divergence of opinion
regarding the Hindi translation.”
(101)

Shri Prakash Vir Shastri: Sir, 1
beg to move:

Page 3,--
after line 3 insert—

“Provided that in case of con-
flict of interprectation between
the text of any such Act or Or-
dinance in the official language of
a State and in Hindi, the version
in official language thereof shall
prevail for a period of ten years
from the appointed day and after
that period the Hindi version
shall prevail.” (104).

Shri Bagri: Sir,
Page 3,—

1 beg to move:

after line 3, insert—

“(2) Immediately after the end
of January, 1965 the State Legis-
latures shall transact business in
their own regional languages.”
(156)

Shri Prabhat Kar: Sir, in clause 8
it is said:

“....on or after the appointed
day under the authority of the
Governor of the State in the
Official Gazette of that State and
in such a case, the translation in
Hindi of any such Act or Ordi-
nance shall be deemed to be the
authoritative text thereof in the
Hindi language”.

I have suggested in my amendment
No. 101:

“The text in the official langu-
age prescribed by the State Legis-
lature shall be dcemed to be the
authoritative text thereof. The
Hindi text of the same, will be
authorised in such manner as
may be prescribed by rules made
under this Act if there is a diver-
gence of opinion regarding the
Hindi translation”.

Sir, the whole discussion will be
transacted in the official lunguage and
the Bill that will be passed also will
be in the official language which has
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beer. accepted by the State. When a
resolution, ordinance or a Bill has
been passed in the official language,
ihe authoritative text of that parti-
culalr legislaion should be in that
particular language. The authoritative
text of that legislation cannoét be in a
language in which it has not been
discussed or in which it has not been
taken into consideration at the time
nf discussion in the House. Therefore,
the original languuge or the official
language of the State should be the
language of the authoritative text, and
he Hindi text of the same may be
suthorised in such manner ag may be
prescribed by rules made under this
Act. That is my suggesstion. Other-
wise, if the authoritative text is to be
in Hindi. it will be a completely new
thing {o the Legislature and it will
not be in the language in which it was
aiscussed by them.

ot gEIswEe WER : ITEmT
g, & 7 fagaw & 9w @ g

& FTg AT WA HW SIS FT gEYA
faar g ¢

“r7eq g fr o fae afufem
g7 maes & fEgr Ty
1 TTI-wT 7T feed &
qz & fag9q & faag g™
T\ wraeyt ¥, frge fea &
Z9 99 % FA(Y aF I9
TS F{ AT F IS
Y HUFA WA ST

o1 39 sty & arz fa=t
s @t Afgga @
s 0

9 Harad ¥ AfagE e § ool
A F¢ AT wferE e F A7 A@-
TIFAT 7Y ¥ | T 99 qF a0 IT Lo
1 US-AT FT 96 qrwiforw wqrAw
ST Y Z9 99 F 418, TafH § ToF
ferdi F1 o=t O ¥ gwAd F AT D
ST, wR AE faarg ghm, A i &
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a1z &1 muifus g7 IU7, 3qHEF ag
& W F gWm WINT IT AHT g |
AT e F oag wiasa o

N IEEY . I HERA, WX
Hque F1 Adwd g 2 f& SHaEd,
QLY X WA FIFIL, ®iAT ¢
ARl FH AT ATHET A AT
el ® JWE | WIT gE TR
HTAY @ @, q1 T 1 9aqq a8 g fF
BY aredd § YN TS WY AT
g fvows &0yt ¢ 39fa gy
& W WA NG, SAETE W
A7 WG WA T F, a1 -
AT F A1 ¥ 799 QY 260 | T qF
T T ST @ AT AT -t
¢ IAfq AGr T, a9 aF fg| W)
HAAT FT HEG FAAT TN | FWAT
AVETY. TH WWET A AT A9 g, ar
39 FrY H UT agd d37 g%e fAe
AT & WX wuw 4197 &7 fawera ®
germar feaTi § | WA WAL F1
7%, ¥ A8 qavud AG wrAT Smar @
o fRTdY 78 Fgr 7 fF sw W A
g g M F1 IITT WY qIE
g, @ a8 37 ¥ wuq F9q F fadiq
Zrm 1 safao & faaga &m fx zq
Faves &1 |9 foay §ma

Shri Hari Vishnu Kamath: Sir, on a
point of clarification, may I ask one
question? This clause refers to non-
Hindi-speaking Statcs. That is to say,
where the legislature of a State which
is a non-Hindi-speaking State—your
State, Sir, is a non-Hindi State—has
prescribed & language other than
Hindi—Kannada in Mysore or Malaya-
lam in Kerala—then what will hap-
pen? Will the Government of that
State publish......

Mr. Deputy-Speaker: Both Hindi
and English texts,

Shri Hari Vishnu Kamath:—no,
no—...... also text of the Act or
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[Shri Hari Vishnu Kamath]

Ordinance, whatever it is, in the re-
gional language also as the authorita-
tive text?

Mr. Dcputy-Speaker: I think so.

Shri Hari Vishnu Kamath: That is
what 1 want to know.

Shri Warior (Trichur): Sir, there
are certain States which have not ac-
cepted as yet the regional language
as the official language. Those States
will not be publishing the texts of
Acts etc., in the regional language in
the Official Gazette unless it is pro-
vided here. Here there is a provision
for publishing them in Hindi and
English, but not in the regional lan-
guage.

Mr. Deputy-Speaker: Here it is said:
“Where the Legislature of a State has
prescribed any language other than
Hindi....” The clause is quite clear.
Therefore, the doubt raised by the
hon, Member does not arise,

Shri Warior: This mcans that if it 1s
passed in the English language there
is no necessity for publishing it in the
regional language,

Mr. Deputy-Speaker: Where any
State Legislature has accepted a re-
gional language as the State language,
they are bound to publish it in the
regional language.

Shri Warior: Supposing the State
Legislature has not accepted the re-
gional language ag the State language.

Mr. Deputy-Speaker: Then they
would not publish it in the regional
language.

’ Shri Hari Vishnu Kamath: The short
point is, in those States will the trans-
lation into that particular regional
language be deemed to be the autho-
ritative text and the English text will
be given a subordinate position?

Shri Warior: Then, Sir, I also want
to support what Shri Prabhat Kar
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has said by amplMying it. In the
transitional period the translation in
Hindi is going to be the authoritative
text. What is going to happen in a
State like Kerala, Mysore or Madras.
The whole discussion in the Legisla-
ture wil] be either in English or in
the regional language and when the
authoritative text comes in Hindi
neither those people who discussed it
nor even the officials sitting there will
be able to say whether it reflects the
actual giscussion that took place in
the Legislature. The authoritative
text may be at variance with the ideas
expressed in the House.

Mr. Deputy-Speaker: Supposing a
decree obtained in Kerala Court goes
to Uttar Pradesh for execution, they
wil] require an authoritative text.

Shri Warior: That is for decrees
from courts,

Mr. Deputy-Speaker: It is to enable
such occasions that this provision has
been made.

Shri Warior: For that purpose also,
if in the transitional period Hindi
authoritative text is to be there, what
will happen? Take the case of a deg-
ree from the Calcutta High Court, If
the authoritative text of that is sent
in Hindi, what wil} be the position?

Shri Radhelal Vyas: The English
translation will be there.

Shri Warior: But the final authorita-
tive document will be in Hindi, that
judgment will be in Hindi. If there is
a conflict between the English and
Hindi translation, then, naturally, we
depend upon the Hindi text. But, can
you expect at the present juncture, or
even for some years to come, an au-
thoritative Hindi version of what is
intended by the Bench of the Kerala,
Mysore or Madras High Court? I
doubt it very much. So, it will be
going against cven the ideas entertain-
ed by the Bench of the Madras, Kerala
or Mysore High Court ang a very
different interpretation may be given
when it ig translated in Hindi, which
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will adversely affect the parties. We
have so many other arguments also.
Granted that Hindi version be the
authoritative document. What will be
*ae position, especially in the South,
where there is so much hesitation in
accepting this proposition? So, I
think this amendment must be ac-
cepted.

Shri Himmatsingka (Godda): I think
this clause requires some clarification.
Clause 6 contemplates a State Legisla-
ture adopting some language other
than Hindi—Malayalam, Tamil or
Telugu. In such cases, the translation
will be both in Hindi and English, and
when there is a conflict between these
two or three languages, the transla-
tion in Hindi will prevail. Doeg this
clause contemplate two languages or
three languages? If g Legislature
adopts a language other than Hindi,
that will be the official language of
that State. So, certainly, the text in
that language will be the authorita-
tive text. If there is a translation in
Hindi and English, the clause provides
that the Hindi version will be the au-
thoritative text, But, will it override
the official language of the State or wil]
it override only the English transla-
t'on? That ought to be cleared. The
clause is not clear, so far as the con-
riict between Hindi and the official
language of the State is concerned.
I think that ought to be cleared. I
take it that the text in the officiul lan-
guage of the State is the authoritative
text and if there is a conflict between
Hindi anq English, tAe Hindi text
will be preferred. This clause ought
to be clarified so that there will be no
difficulty in interpretation.

14.13 hrs.

[MR. SPEAKER in the Chair]

Shri Hajarnavis: First of all, under
article 345, the State Legislatures are
empowered to adopt any Manguage
they choose as the official language of
the State. It says:

“Subject to the provisions of
arTicles 346 and 347, the Legisla-
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ture of a State may by law adopt
any one or more of the languages
in use in the State or Hindi as the
language or languages to be used
for all or any of the official pur-
poses of that State:”

But, article 348(1) says:

“Notwithstanding anything in
the foregoing provisions of this
Part, until Parliament by law
otherwise provides— .

(b) the authoritative texts—

(i) of all Bills to be introduced
or amendments thereto to be
moved in either House of
Parliament or in the House or
either House of the Legisla-
ture of a State,

(ii) of all Acts passed by Par-
liament or the Legislature of
a State........

”

shalil be in the English language.

So, if clause 6 does not become law,
as heretofore, the Bills etc. will have
to be in English.

Then I come to sub-clause (3) of arti-
cle 348. It says:

“Notwithstanding anything in
sub-clause (b) of clause (1),
where the I.egislature of a State
has prescribed any language other
than the English language for use
in Bills introduced in, or Acts pas-
sed by, the Legislature of the
State........ a translation of the
same in the English language. ...
shall be deemed to be the authori-
tative text thereof in the English
language under this article.”

So far as clause 6 is concerned, it
says that in addition to English, which
is prescribeq under article 348(1),
there wil] be also a Hindi translation,
if it is decided by the State Legislature
that it will carry on its business in the
regional language.  Therefore, 1
might make it clear that what takes
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[Shri Hajaranavis]

place is, when there are three autho-
ritative texts in three different langu-
ages, none is superior to the rest.
That is what I said yesterday, and
that is what I say today. It attempts
to convey in three languages the will
of the Legislature or the will of the
House,

Mr. Speaker: Now I will have to
put these amendments to the vote of
the House. Am I required to put any
amendment separately?

Shri Prabhat Kar: Yes, amendment
No. 101.

Shri Dasappa:
word on c¢lause 6?

Sir, could I say a

Mr. Speaker: Now? After the Min-
ister has already replied? I am sorry.
Now I will put amendment No. 101 to
the vote of the House,

The question is:
Page 3,—
for lines 1 to 3, substitute—

“Gazette of that State. The text
in the official language prescribed
by the State Legislatures shall be
deemed to be the authoritative
text thereof. The Hindi text of
the same will be authorised in such
manner as may be prescribed bv
rules made under this Act if there
is a divergence of opinion regard-
ing the Hindi translation.” (101).

The motion was negatived.

Mr. Speaker: I will now put all the
other amendments to the vote,

The amendments were put and
negatived.

Mr. Speaker: The question 1s:

“That clause 6 stands part of the
Bill”.

The motion was adopted.
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Clause 6 was added to the Bill

Clause 7.— (Optional use of Hindi or
other official language in judgements,
etc., of High Courts).

Shri Radhelal Vyas: Sir, I beg w0
move:.

Page 3, lines 6 and 7.--

omit “in addition to the English
language”. (110),

Shri H. N. Mukerjee: T beg to move:
(iy Page 3, line 6,—
omit “Hindi or”. (108),
(ii) Page 3, ling 11,—

after  “English” insert “and
Hindi” (112).

My amendments are very simple.
On page 3, line 6, T want to omit the
words “Hindi or”. Clause 7 reads:

“As from the appointed day or
any day ihercafter, the Governer
of a State muy, with the previous
consent of the President, authorise
the use of Hindi or the eofficial
language of the State, in addition
to the English language, for the
purposes of any judgment, decree
or order passed or made by the
High Court for that State...... ”

I do not see any point in having
Hindi mentioned here specifically be-
cause the “official language of the
State” will cover those Hindi-speaking
areas where Hindi is the official lan-
guage of the State. My feeling is that
this would mean that the non-Hindi
areas would have the obligation or an
alternative possibility of having Hindi
also to be used for the purposes of
any judgment, decree or orders pas-
sed or made by the Hingh Court. I
think it is a very simple amendment
and it should be accepted,

My other amendment, amendment
No. 112, wisheg to add the words “and
Hindi” after the word “English”.
When there is use of Hindi or other
official languages in judgments etc. it
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is necessary to have a translation of
the same in the English language.
When the official language of the State
alone is used, a translation should be
made available under the authority of
the High Court so that there is no
difficulty at all. I only want a verbal
change in order to assuage any remote
possibility of suspicion on the minds of
the non-Hindi speaking States in the
country, and I make special provision
for the Hindi language also, whercver
it is necessary, and that is why I have
moved these amendments.

st g e A ( ISaA)
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[xv s @ ana)
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7 38 T oY fasrx frar st wr 3 ?

Dr. L. M. Singhvi: My submission
is very brief. The confusion in which
this clause is shrouded gave me rea-
son in the first instance to rise to op-
pose 1t, but Ifeel that because the ex-
pression “in addition to the English
language” does not mean that any
other language, either Hindi or a
regiona] language, could be used as an
alternate language, I would rather
support the clause as it is worded.
There is, however, onc difficulty that
arises because of the amendments
tabled by my hon. freind, Shri Vyas
and some others. The difficulty is
that they want to provide for the un-
trammeled use of Hindi in certain
States which authorise the wuse of
Hindi for Government in High Courts,
Although 1 support the cause of Hindi
with all my heart, I feel that if Hindi
or any link language for all judg-
ments in the country is not provided
for, then it may hurt the judicial and
legal unity which we have achieved
in this country. Therefore I support
the clause as it is worded expressing
the hope that it would become possi-
ble progressively to provide for the
use of Hindi even in the judgments of
High Courts and where regional
language is adopted in the High Courts
the Hindi translation would be stipu-
lated.
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Dr. Ranen Sen (Calcutta East): I
want to say a few wordg in support
of the amendment moved by Shri
H. N. Mukerjee, namely, amendment
No. 108. There is apprehension in the
minds of people residing in the non-
speaking areas that while it is being
pushed through the regional languages
will generaly and gradually be eclips-
ed. Therefore in order to allay the
suspicion or the apprehension of the
peopie of the non-Hindi-speaking
areas, this amendment might be
accepted.

It says here:—

“authorise the use of Hindi or".

The words “Hindi or” may be omitt-
ed, If only this is said, namely, “the
official language of the State”, then
that suspicion which is there in the
minds of the people of the non-Hindi-
speaking people will be allayed and
real purpose of developing the Hindi
language as well as the official
regional languages of the various non-
Hindi-speaking States will be served.

Shri Hari Vishnu Kamath: May I
by your leave, raise a point of order
with regard to this clause? 1 would
invite your attention to article 348.
Article 348 says:

“Notwithstanding anything in
the foregoing provisions of this
Part, until Parliament by law
otherwise provides—

(a) al} proceedings in the
Supreme Court and in every
High Court,

shal] be in the English language.”

as also the authoritative texts etc. It
says that the proceedings of the Su-
preme Court and of everv High
Court ghall be in the English ilan-
guage. Now, there is no specific pro-
vision here as to whether we are
going to modify this for the High
Court only or whether the Supreme
Court is also intended because that is
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part of one sub-clause, that is, sub-
clause (a) which says:—

“al] proceedings in the Supreme
Court and in every High Court,”.

The wording of the clause is some-
what vague. It only refers to—

“in addition to the English lan-
guage, for the purposes of any
judgment, decree or order passed
or made by the High Court”.

1t does not refer to the proceedings.
The proceedings are somewhat differ-
ent from a judgment, decree, order
etc. in my opinion. The proceedings
mean, if there is an original side to
the High Court, evidence ang all that.
But this clause deals only with judg-
ment, decree and order. It does not
refer to other proceedings.” Sc, what
will happen to the proceedings of the
High Court? Will it be in the English
language? That should be made clear.

Shri H. N, Mukerjee: Parliament
provides.

Shri Hari Vishnu Kamath: Parlia-
ment ig not providing in this Bill.
Therefore I take it that the proceed-
ings in the High Court shall be in the
English language whereas the judg-
ment, decree and order can be in an-
other language. This is incongruous.
This clause looks rather incomprehen-
sible.

Shri Hajarnavis: Sir, “al]l proceed-
ings”—I am reading the words of arti-
cle 348—“until Parliament by law
otherwise provides—all proceedings
in the Supreme Court and in every
High Court, shall be in the English
language.”

That is to say, this provision can be
varied by law made by parliament.

Shri Hari Vishnu Kamath: Agreed.

Shri Hajarnavis; Now, we come to
clause (2) of article 348.

Clause (2) says:—

“Notwithstanding anything in
sub-clause (a) of clause (1), the
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Governor of a State may, with
the President, authorise the use of
the Hindi language, or any other
language”.

This is pertinent because I will be
referring to it again while replying to
the hon. Member, Shri Mukerjee. It
saysi——

“with the previous consent of
the President, authorise the use of
the Hindi language, or any other
language used for any official pur-
poses of the State, in proceedings
in the High Court having its
principal seat in that State:”

Then, follows this, namely,—

“Provided that nothing in this
clause shall apply to any judg~
ment, decree or order passed or
made by such High Court.”

That is to say, a Governor can make
an order saying that Hindi or any
other regional language can be used
for a purpose other than for judgment,
decree or order. For that purposc we
have got to go to clause (1) of article
348 which says that this provision
which may not be detracted from
under clause (2) can be varied by law
made by Parliament. That is what we
propose to do.

Mr. Speaker: What about other
amendments?

Shri  Yashpa' Singh (Kairana):
What about my amendment?™

. weew AgEm o § T mT 1 Frd
FHTHET G ZGT | J9 T §1% wHSHE
wa Ag fqar

Shri Hajarnavis: You will see, Sir,
that like article 348(2) clause 7 also
gives this power to the Governor of
the State in which the High Court
has its principal scat ‘Governor’
mcans the cxecutive government. And
surely the Government is not going to
impose any other language than the
language which has been accepted by
the people. It is not something to be
forced from outside. It is a decision
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to be taken by the people of the State
.as represented by their Government.
Therefore any fear that any other
language will be imposed on them is
certainly groundless.

And clause (2) of the article itself
.says that for the purposes of the High
Court, the regional language may be
used, as well as Hindi may be used.

Dr. L. M. Singhvi: English may also
be used.

Shri Hajarnavis: Yes, English may
also be used. But, Hindi may be used
and the regional languages may be
used. So, this is a permissive law
which will enable the High Court and
empower the High Court, if it finds it
.economical, to introduce Hindi, just
as today the proceedings are in Eng-
lish, the judgments, decrees, order,
.everything is in English and therefore
when the matter goes to the Supreme
«Court there is no question of transla-
tion or difficulties in understanding.
Some States may look forward and
say Hindi may be introduced imme-
diately or we may begin introduction
.of Hindi, so that gradually Hindi may
be developed as a language in the
High Court, so that the expenses of
litigation may be curtailed. So that
is only permissive. That is a decision
-which they can take. Nobody is going
to force it.

Shri Hari Vishnu Kamath: I am
sorry to say that the point that I
raised has not been adequately
answered. The point at issue is this.
‘So far as article 348 is concerned,
what does the proviso to clause (2)
say? The proviso says:

“Provided that nothing in this
clause shall apply to any judg-
ment, decree or order passed or
made by such High Court.”

That means to say that all those
judgments, decrees and orders shall
be in English, because the proviso
‘makeg it obligatory that $hese shall be
in English.
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Now, the present clause, that is
clause 7, permits judgments, decrees
or orders to be in Hindi. This is a
permissive clause and it permits the
judgments, decrees or orders to be in
Hindi. But what will happen to the
proceedings in the High Courts? Will
they continue to be in English as
required by article 348(1) (a)? That,
Sir, is my difficulty. I am not talking
of the judgments, decrees or orders
but of the proceedings of High Courts.
Shall they be in English?

Mr. Speaker: That is what he has
said that clause (2) of the article per-
mits the Governor of a State, with the
previous consent of the President, to
authorise the wuse of Hindi or any
other language in the proceedings in
the High Court. Therefore, that is
what is being done by this ciause.

Shri Hari Vishnu Kamath: I this
being done in the States?

Mr. Speaker: This is what is being
done.

Shri Radhelal Vyas: ‘Proceedings’
includes judgments, decrees and
orders also.

Mr, Speaker: No, it does not.

s\ W IWA . Heww wErew, §
T oag qE @Y, fAfaeey @gE A
I FT ST ) faaw & 1 oY iy sgareT
N Eaga el Far i,
afes ofm #1 & a & #or fy=re
fear war & g@ F1 397 37 A @Y
faar &

| AREd - o faae & Ay
far &, zafoy s 4@ faam

Shri H. N. Mukerjee: In the Consti-
tution there is separate mention of the
proceedings in the High Court and of
the judgment, decree or order to be
passed by the High Court. But here,
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in the Bill, there is no provision in
regard to the proceedings in the High
Court which according to the Consti-
tution, if it is left without any kind of
icgislative action by us at the present
moment, will have to be conducted in
Enrglish, and the judgments, decrees
and orders cculd be in Hindi, Bengali,
Tamil or Teclugu. So Government
should come forward with an amend-
ment even at thig stage to provide
that the proceedings could also be in
the Indian languages.

Shri Radhelal Vyas: Some confu-
sion has arisen out of this point or
order raised by Shri Kamath. 1 beg
1o submit that the expression “all
proceedings” used in article 348 (1)
(a) does not exclude judgment, decree
or order, because the expression used
is “all proceedings”. But in clause
(2) of the article the word “all” is
omitted and it refers to proceedings
other than judgment, decree or order;
and later on, in the provisa, to that
clause, judgment, decree and order
have been excepted.

Mr. Speaker: Both can have their
own interpretation.

May I put amendments 108 and 112
together? And the amendment of Mr.
Vyas also (No. 110)?

Shri Radhelal Vyas: What is to be
done if they are not prepared to allow
us to cxercise our Mghts, which we
did previously?

Mr. Speaker: So I shall put all
these amendments—Nos. 108, 110 and
112—t5 vote

The amendments were put and
negatived.

Mr. Speaker: The question is:
‘That ciause 7 stand part of the
Bill”.
The motion was adopted.

Clause 7 was added to the Bill.
Clauses 7A and 7B (New)

Mr. Speaker: What about new clause
TA? Ts it being moved?
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Shri Prabhat Kar: Yes, Sir. But are
we not taking up the other item?

Mr, Speaker: We will take it up
wdter. Let us finish this. I will re-
quest just to proceed with this., We
might finish it and then take that up
later.

Shri Hari Vishnu Kamath: It will
take more than an hour. Let us have
it on Monday.

Shri Warior: Some clauses were
held up. Are we not going to have
voting on them?

Mr,_ Speaker: Only one clause, I
was told, lause 4. I will take it up
afterwards.

Shri Prabhat Kar: I beg to move:
Page 3, -

after line 12, insert—

“TA. (1) For State Services, the
medium of examination should be
the regional language.

(2) For All-India Services, the
candidates should have the right
to answer papers in Hindi, Eng-
lish and in any other regional
language. There  should Dbe
moderation in marks made in such
manner ag may be prescribed by
rules made under thig Act, in
favour of those candidates ans-
wering questions in a language
other than the mother .ongue.

(3 After selection the candi-
dates will be required to pass a
paper in Hindi for those whose
mother tongue is not Hindi and
a modern Indian ‘language other
than Hindi for those whose mother
tongue is Hindi.

(4) Promotion or confirmation
of those already in Cenirai Gov-
ernment service on the date of tne
passing of this Act will not be
held up if they are unable to ful-
fil the conditions of sub-section
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[Shri Prabhat Kar]

(3) above provided that they have
gained a working knowledge of
the language specified therein”.
(115)

In this connection, Sir, I may just
draw the attention of the House to
the recommendations made in the re-
port of the Committee of Parliament
on Official Language on page 49:

“So far ag the medium of exa-
mination for entrance to these
training establishments is con-
cerned, Eng:.n and Hindi should
be adopted with choice for either
with reference to any or all the
papers, and an expert Committee
should be appointed to examine
the practicability of introduction
of regional languages as media
of without bringing in a quota
system.”

Then, they say:

“Ag regards competiiive exam-
inations for the all-India and the
higher Central Services. the Com-
mittee considers:

(i) English should continu2 to
be the medium of examinations,
and Hindi may be admitted as an
alternative medium after some
time and both Hindi and English
should be available as alternative
media at the option of the candi-
dateg for as long as neccssary.

(ii) After due notice, there
should be two compulsory lan-
guage papers of equal standard,
one in Hindi, and gnother 1n a
modern Indian language  other
than Hindi to be selected by the
candidate.

(iii) There should be a com-
pulsory paper in the English lan-
guage even after the medium of
examination is changed till Eng-
lish is completely replaced Dby
Hindi for all official purposes.”
Now, my amendment is just in

terms of these recommendations.
There is no doubt that we are all for
changing over from English to Hindi.
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At the same time there should not be
any weightage given to the people
who come from the Hindi-speaking -
area. There are apprehensions like
that, and in order to allay those
apprehensions I want to put this
amendment before the House.

Shri Hajarnavis: The question
which the hon. Member has raised is
no doubt an important one and will
have to be considered. But I submit
they fall outside the scope
of the present  Bill. I, on be-
half of the Government, give the
assurance to the hon. Member and the
House that these aspects of the ques-
tion wili be examined with care and
we shall make endeavour to see that
no section of the people suffers or
there is no kind of discrimination
because they are not Hindi-speaking
people. With that assurance, I hope,
tiic hon. Member would withdraw his
amendmendt.

Shri Bhakt{ Darshan rose—

SEq WEEW . FF q0 qATT T
2T R | AT AT FAT FFAT AN
g7

At Wy TEA A, AR W
frae % F=a gy fAaga AT @ 5 o
gATA FTY HT AT F214F § A fag &
BT 7 TG AT F97g & (% qHT AT
warEl ¥ ufaa W =St $6
afgarfaared g1, sqFT a1 g §
arar &fea & 1 39 F fao ar g9l
FHE A UF TFMYS  FUAY F3MA FT
gara fear a1 o Gy  wmeaw
IO qOATT 37 & I § I FRY T
gawwafa & dvoar ¥ oawfa 3@ &
fawifon £ @ fws ag o a5 T
2 arht & zafqu 9 A FW Ag Fe A
@ st e i
Mr. Speaker: After the assurance
of the hon. Minister, is the hon. Mem-
ber prepared to withdraw his amend-

ment? Or, am 1 to put it to the vote
of the House?
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Dr. Ranen Sen: What is wrong in
accepling this amendment?

Mr. Speaker. Shall I put it to the
wvote ¢f the House?

Shri Prabhat Kar: Yes.

The amendment was put and
negatived.

Shr Yashpal Singh: I beg to move!
Page 3,—
after line 12, insert—

*7A. As from the appointed day
or any day thereafter, the Presi-
den! may authorise the use of
Hindi, in addition to English, for
purposes of any judgment decree
or order passed or made by the
Supreme Court.

7B. After the expiry of one year
{rcin the date on which section 3
commes into force and after every
year thereafter, the Central Gov-
ement shail cause to be laid
Lefcre both louses of Parliament
a statement showing the progress
made in the use of Hindi for
ofticial purposes of the Union.”

w# = faafaa & ag g & fF
TaAHE &Y arferet ot foY F e ¥
A1 fom #1 f5 fs srdieqam & ¢,
g qrferdt Faw Y S| ag afee
T a7 |

ug @z #71 fawz § & 37 fager Qy
aret ¥ oF faw ofr qifeardiz ¥ dar
T 7 g gw aifE et 7 Ey iR A
& it A1 F G feedt § ford
% | O g & WA qHAY AN
F o gaaTe 1 g g7 g ¥ a6
g 7 W Qe¥s H HUHTL A Y qrferedy
N E @ g —

“So far as the language of the
Supreme Court is concerned,
eventually there can be only one
langauge, that is, Hindi in respect

of the entire court proceedings
and records including, of course,
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the judgement and orders. When
the time comes for the change-
over, the Supreme Court will
have to function only in Hindi
languages. The authoritative texts
of reported judgements of the
Supreme Court will also be pub-
lished in the same language.”

ag Fraen fEan v a1 AR e &
arX ¥ ag afedt § e # aft 97
SR 39 & FIC S0 fwaT SIvay @y arsw
77 qw {7 gH T 3@AT %A1 | FFIC
N arfed 5 a8 oo & feus ¥
GETT O FEW @ W I§ I NS
ot 3 | iy oY & S a9 Y g ey
¥ e @ A I FT AR FAd AT
g7 N T FT 9@ FT F AW FY
AETeAT MY F w9F a9 S faEered |
TRYCHT Y FY HAT FT AT R |
37 Y T® & fou gw g ¥
oo RS T A F37 & K A9
FeHT F AA F@rE

Shri Hajarnavis: I oppose the

amendment. The time has not yet
come for us to introduce Hindi in the

Supreme Court.

Mr. Speaker: Am I to put it to the
vote of the House?

Shri Yashpal Singh: Yes.

The amendment was put and
negatived.

Clause 8- (Power to make rules) '

Shri Dasappa (Bangalore): May I
just say a word on this clause 8?

Mr. Speaker: There is no amend-
ment.

Shri Dasappa: I want to say a
little on this. The clause 8 refers to
the rule making power. I would like
to know, when the rules are framed,
whether they will provide for the
machinery for translation of certain
Acts and so on that are passed by the
State Legislatures into Hindi. 1 find
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[Shri Dasappa]

there is no machinery provided here.
In the first place, I would like to
know what kind of machinery will be
provided. In the second place, this
is what I want to urge upon the
House. If every State will have its
own Hindi translation of the Acts and
so on which may be in English or
in the regional language, it may give
rise to a lot of confusion in the whole
of the administration of law in the
land. I would like that the
machinery that has got to translate
these Acts, etc. from the regional lan-
guage or from English to Hindi should
be the Centra] machinery and inciden-
tally, of course, I would say it is better
that they go to the aid of the States
with their own resources. So, I
would suggest that in order to avoid
all these complications and so on, the
advantage will be taken of this rule-
making power in seeing that the
machinery is such as will bring about
a certain umiformity in these trans-
lations and, if possible, provide for
the necessary financial assistances to
the States.

Shri Hajarnavis: It is a very use-
ful suggestion. We will have to have
consultations with the State Govern-
ments on whose assistance we would
have to depend. We will keep the
suggestion in mind when the rules
are framed and, I believe, apart from
the rules such an arrangement can be
made.

Shri Tyagi: One more question.
Will the vocabulary or the words be
common at least? I ask this because
in English language all legal words
are common. They are recognised as
such. Will the Government see to it
that in the drafting of the translation
of English laws into Hindi all the
words are common all over India?

Shri Lal Bahadur Shastri: In fact,
there is already a commission set up
by the Law Ministry on which are
represented members from different
States and the effort is in the same
direction to have as many common
words from different regional langu-
ages as possible.
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Shri Tyagi: [ mean, the technical

and legal words.

Shri Lal Bahadur Shastri: Yes I
have said, it is a commission only for
having common legal terminology and
words.

Mr. Speaker: The question is:

“That clause 8 stand part of
the Bill”.

The motion was adopted.

Clause 8 was added to the Bill.

Clause 9—(Certuin provisions not to
apply to Jammu and Kashmir).

Shri Hari Vishnu Kamath. Sir,
there is no amendment. But I would
iike to speak vn the clause.

Mr. Speaker: Mr. Anthony.
Shpri Frank Anthony; No, Sir.

Shri Hari Vishnu Kamath: Mr,
Speaker, Sir, we are treated to a
clause of this nature in most of the
Bills that come Dbefore the House.
Here, the clause stipulates that clauses
6 and 7 shall not apply to the State
of Jammu and Kashmir., Now, clause
6 refers to non-Hindi States and
even in those States clause 6 pres-
cribes or lays down that the transla-
tion in Hindi of any such Act or Or-
dinance shall be deemed to be the
authoritaitve text thereof in the Hindi
language. These are not interfering
with the regional language of Jammu
and Kashmir State, whatever it may
be. Clause 6 provides for the au-
thoritative text in the Hindi language
even in a non-Hindi State. For ins-
tance, in Mysore, Kannada may be
the language and in Kerala Malaya-
lam. They have their own  texts.
Even in those States, authoritative
Hindi text is prescribed. Why in this
matter, at least, do they make a dis-
crimination with regard to the State
of Jammu and Kashmir? They will
have their own regional language.
Besides that, it does not stand to
reason at this time of day when the
jurisdiction of the Centre—so many
Central Government agencies—is
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of Jammu and Kashmir for the com-
plete integration of the State with
the rest of the Indian Union. Why
on earth should there be any objec-
tion to the extension of the provisions
of clause 6 and clause 7 to the State
of Jammu and Kashmir?

Before I conclude, 1 wouid like to
ask this of the Home Minister. He
has been heroically persistent in
his endeavour to integrate the State
of Jammu and Kashmir with the
Indian Union ever since last year—
last August or even last June 1962.
The question was raised, and he then
assured the House that he was in
correspondence with the Government
of that State. May we know from
him, on this occasion when this im-
portant legislation is on the anvil of
the House, when it is going to be
passed shortly, whether any progress
has been made in that regard?
Let him tell the House where the
matter stands with regard to integra-
sion of Jammu and Kashmir with
Indian Union and about the corres-
pondence he is having with the Gov-
ernment of Jammu and Kashmir.

Shri Hajarnavis: It is certainly our

intention to extend clauses 6 and 7
also........
Shri Hari Vishnu Kamath: I could

not follow,

Shri Hajarnavis; It is certainly our
intention. It will be done after dis-
cussion with them and after obtaining
their consent.

My, Speaker: The question is:
“That clause 9 stand part of the

Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
M1, Speaker: Clause 4 that was held

over. Amendment to the Govern-

ment amendment: is there going to
be a division?

o~ e

Shri Hari Vishnu Kamath: Before
you put the amendment to vote, may
I invite your attention to Rule 366
and I woulq like, by your leave, to
raise a point of order again. When
you were not in the Chair, a vital
maftter as to whether this is a Parlia-
mentary Committee or the Govern-
ment committee. . ..

Mr. Speaker: If a decision has been:

Shrii Hari Vishnu Kamath: No de-
cision was taken. It was not put to
the House.

Shri Krishnamoorthy Rao (Shimoga)
A ruling was given.

Mr, Speaker: Mr. Kamath will ex-
cuse me, if he raised a point of order
and a decision also was given by the
presiding officer, I cannot reopen....

Shri Hari Vishnu Kamat#h: What
we wanted and the House wanted
was that the records should be called
and the record should be consulted as
to what exactly the Minister said.
The Minister says something, then
shifts his ground shilly-shallies and
evades......

Mr. Speaker: . Order, order., He
should not copy the Minister now.

Shri Hari Vishnu Kamath: I am not.
1 am sticking to my ground. He does
not.

Mr, Speaker: That is exactly what
1 am asking him. He should stick
to the ground.

Shri Hari Vishnu Kamath: I am
sticking so far as my amendments
are concerned.

Mr. Speaker: He will kindly resume
his seat.

Shri Hari Vishnu Kamath: We
would like a ruling from you.

Mr, Speaker: That is not possible.
Mr. Kamath shoulq appreciate what
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[Mr. Speaker]

the rules are. When an objection was
raised and the Presiding officer has
given a decision on that how can I
open it now?

Shri Hari Vishnu Kamath: Rule
366 says........

Mr. Speaker: Again, he is going to
open it. '

Shri Hari Vishnu Kamath: Only
when you have colletced the voice
vote, 1 cannot speak on it. You have
not collected the voice vote. Even at
that stage I objected to that. It was
not put to the voice vote. Therefore,
under rule 366, I can speak on the
question. It was not submitted to the
Voice vote.  After you have collect-
ed the voice vote, I cannot speak.

Shri C. K, Bhattadharyya (Raiganj):
‘Though vanquished, he would argue
still.

Shri Hari Vishnu Kamath: I could
not catch,

Mr, Speaker; He only said that
though vanquished, he gtill argues.

Shri Hari Vishnu Kamath: He is a
professor or a teacher in a village
school. He knows.

Shri Bade: He comes from a de-
serteq village,

Shri Hari Vishnu Kamath: He is
perhaps a village school master and
he has been doing it all his life.

Mr. Speaker: Order, order. We have
every respect for school ‘masters as
wel] as civilians.

Shri Hari Vishnu Kamath: He quot-
ed from a poem about a school master,
That is why I said that.

Mr. Speaker: I will put Mr, Kamath’s
Amendment No. 162, 1t is an amend-
ment to Government No. 159,
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Shri Hari Vishnu Kamath: Will you
kindly read it? The House has now
re-assembled after. . . .

Mr. Speaker: The question is;

That in the amendment proposed
by Shri La] Bahadur Shastri, printed
as No, 159 in List No. 11 of amend-
ments,— !

after “State’ Governmen insert

“and State Legisatures”. (162)

-

The Lok Sabha Divided.

Mr. Speaker; Any mistakes to be
corrected?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): I am for ‘Noes’.

The Parliamentary Secretary to the
Minister of Education (Shri M, R.
Krishna). Sir, every time he makes a
mistake, Is there any punishment for
that?

Shri Thimmaiah: This machine is
not working properly since a week.

Shrimati Gangs; Devi: ‘No’.

Mr, Speaker: Two for ‘Noes’. For
Ayes? None.

The result of the Division . . ..

The Minister of Finance (Shri
Morarji Desai); May I say there is
one absententipn? It has to be de-
ducted.

Mr, Speaker: Abstention, we do

not want,

Shri Morarji Desai; Otherwise, the
accounting will be wrong.

Mr. Speaker: Abstention, we do not
want, The total might be wrong. So
far as ‘Ayes’ and ‘Noes’ are concerned.
that is right.
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Divisien No. 18]

Anthony, Shri Frank
Banerjee, Shri S M
‘Barrow, Shri

Barua, Shri Hern

Basant Kunwati, Shrimati
Daiji, Shri

Bliss, Shri Moharamad
Gopalan, Shri A.K.
Gaupts, Shri Priya
Himmatsinhji, Shri
‘Kamst, Shri Hari Vishnu
Kasr, Shri Prabhat

Abdu) wahid, Shri T.
Achuthan, Shri
Alegesan, Shri
Alva, Shri Joachim
Aney, D1. M.S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balakrishnan, Shri
Balmiki, Shri
‘Barkataki, Shrimati Renuka
Basappa, Shri
Besra, Shri
Bhagat, Shri B.R.
Bhakt Darshan, Shri
Bhanja Deo, Shri LN.
Bhatkar, Shri
Bhattacharyya, Shr' C.K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chavan, Shri D.R.
Chavda, Shrimati
Chettiar, Shri Ramanathaa
Daljit Singh, Shri
Das, Shri N.T.
Dasappa, Shri
Dass, Shri G.
Deo Bhanj, Shri P.C
Desai, Shri Morarji
Deshmukh, Dr. P.S
‘Deshmukh, Shri ShivaiiRao S.
Dhaon, Shri
Dhuleshwar Mesna Shri
Dinesb Singh, Shri
Dubey, Shri R.G
Dwivedi, Shri M L
Rlaysperumal, Shri
Gahmari, Shri
Ganapati Ram, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimatj
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AYES

Krishnapal Singh, Shri
Kunhan, Shrj P.
Laxmi Dass, Shri
Marandi, Shri
Mehta, Shri Jasvant
Misra, Dr. U.
Mukerjes, Shri H.N.
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nath Pai, Shri
Pandey, Shri Sarjoo
Pottakkatt, Shri
Prithvi Raj, Shri

NOES

Ghosh, Shri N. R*
Govind Das, Dr.

Guha, Shri A.C.

Gupta, Shri Ram Ratan
Hajarnavis, Shri

Hansda, Shri Subodh
Hagq, Shri M.M.

Heda, Shri

Hem Raj , Shri
Himatsinghka, Shri
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jema Shrj

Joshi, Shrimati Subhadra
Iyotishi, Shri J.P.

Kabir, Shri Humayun
Kadadi, Shri

Kappen, Shri

Kedaria, Shri C.M.
Keishing, Shri Rishang
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Muahadeva Prasad, Dr
Mahtab, Shri

Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Malliah, Shri U.S.
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Mishra, Shri Bibhut
Mishra, Shri Bibudhendra
Mohanty, Shri G.
Morarka, Shri

More, Shri K.L.

More, Shri 8.S.

Mukane, Shri,
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Ranga, Shri

Reddy, Shir Bswara
Sen, Dr. Ranen
Shashank Manjari, Shrimati
Singh, Shri J.B,

Singha, Shri Y.N.
Solanki, Shri

Soy, Shri H.C.

Swamy, Shri M.N.
Swamy, Shri Sivamurthi
Vimla Devi, Shrimati
Vishram Prasad, Shri
Warior, Shri

Murli Manohar, Shri
Muthish, Shri

Naskar, Shri P.S.

Oza, Shri

Pande, Shri K.N.
Pandey, Shri Vishwa Nath
Pant, Shri K.C.

Patel, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri M.B,
Pattabhi Raman, Shri C.R
Pratap Sing, Srhi D.D.
Puri ShriD. D.
Raghuramaiah, Shri

Raj Bahadur, Shri

Rayu, Dr. D.S.

Ram Sewak, Shri

Rum Singh, Shri

Ram Swarup, Shri
Ramaswamy, Shri S.V.
Ramaswamy, Shri V.K,
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K.L.

Rao, Shri Krishnamoorty
Raut, Shri Bhola
Reddiar, Shri

Reddy, Shrimati Yushods
Saha, Dr. S.K.

Sahu, Shri Rameshwar
Samanta, Shri S.C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A.K,

Sen, Shri P.G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
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Shashi Ranjan, Shri

Sh astri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K.L.
Siddiah, Shri

Singh Shri D- N.

Singh, Shri R.P.

Singhvi, Dr. LM.

Sinha, Shrimati Ramdulari
8inha, Shrimati Tarkeswari
8onavane, Shri

APRIL 27, 1863

Subbarman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Swaran Sing, Shri
‘Tahir, Shri Mohammad
‘Tantia, Shri Rameswhar
‘Thimmaiah, Shri
‘Tiwary, Shri D.N.
Tiwary, Shri K.N.
‘Tiwary, Shri R.S.

‘Tula Ram, Shri

Lenguages Bill 12458
Tyagl, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri ML,

Varma, Shri Ravindra
Venkatasubbaih, Shri P."
Vidhyalankar, Shri AN,
Vyas, Shri Radhelal
‘Wadiwa, Shri

Yadav, Shri N.P.

Yadav, Shri Ram Harkh

Mr. Speaker: The result of the

Division:
Ayes 38;
Noes 165

The motion was negatived.
15 brs

Mr, Speaker: Now, I shall put the
next amendment of Shri Kamath,
namely amendment No. 166 to the
vote of the House.

Do hon. Members want a division
on each of the remaining amendments
separately, or can 1 dispose of some
them by voice vote?

Some Hon. Members:
division, N

We want

Mr, Speaker: 1 shall first put
amendment No. 166 to vote. The
question is:

That in the amendment proposed
by Shri Lal Bahadur Shastri, print-

for “and the President shall cause
the report to be laid before each
House of Parliament” substitute—
“and the report shall be laid before
each House of Parliament.” (166).

Let the Lobby be cleared.
The Lok Sabha divided.

Shri Abdul Wahid (Vellore): The
button on my table did not work. I
want to vote for ‘Noes’,

Shri Morarka (Jhunjhunu): Shri S
V. Ramaswamy’s vote also has to be
added, The button on his table also
has not worked.

Mr. Speaker: Shri Morarka only
wants that there ought to be a demons-
tration that the Deputy Minister of
Railways also stood up,

Shri S, V. Ramaswamy: The button

ed as No. 159 in List No. 11 of on my table also did not work., I
amendments,— want to vote for ‘Noes'.
Division No. 19] AYES [15-02 hrs.

Anthony, Shri Frank
Bade, Shri

Banerjee, Shri S.M.
Barrow, Shri

Barua, Shri Hem

Basant Kumari, Shrimati
Brij Raj Singh Kotah, Shri
Daji, Shri

Elias, Shri Mohammad
Gopalan Shri A.K.

Gupta, Shri Kanshi Ram
Gupta, Shri Priya
Himmatsinghji, Shri
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishou

Kar, Shri Prabhat
Krishnapal Singh, Shri
Kunhan, Shri P.
Laxmi Dass, Shri
Mehta, Shri Jaswant
Misra Dr. U.
Mukerjee, Shri H.N,
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nath Pai, Shri
Pandey, Shri Sarjoo
Pottakkatt, Shri
Prithivi Raj, Shri
Ranga, Shri

Redgy, Shri Eswara

Sen Dr. Ranen

Shashank Manijari, Shrimati
Shastri, Shri Prakash Vir.
Sing, Shri J.B.

Singha, Shri Y.N.
Singhvi, Dr L.M.
Solanki, Shri

Swamy, Shri M.N.
Swamy, Shri Sivamurthi
Vimla Devi, Shrimati
Vishram Prasad, Shri
Warior, Shri

Yashpal Singh, Shri
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Abdul Wahid, Shri T.
Achutan, Shn

Alegesan, Shri

Alva, Shri Joachim
Aszad, Shri Bhagwat Jha
Babunath Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shimati Renuka
Basappa, Shri

Besra, Shri

Bhagat, Shri B.R.

Bhakt Darshan, Shri
Bbanja Deo, Shri L.N.
Bhatkar, Shri
Bhattacharyya, Shri C.K.
Brahm Prakash, Shri
Brajeswar Prasad, Shri
Chukraverti, Shri P.R.
Chanda Shrimati Jyotsna
Chandrasekhar, Shrimati
Chavan, Shri D.R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Daljit Singh, Shri

Das, Shri N.T.
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, ShriP.G.
Desai, Shri Morarji
Deshmuk, Dr. P.S.
Deshmukh, Stri Shivaji R v
Dhaon, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Elayaperumal, Shri
Gahmari, Shri

Ganapati Rom, Shri
Gandi, Shri V.B.

Ganga Devi, Shrimati
Ghosh, Shri N R.
Govind Das, Dr.

Guha, Shri A.C.
Gupta, Shri Kam Ratan
Hajarnavis, Shri
Hansda, Shri Subodh
Hag, Shri M.M.

Heda, Shri

Hem Rai, Shri
Himatsinghka, Shri
Jadhav, Shri M.L.
Jamunadevi, Shrimati
Jedhe, Shri

Mr. Speaker: The result of the divi-

gion is as follows:
Ayes 43;
Noes  165.

The motion was negatived.
I shall put omit

Mr. Speaker: Now,

A_.mendment No. 173 by Dr. I. M.
Singhvi to the vote of the House.

NOES

Jena, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.

Kabir, Shri Humayun
Kadadi, Shri

Kappen, Shri

Kedaria, Shri CM.
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Mashadeva Prasad, Dr.
Mahtab, Shri

Mabhishi, Shrimati Sarofini
Malhotra, Shri Inder J.
Malliah, Shri U.S.
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Mchrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mohanty, Shri G.
Morarka, Shri

More, Shri K.L.

More, Shri S.S.

Mukane, Shri

Murli Manohar, Shri
Muthiah, Shri

Nashkar, Shri P.S.

Oza, Shri

Pande, Shri K.N.
Pandey, Shri Vishwa Nath
Pant, Shri K.C.

Pate!l, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri M.B.

Pattabhi Raman, Shri C.R.
Pratap Singh, Shri

Puri, Shri D.D.
Raghuramaiah, Shri

Raj Bahadur, Shri

Raju, Dr. D.S.
Ram Sewak, Shri
Ram Singh, Shri
Ram Swarup, Shri
Ramaswamy, Shri S.V.
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Remaswamy, Shri V.K.
Rane, Shri

Ranga Rao, Shri

Reo, Dr. K.L.

Rao, Shri Krishnamoorthy
Raut, Shri Bhola
Reddiar, Shri

Reddy, Shrimati Yashoda
Saha, Dr. S.K.

Sehu, Shri Rameshwar
Samanta, Shri S.C.
Samnani, Shri

Sanfi Rupji, Shrf

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri AK.

Sen, Shri P.G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Naran, Shri

Shree Narayan Das, Shri
Shrimali, Dr, K,L.
Siddia, Shri

Sing, Shri D.N.

Singh, Shri R.P.

Sinha, Shrimati Ramdula::
Sinha, Shrimati Tarkeshaw .t :
Sonavane, Shrj

Soy, Shri H.C.
Subbaraman, Shri
Subramsnyom Shri T,
Sumat Prasad, Shri
Sunder Lal, Shri

Swaran Singh, Shri
‘Tuhir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.S.

‘Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L.
Varma, Shri Ravindra
Venkatasubhaiah, Shri P.
Vidyalankar, Shri A.N.
Vyas, Shri Radhela)
Wadiwa, Shri

Yadab, Shri N.P.

Yadav, Shri Ram Harkh

The question is:

That in the amendment proposed
by Shri Lal Bahadur Shastri, print=-
ed as No. 159 in List No, 11 of

amendments,—
“and sent to all the State

Governments”, (173)
The Lok Sabha divided.
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Division No. 20]

Aney, Dr. M.S.

Bagri, Shri

Kakkar, Shri Gaurl Shanker
Marandi, Shri

Abdul Wahid, Shri T,
Achuthen, Shri
Alegesan, Shri
Alva, Shri Joachim
Anthony, Shri Frank
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balakrishnan, Shri
Balmiki, Shri
“anerjee, Shri. S. M.
t:il, Shrimati Reauka
Harrow, Shri
Hagua, Shri Hem
Basant Kunwari, Shrimati
Besappa, Shri
Besra, Shri
B hagat, Shri B. R.
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhatker, Shri
Bhattacharyya, Shri C. K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, ShriP. R.
Charda, Shrimati Jyotsna
Chandrasckhar, Shrimatj
Chavan, ShriD. R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Dalfi, Shri
Daljit Singh, Shri
Das, Shri N. T.
Dasappa, Shri
Dass, Shri G.
Deo Bhanj, Skri P. C.
Desal, Shil Morant
Deshmukh, Dr. P. S,
Deshmukh, ShriB. D,
Dhien, Shri
Dhu'cshwar, Meena, Shri
Dines !, Singh, Shri
Dubey, ShriR. G.
Dwiveci, Shri M. L.
layapacumal, Shrl
Fliss, $hri Mohammad
Gahmarj, Shri
Ganapati Ram, Shri
©Gandhi, Shri V. B,
@angsa Devi, Shrimati
Ghosh, Shri N. R.
Gopalan, Shri A. K.
Govind Das, Dr.
Guha, ShriA. C.
@upta, Shri Kanshi Ram
Gupta, Shri Ram Ratan

APRIL 27, 1963

AYES

Ram Singh , Shri
Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir

NOES

Gupta, Shri Ram Ratan
Hajarnavis, Shri

Hansda, Shri Subodh
Haq, Shri M.M.

Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Himmatsinhji, Shri
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.

Kabir, Shri Humayun
Kaddai, Shri

Kamath, Shri Hari Vishnu
Kappen, Shri

Kar, Shri Prabhat
Kedaria, Shri C.M.
Keishing, Shri Rishang
Krishna, Shri M.R.
Krishnapal Singh, Shri
Kunham Shri P.

Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen; Shri

Laxmi Dass, Shrl
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Mulliah, Shri U.S.
Manacen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Mechrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkore, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Dr. U.

Mohanty, Shri G.
Morarka, Shri

More, Shri K.L.

More, Shri S.S.

Mukane, Shri

Mukerjee, Shri H.N.
Murli Manohar, Shri
Murmu, Shri Sarkar
Muthiah, Shri

Nair, Shri Vasudevan
Naskar, Shri P. S,

Nath Pai, Shri
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[15-05 hrs.

Singhvi, Dr. L .M.
Soy, Shri H.C.
Utiya, Shri

Pande, Shri K.N.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Pant, Shri K.C.

Patel, Shri Chhotaubhai
Patel, Shr} Man SinhP,
Patel, Shri N.N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Pati{, Shri D.S.

Patil, Shri M.B.

Pattabhi Raman, Shri C.R
Pottakkatt, Shri

Pratap Singh, Shri
Prithvi Raj, Shri

Puri, Shri D.D.
Raghuramaish, Shri

Raj Bahadur, Shri

Raju, Dr. D. S.

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri S. V.,
Ramaswamy, Shri V. K.
Rane, Shri

Ranga, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Raut, Shri Bhola
Reddiar, Shri

Reddy, Shri Eswara
Reddy, Shrimati Yashoda
Saha, Dr. S. K.

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Samnani, Shri

Sanji Rupji, Shri

Sarat, Shri Sham Lal
Satyabhama Devi Shrim.ti
Sen, Dr. Ranen

Sen, Shri A. K.

Sen, Shri P,G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das, Shr: .
Shrimali, Dr. K.L.

S ddiah, Shri

Singh, Shri D. N.

Singh, Shri J. B,

Singh, Shri R.P.

Sinha, Shrimati Ramdu leri
Sinha, Shrimati Tarkes hwar
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Solanki, Shri

Sonavane, Shri
Subbaraman, Shri
Suramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri

VAISAKHA 7, 1885 (SAKA)

‘Tantia, Shri Rameshwar
Thimmaiah, Shri
Tiwary, Shri D.N.
Tiwary, Shri K. N.
Tiwary, ShriR. S,
Tula Ram, Shri
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Varma, Shri M. L.

Varma, Shri Ravindra
Venkatasubbainh, Shri P,
Vidyalankar, Shri A. N.

Vimla Devi, Shrimati

Vyas, Shri Radhelal

Swamy, Shri M.V,
Swamy, Shri Sivamurthi
Swaran Singh, Shri
‘Tahir, Shri Mohammad

Tyagi, Shri
Uikey, Shri

Mr, Speaker:
division is:

Ayes 10;

Noes 193,
The motion wag negatived.

Mr. Speaker: Now, I shall put Gov-

ernment amendment, namely amend-

ment No. 159 to the vote of the House.

The result of the

The question is:

Page 2, after line 18, insert:

“and the President shall cause the
report to be laid before each House
of Parliament, and sent to all the
State Governments”, (159)

The motion was adopted.

Mr, Speaker; Now, I shall put clause
4, as amended, to vote.

Shri Hari Vishnu Kamath: There
are some more amendments stil]l to be
disposed of.

Mr. Speaker: There are now amend-
ments No 163, 165 and 167 still to
be disposed of.

Shri Harl Vishnu Kamath: Amend-
ment No. 163 falls through, because
amendment No. 162 has been lost
already.

Division No. 21)

Upadhyaya, Shri Shiva Dutt

AYES

Warior, Shri
Yadav, Shri N.P.
Yadav, Shri Ram Harkh

Mr. Speaker: I shall now put
amendment No. 165 to vote,

Shri Hari Vishnu Kamath: I hope
that the Members of Parliament v,
vote for this.

Mr. Speaker: The question is:

Page 2, line 18,
for the President substitute “Par
liament” (165),

The Lok Sabha divided,

Shri Krishnapal Singh (Jalesar): I
want to vote for ‘Ayes’. My vote has
not been recorded,

Shri Dhaon (Lucknow): I want to
vote for ‘Noes’,

Shri Hart Vishnu Kamath: Why
should Members of Parliament vote
against this amendment?

Shri Frank Anthony: Their whip is
cracking,

Anthony, Shri Frank
Bade, Shri

Bagri, Shri

Banerjee, ShriS. M. §
Barrow, Shri

Barua, Shri Hem

Basent Kunwarl, Shrimati
Brij Raj Singh, Shri
Daji, Shri

Blias, Shri Mohammad
Oupta, Shri Priya
Hinunatsinbji, Shri
Kakkar, Shri{Gauri Shanker

Kamath, Shri Hari Vishnu ____

Kar, * Skr_i_vl’_rubhut AR
Krishnapal Singh, Slius
l..:xmi Dass, Shri .ot am
Mehta, Shri Jashvant
Misra, Dr. U,

Murmu, Shri Sarkar
Nath Pai, Shri

Pandey, Shri Sarjoo
Pottakkatt, Shri

Prithvi Raj, Shri

Ram Singh, Shri

Rangs, Shri

o

[15-08 hrs.
Reddy, Shri Eswara
Sen. Dr. Raren
Shochas o Mo o

Sh, Siri fLB
Singha, Shri Y, N,
Singhvi, Dr. L. M,
Solanki, Shri
Swamy, Shri M. N.
Swamy, Shri Sivamurthj
Utiya, Shri

Vimla Devi, Shrimati
Vishram Prasad, Shri
‘Warjor, Shri

Yashpal Singh, Shri
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Abdul Wahid, Shri T.
Achuthan, Shri
Alegesan, Shri
Alva, Shri Joachim
Aney, Dr. M.S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bade, Shri
Balakrishnan, Shri
Balmiki, Shri

ki, Shrimati Renuk
Basapps, Shri
Besra, Shri
Bbagat, Shri B. R.
Bhakt Darshan, Shri
Bhanjs Deo, Shri L. N.
Bhatkar, Shri
RBhattacharyya, Shri C. K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chavan, $ShriD. R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Daljit Singh, Shri
Das, Shri N. T.
apps, Shri
Dass, ShriG.
Deo Bhanj, Shrt P.C.
Desai, Shri Morarji
1Yeshmukh, Dr. P. S.

1 hmukh, Shri Shivaji Rso §.

) haon, Shri
Dim'eshwar Meena, Shri
{ioc-h Singh, Shri
Dubey, ShriR. G.
Dwivedi, Shei ML L.
1ilayaperumal, Shri
Gahmari Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devl, Shrimati
Ghosh, Shri N. R
Govind Das, Dr.
Guba, Shri A.C.
Gupts, Shri Ram Ratan
Hajarnavis, Shri
Hansda, Shri Subodh
Haq, Shri M. M.
Heda, Shri

Hem Raj, Shri
Himatsingks, Shri
Jadhay, Shri M. L.
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NOES

Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri]. P.
Kabir, Shri Humayun
Kadadi, Shri

Kappen, Shri

Kedaria, Shri C. M,
Keishing, Shri Rishang
Krishna, Shri M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Malliah, Shri U. §.
Manaen, Shri

Mandsl, Dr. P.

Mandal, Shri Yamuna Prasad.
Marandi, Shri

Mehrotra, Shri Braj Bihari
Mchta, Shri Jashvant
Melkote, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendea
Morarks, Shri

More, Shri K. L.

More, Shri S. 8.
Mukane, Shri

Murli Manohar, Shri
Muthiah, Shri

Naskar Shri P. S.,

Oza, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Patel, ‘Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, ShriN. N.

Patel, ShriP. R.

Patel, Shri Rajeshwat
Patil, ShriD. S.

Patil, Shri M. B,

Pattabhi Raman, Shri C. R.
Pratap Singh, Shri

Puri, Shri D. D.
Raghuramaish, Shri

Rsj Bahadur, Shri

Raju, Dr. D. S.

Ram Sewak, Shri

Rem Swarup, Shri

Languages Bill

Ramaswamy, Shri S. V.
Ramaswamy, Shri V. K.
Rane, Shri

Ranga Rao, Shri

Rso, Dr. K. L.

Rao, Shri Krishnamoorthy
Raut, Shri Bhola
Redd‘ar, Shri

Reddy, Shrimati Yashoda
Saha, Dr.S. K.

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A, K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayao Das, Shri
Shrimali, Dr. K. L.
Siddiah, Shri

Sinah,. Shri D. N.

Singh, ShriR. P,

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri

Soy, Shri H. C.
Subbaraman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri

Swaran Singh, Shri
Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary, Shri K. N.
Tiwary, ShriR. S.

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M. L.
Varma, Shri Ravindra
Venkatasubbaiah, ShriP.
Vidyalankar, Shri A. N.
Vyas, Shri Radhelal
Wadiwa, Shri

Yadav, Shri Ram Harkh
Yadava, ShriB. P.
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Mr. Speaker: The result of the divi-

siopn is as follows;

Ayes 40; Noes 163.

The motion was negatived.

after “expressed by” insert “Par-

liament and” (167)

Shri Hari

Vishnu Kamath: Not

merely the State Governments’ views,

Mr, Speaker: Amendment No. 167.

"The question is:

“That in the amendment proposed

Shri Rameshwar Tantia: T am for
‘Noes’; my vote has not been recorded.

by Shri Lal Bahadur Shastri, print-

ed as No. 160 in
amendments,—

Drwvision No. 22)

Anthony, Shri Frank

‘Bade Shri

Bagri, Shri

Banerjee, Shri S. M.
“Barrow, Shri

Barua, Shri Hem

Basant Kunwari, Shrimati
Brij Raj Singh Kotah Shri
“Blias, Shri Mohammad
Gopalan, Shri A. K,

Gupta, Shri Kanshi Ram
Gupta, Shri Priya
‘Himmatsinhji Shri

Kakkar Shri Gauri Shanker

Abdul Wahid, Shri T,
Achuthan, Shri

Alcgesan, Shri

Alva, Shri Joachim
Asey, Dr. M. S,

Azad, Shri Bhagwat Jima
Babunath Singh, Shri
Balekrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Rentika
Basappa, Shri

Besrs, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shii
Bhanja Dco, Shri L. N,
‘Bhatkar, Shri
‘Bhattacharyya, Shri C. K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati ‘Jyet:ra
Chandrasekhar, Shrimatj
Chawan, Shri D. R,
Chavda, Shrimati
Chettiar, Shri Ramanath in
Delgit Singh, Shri

Das, Shri M. T.

List No. 11 of

AYES

Ksmath, Shri Hari Vishnu
Kar, Shri Prabhat
Krishnapal Singh, Shri
Laxmi Dass, Shri
Mchta, Shri Jashvant
Misra, Dr. U.
Muketjee, Shri H-N.
Murmu, Shri Sarkar
~Nuir, Shri-Vasudevan
“Nmh Pai, -Shri
Pandey, Shri Sarjoo
-Pottakkatt, Shri
Prithivi Raj, Shri
Ranga, Shri

NOES

"Dasappa, Shri

‘Dass, Shri G.

Deo Bhanj, ShriP.C.
Desai, Shri Morarji
Deshmuky, Dr. P. S.

Deshmukh, Shri Shivaj i Rao S,

Dhaon, Shri
*Dhuleshwar Meena, Shr |
‘Dinesh Singh, Shri
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Ulayaperumal, Shri,
Gahmari, Shri
.Ganpaati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimat ;
Ghosh, Shri N. R.
Govind Das, Dr.
*Guha, Shri A. C.
Gupta, Shri' Ram Ratan
Hajarnavis, ‘Shri
Hansda, Shri Subodh
Haq, Shri M. M.
Heda, Shri

:Hem Raj, Shri
Himatsingka, Shri
Jadhay, Shri Tulshidas

but also of Parliament.

The Lok Sabha Divided.

Shrimati Jayaben Shah: There is no
light here.

(15-10 hrs.

Reddy, Shri Bswara

Sen, Dr. Ranen

Shashank Manjari, Shrimati
Singh, ShriJ. B,

Singha, Shri Y. N.

Singhvi, Dr. L. M.

‘Solanki, Shri

Swamy, Shri M. N.
Swamy, Shri Sivamurthi
Uikey, Shri

Vimla Devi, Shrimati
Vishram Prasad, Shri

‘Warior, Shri

Yashpul Singh, Shri

Jumunadevi, Shrima1
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Sub 1 .«
Jyotishi, ShriJ. P.
Kabir, Shri Humayu
Kadadi, Shri

Kappen, Shri

Kedaria, Shri C. M.
Keishing, Shri Risha
Krishna, Shri M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimat

.Lalit Sen, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahatab, Shri

Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Mallish, Shri U. S,
Mannaen, Shri

Mandal, Dr. P,

Mandal, Shri Yamuna Pr.sud
Marandi, Shri

Mehrotra, Shri Braj Dihait
Mchta, Shri Jashvant

‘Melkote, Dr.
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Misrra, Shri Bibhuti
Mithsrag Shri Bibudhe 111
Mohanty, Shri G.
Morarka, Shri

More, Shri K. L.

Move, Shri S.S.
Mukane, Shri

M urli Manohar, Shri
Muthiah, Shri

Naskar, ShriP. S.

Oza, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nit1
Pant, Shri K. C.

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri N. N,

Patel, Shri P. R,

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri M. B.

Pattabhi Raman, Shri C. R,
Pratap Singh, Shri

Puri, Shn D. D.
Raghuramaiah, Shri

Raj Bahadur, Shri

Raju, Dr. D. S.

Ram Sewak, Shri

Mr. Speaker: The result of the Divi~

sion is:
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Ram Singh, Shri

Ram Swarup, Shri
Ramaswamy, Shri S. V.
Ramaswamy, ShriV. K
Rne, Shri

Ranga Rao, Shri

Rao, Dr. K. L,

Rao, Shri Krishnamoorthy
Raut, Shri Bhola
Reddiar, Shri

Reddy. Shrimati Yashoda
Sahs, Dr. S. K.

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Samnani, Shri

Sanjit Rupji, Shri

Saraf, Shry Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K.L.
Siddiah, Shri
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Singh, ShriD'N.

Singh, ShriR. P

Sinha, Shrimati Ramdulari ..1
Sinha, Shrimatj Tarkeshwari .
Sonavane, Shri

Soy, Shri H. C.

Subbaraman, Shri
Subramanyam, Shri T

Sumat Prasad, Shri

Sunder Lal, Shri

Swaran Singh, Shri

Tahir, Shri Mohammad.
Thimmaiah, Shri

‘Tiwary, Shri D. N.

‘Tiwary, Shri K. N.

Tiwary, Shri R. S.

‘Tula Ram, Shri

‘Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt]
Varma, Shri M. L.

Varma, Shri Ravindra
Venkatasubbaiah, Shri P.
Vidyalankar, Shri A. N.

Vyas, Shri Radhelal

‘Wadiwa, Shri

Yadab, Shri N, P,

Yadav, Shri Ram Harkh

Mr, Speaker: The question is:

line 20,—after “in sub-

Ayes 42; Noes 166.

The motion was negatived.

o &t A oF TR g
g fefaat o= &gr S At S F
qRX 9 T FH A9 (AR &7 347 T
fear S & arfd gq v weAr
Sufear g & ag & W@ § |

weay W : frqr oo S,

AR | W WY { Y e w9 A

«N

section (2),” insert—

“and the views if any sxpressed
by the State Governments these-
on,”. (160)

The motion was adopted.
Mr. Speaker: The question is:

“That clause 4, as
stand part of the Bill.”

amended,

The motion was adopted,

Clause 4, as amended, was added to
the Bill.

Clause 1 was added to the Bilk.
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Mr. Speaker: The question is;

“That the Enacting Formula and
the Title standpart of the Bill.”

Shri Bade: To that I have an amend-
ment; instead of ‘Languages’ it should
be ‘Language’ only, in the Title.

st a¥ : meww "R, AW FgAv
ag @ i wiedleyam # g% ¥ a7 frewg
< forar & & o &) gy svasr @
S& grad ¥ g1 faw v St fasr amr
T4t T@v 7T 8, a8 A awa § AdY s
190 S F A fermrgm & 6 s
F[ IETT AT F3M, TAAY 7 gieorar
e g 4T | 39 F A@E g
ag g & f5 miwaa des ar e
TF & TR, TIHTR Y Wy A Fae
T g R HR 3w AT F7 wga
I FTM | 0dY HT F g\ A1 A
wifeersr @qow faor w1 @ T 3,
g A WA ¥ TR AT 4.9 § 1 gER
e T AT OF A A A § AR g
¢ ferdr | gmlag Sefaa a faw &<
s fean snar sifed an
Mr. Speaker: There is one thing
that I might point out. We have al-

ready adopted clause 1, which reads
thus:

. “This Act may be called the
Official Languages Act, 1963.”.

Therefore, the Long Title also should
be in conformity with that.

o ay: gfaq o faw 1 e
R ATET faq fa@ s wfgw o

It may be calleq ehe Official
Language Bill,

Mr. Speaker: gg @ g7 ¥ qm
T fear f5 g @ & daew faw
ﬁﬁlaﬂa‘ﬁmﬁ'ﬁﬂﬁW|ﬁ
A amaA g
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The question is :

“That the Title and the Enact-
ting Formula stand part of the
Bill”.

The moticn was adopted.

The Title and the Enacting Formula
were added to the Bill.

Shri Hajarnavis: I beg to move:

“That the Bill, as amended, be
Passed”.

Mr, Speaker: Motion moved.

“That the Bill, as amended, be
Pased”

Shri H' N. Mukerjee; I shall be
brief, particularly because we have
already spent considerable time. But
I am intervening only in order to re=
gister the feeling among different
sections of the House that this is an
occasion of very considerable im-
portance and that is why we should
have some discussion at this third
reading stage,

I have tried in the course of the dis-
cussion to explain our point of view
which was that we accord full support
to this measure, and we have endea-
voured to make it as effective as pos-
gible, and we have tried to stress that
reassurance to the non-Hindi areas hag
got to be given in the maximum pos-
sible measure in the interests of
national integration.

The Government has accepted some
of our ideas, and the Government has
come forward itself with some re-
assuring formulations, but I do hope
that further efforts would be conduc-
ted so that all doubts and apprehen-
sions in the minds of the people who
live in the non-Hindi areas are laid at
rest,

I would suggest, for instance, that
the Home Minister himself, and sure-
ly, the Prime Minister, should ap-
proach the people and should go on
the air as quick as possihle and tell’
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them about the significance of this
measure and particularly try to con-
vince the people who live in the non-
Hindi areas that this is a measure
which we are adopting only order that
people can really and trulv come into
their own in the administrative sphere
as they have done already in the poli-
tical sphere,

We have, therefore, accorded our
support to this measure, and we do
hope that eevry effort is made in order
to allay whatever apprehensions and
doubts remain in the mindg of the
people of the non-Hindi areas.

1 would also like to say, however,
that in certain quarters of the country,
a slogan has been raised ‘Hindi never,
English ever’. 1 have read this for-
mulation, according to the report, as
having been made by the leader of the
Swatantra Party, Shri Rajagopala-
chari. I do expect that our friend
Shri Ranga who leads that party with
so much distinction in this House
would be able to persuade himself to
repudiate the connotation of slogans
of that sort which seem to rivet the
chains of domination by the English
language round our neck for all time
to come, and that this House has made
by means of this Bill 5 gesture to the
country that we are not going to have
the domination of the English lan-
guage, that English will continue on
sufferance, that English will continue
to be used only because for objective
historical reasons the people living in
different parts of the country are not
yet able to use heir own languages
for the purposes which are indicated
in this Bill as also in the Constitution.

We are, therfore, passing a measure
of very great importance, and I do wish
that Government makes further efforts
to see to it that all apprehensions are
allayed and he country goes forward
hand in hand together, the Hindi areas
as well as the non-Hindi areas, in the
great effort to use our own languages
. in which alone we can express our-

"TAPRHE 27,1963
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selves, in which alone we can creative-
ly develop to the fullest stature of our
national being,

Shri Ranga: I wish my hon, friend
Shri H, N. Mukerjee had not made
any reference to the views held or the
stand taken, according to him, by my
leader Rajaji. So far as this question
is concerned, as 1 have said already,
I think, yesterday, it was Rajaji who
made the effort first in the whole of
this country, as the Prime Minister of
the Madras Government of those days,
to try and introduce Hindi as a compul_
sory second language in our schools,
and he learnt his lessons, as 1 said,
and, therefore, ever gince them, he has
bee advising our people not to try
and also not to appear to be trying to
impose Hindi on people who do not
want it. At the same time, he has
been second to none in trying to spread
Hindi. He has done his best, and I am
sure even those friends who have later
come to me, the President of the Hindi
Sahitya Sammelan and Samiti and
others, can only say that they can
claim to have done just as much as
Rajaji hag done in the non-Hindi
speaking areas for the spread of Hindi.
Possibly they have done more in the
Hindi-speaking areas. But so far as
the non-Hindi speaking areas are con-
cerned, the Dakshin Bharat Hindi
Prachar Sabha still holds the pride of
place and Rajaji has ben its godfather
and spritual father also.

Therefore, let us not try now to say
harsh or wrong things about Rajaji in
regard to Hindi. I do not think my
hon, friend, Hiren Babu, has properly
interpreted Rajaji’'s stand when he said
‘English ever, Hindi never’. There
may be some people who say ‘En-
glish never, Hindj ever’. But that is
not Rajaji’s stand, Rajaji certainly
stands for English. It is not only
Rajaji who does so. Quite a large
number of people....

An Hon, Member: How many?

Shri Sheo Naraim (Bansi): 2 per
cent.
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Shri Ranga: . .veterans in our
national struggle who have grewn grey
in their patriotic efforts, still hold
English useful, necessary and essential
in present circumstances as a national
language, as any other national lan-
guage which we have jn our country.
It is no good saying all the time
that it is an alien language. It was
an alien language in those days when
we were fighting against the British.
We felt like that then. But after the
British have gone, we have had to
reconsider our own national language,
whatever we consider to be useful,
and we have come to that conclusion,
that English also is a good language
as any other language in our country
and it serves a useful purpose.

I have already said yesterday that
speaking for myself, I have no quarrel
with Hindi. On the other hand, I
am extremely anxious that Hindi
should be propagated in the south and
all other non-Hindi speaking areas.
I would only be too glad when that
time comes when almost all of us in
.all parts of India would come to hail
the advent of Hindi as our official
language. T am sure that will satisty
everybody in this House also. At the
'same time, I cannot say that this Bill
.satisfies us.

Let me also make another point
very clear. Our Party has made it
very clear to the country ag well as to
our Prime Minister that we have not
chosen to give any party whip in re-
gard to this particular matter. We
have given complete freedom to our
members in this respect (Interrup-
tions).

Shri Nath Pai: Shri Yashpal Singh
holds a view country to his. Which
wing is he speaking for? Hindi Wing
or English Wing?

Shri Ranga: Every wing has its own
way. I am sure every political
Pparty here has a Hindi wing as well
as a non-Hindi wing.

Some Hon. Members: No, no.
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Shri Ranga: Otherwise, it cannot be
an all-India party. What the use of
trying to deceive ourselves? The
Congress is all over India. Therefore,
it has got to please and satisfy every
section of people all over India. So
is the case with every other political
party. The only difference is that so
many of these other political parties
have not chosen to give that freedom
to their members to act according to
their own conscience as our party has
done,

Shrimati Vimla Devi (Eluru): Why
does he refer to other parties? He
can refer to his own party.

Shri Ranga: I have not singled out
the communist party.

Mr. Speaker: Where ig the dispute
here?

Shri Ranga: I do not know what
they are fighting about. I have only
said that so many other parties have
not done it. I have not said anything
about the communist party in parti-
cular. In fact, on so many of these
amendments, the communists have
voted with us. We have all gone on
record in that way.

*ft gmare feag o 91T WA &
faarm & fgedt gy &

Shri Ranga: That only shows how
much of freedom we have given to
ourselves. We have claimed to be a
‘freedom’ party and implmented our
professions in the way in which we
have bchaved on this particular
occasion,

Let me say in conclusion that, un-
fortunately, for us the hon. Home
Minister has succeeded in not imple-
menting in spirit as well in letter the
assurance, as we have read it, as we
have understood it, given by the
Prime Minister, not merely as
Jawaharlal Nehru but as Prime Minis-
ter and as head of this Government
and also speaking, as he said himself,
for the general sense of this parti-
cular House. He has helped this Par-
liameat to vote against its own right
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t0 demand that particular Report to
be brought back again to itself. He
has helped this Parliament to vote
against itself, and in that way,  to
negate itself, negative itself and be-
little itself also. It is a very un-
fortunate thing. It does not stand to
his credit. At the same time he has
achieved it, because he has got an
overwhelming majority here. 1 am
extremely sorry for this, for what
they have achieved by simply saying
that the Report of that Committee is
not to come back to this Parliament
but is to go only to the President.

Therefore, I cannot associate myself
with this Bill, although some of our
Members will certainly associate
themselves with it.

st oo g g Y A
ffsa

Shri Hem Barua: He has his own
point of view,

Mr, Speaker: 1 will also see if T can
accommodate Shri Yashpal Singh.
But there ought not to be any im-
patience.

ft g feg (Th) 2 ow @)
qret & &1 &, 39 A fage 9 Dfvrg |

g WG : TEN GG T aar
A R, F1 § 5=y vt #Y agf gavar
§ 7 w forawe 9% JE & 1

Shri Frank Anthony: I shall be
more than brief. I oppose the Bill
in four sentences—because it is a
travesty of the Prime Minister’s assur-
ance given to the non-Hindi speaking
people; because it is a calculated
scheme for a blanket imposition of
Hindi by the back-door; because it is
a calculated scheme for side-tracking
not only the non-Hindi speaking
legislatures but Parliament; and final-
1y because, in effect, the Bill is a
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fraud in law on the non-Hindi spea-

king people.
18 1
wro Mz T (siaeqx) e
1, o Ty wigw ¥ @ fagma
farg fargr sy gfer &, ¥ ga fada
FIa1 § WAy gfee & 1 7g wed FY
TR & | HAS § o wgrEa €

Two extremes meet.
g At AY 7o g1 A |

S § 39 7 farg F3Q1 § 9T g7
a@ seafum g g & 1§ J 3w faw Ay
Fg a1, W e v a7 § 5 o
Gfyg STETEL AT S AGE F A0 §
ds %< ¥ 7 ardy foeaty w19 f, fom
Y AT AgIgL o ey F wrg & aqt
FH FQT TGN, 9+ 7@t & faeg @
R FG TR IS @) A AW A
FRrarA A M FEaw g 5 ag Ay
HATHT S A FTG FT A1 § | 59
¥ oy QA A T¥ WMEF WY I-TF,
o dfaa o § wai T T AR
ST gET, o9 A g Iy g R
faaa® gt a< AT |

Ty St ST qET T TG FG N A
3% ax faoman § f d@fqem @ &
TaE< 9 9 e e 4, fo & qra
# T a7 W% IR q A N @ A
q geaTer 5 g f wa 2 FY qsrer
ey farf ¥ fort g feedy &0
I I F CF 09 G I TF AT
g1 | SR AT i 9w agt I Ha
ST 91, 99 A HAAT AR W 9,
A o ag fadely wrar 4 WY
o @F & | w0 gwm 7 Ay s e
st & @ afe ag faa wrar €, AY
WIS ag €A AT FF gY TE | e
ara ]
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STgt aF Zfas T F3w & age)
T FET & W I AF T F1gq 7
g 8, TF WA 77T faroe I 3
#1 gA A AT wr & @A gu
gfeea ™ #1 0% 3@ g 1 & 0y Sy
A FTFAN FER | AfFA A gea A
TSN fa=T @ §, T § & "1 fiv
T 19 F GV e § 7 9= @
HIE FT IA7 9 3T § @, IT IF
AT G547 AT g7 g Tar, IF qF
g F ATA WIAA W @ F
oF FY TE G qFAT, I d& 39 W &
gt gRaAr A 1 wway, Fifs QA
Had AR WIS FET § WX AT s
B AT HTLT TG TAT &, ST F A
& oF aré g3t gl ¢, OF A @ gt
&\ 5= q% a8 @1 7 9 WA, = TF
@ A A T, AT AF FF W K
=) UHA TE 1 IFATE |

st faaaw 39 T & owar w4 @
IS T F faT e 760 g, 9T 997
fraeT g—zg & waag g1 wwar g—fF
AU sz aa g i ag waar F1 T AW &
fou @a ¥ qg7 Waw € 1 37 ¥ 7 Faar
ISy T g THA HAAT E, T TH q
T & waar g1 Tl 8, 7 o & wifaw
AT g godl g it dia aft g gar-
e quiT A8Y g1 5avd—, 7 ¥  g90@GT
T AT § | 3 (&7 72 g 9,
FF TT F AT, gT9 & FL, WGAL grav
IR qeq ¥ FTAA 3 (g a1 fadi
AT 75 72T 8 |

Shri A. N. Vidyalankar: I am glad
that by and large this House has fully
endorsed this Bill. Although certain
extremist elements attempted to spoil
the cordial atmosphere in this House
as ell as outside, I am glad that the
House did not fall into that trap.

This Bill is only an enabling mea-
sure. It removes the barriers that
the Constitution ould have placed
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from 26th January, 1965 on the use of
English. We felt that the hole coun-
try was not yet prepareq for the use
of Hindj and the other Indian langu-
ages. So, that barrier has been re-
moved, and I do not feel that there
should be any opposition, I do not see
why we should feel that we have dis-
carded Hindi only because we have
removed that barrier.

During the British period and there-
after when the Britishers had left,
Indian languages had been left in a
state of cripplehood. All the Indian
languages including Hindi were not
ready to be properly used in our ad-
ministration. This state of cripple-
hood still continues. The constitu-
tiona] and political physicians in the
Constituent Assembly thought that
within 15 years this cripplehood would
go and the limping man would be
able to stand erect and walk properly,
but now we feel that still we are not
in that healthy state.

One extreme thought that even the
crippled man should be forced and
the aids that had been provided in
the Constitution should be snatched
away at once on the 26th January,
1965. The other extreme thought
that we should continue to use the
aids for life and tnat English should
continue. We have not accepted both
these extreme views. If the first ex-
treme view had ben accepted, it would
have been very crue] and it would
have practically disqualified a large
section of sur couniry and people from
taking a proper part in our national
life.  Thercfore, I feel that this Bill
is rcally helpful, and I congratulate
every section of the House on having
accepted this Bill in good spirit.

I remember that some years ago
some extremists started in Punjab un
imagination against Punjabi. The
hon. Member from Karnal was the
leader of that agitation, and I am glad
that even he today accepts, is pre-
pared to accept, all the Indian langu-
ages. I hope when he goes back to
his constituency in Punjab, he will
encourage the people to study Punjabi,
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which was be;pg opposed by his
followers till today, and that he will
not start that kind of agitation again
as it will only encourage the DMK
people to start a similar agitation in
the South as a reaction.

Because we accept all the Indian
languages as equal, as everybody has
stated, I hope the spirit that has been
created here will be maintained, and
that no linguistic controversy would
be started, that we will all encourage
Hindi and the other Indian languages
so that very soon we are properly able
to use our own languages for all pur-
poses. I think we should once for all
understand that English cannot con-
tinue to be the link language for ever
because the Indian people will not
accept it. Therefore, I hope the at-
mosphere that we have created will
continue and we will encourage our
own languages and our people to
study them,

Mr, Speaker: Shri Alva. Shri Bhakt
Darshan,

=Y WEY IMA ¢ W4T AR, A
& = & fao smew fadrero a7 wwg &
T S 1T g 3% wew § e & daw
S THAE T 7, ST AT wrew- e reror
sEIgIsafr Hqaar g fr g &
TG & FAT, W TG T ;A S, g
fer o s sEa e AW {, q@
uHF qg @ FT qoar wdr g fw www
S T & wew fEl-ant asai &
A WEIRE Wl # OSAmT FE 99
o fedt atfyg & =4 & W s
FTTAT SOAT GGATHT ST qHT &, FAT qOF
fedTFox s sae oo H Q& 9%
& 7= & & o A feglle et fagmr
g, F waAr A-azae. g W)
TNt ST F—FY T AT I H Wy
TRGAT & GG 7T 5 | T feafs &
fert aT uw §w g F Wil qF TG
Foor AT & f & e wfesd bt
frtt ¥ 5 e T o g fgdr A
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aavT &3, o fw gw feg<t ame o 3w
FT YART AG FW

¥ e ¥ H 48 WA wT
T1gar g fF gy foge i ar 9 st
¥ ey A o wfa g€ 8, ) a5
IgadT &, faetm g, T8 WMo
WK gaL @xi & #Y 57 ary § q9v w=aw
w17 gy g & Wk fafu ww & s
TTIAT FT T 8, a8 WY 95T H=ay Fd
1 8, TR 59 & Wik AT a Y &G
g mi # ag ww Ew g @ fv qw A
T 1 A @t 9T @Y g, Tw A #§
LT Y I T T 3T J8) 0 | §
WA AT g fF gL g 9ol AgeE Ty
T # ) Fiaw § F19 a % 57 a7 a9
F oezT T A7 ¥ ferdt #1 @ ¥
TN FIA FG |

syfgeY-wrd ferell & WS o T2 Y
fa w7 fordy & wfa famdy 7 s=wrC #Y
gutaT A&7 v anfg | § o Fia
Y gy A Ffaar qg ¥ TR FAT
£\ e wfa & mferdr- et fasi &7
Trfad T gu ¥ wes fe g -

W & AT WA A
T ¥ T W FITH ATCEIIAAT TGAT
HIHTT TF F7 L q5H A FF ATAT,
A O FT g7 G q@q IsH
ferdy &t FY & aLY g, miwH €,
g 1 "fa< I gl ¥ wwar § )
adr QT § g9 &7 d99d GO,
% si== X @a #y ffea qwaar £
wew WEYad ¢ W9 agd § A}
arfear @ 7 g9 94 | §G A §HA R
AT GFAT AL T |
St amE : QA IR AR fame
ga ¥ 2 fzd 99 |
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st ¥§ : WIS FT g FAT S AX
w1 7g fa o a s F g7 7
et FiTAT SITCT | g9 &Y g 9Tey 4 fE
R g 1Y ST ¥ F A1 ot @y
farm &t sredra AT oft o @@,
w|®WIT W P R oW @
Ty U A AR AT ag @
wE 2, a7 wfv iy agt AW & W
JEFT TAC FTY FY o2 A AT G E,
IR FTGH @Y F R F7 T8 |
# gaaar g f5 93 aF @9 i a0
aF fgdt a1 iy T " e m
gafay afg fedy 1 Scod & & @
& guaa g f& ag o faw &, ag &
& FT wI W qg (= A gaar 7
e fa=r fag g

S gATT gleedror §, Iudt § s
A T@AT § | WL AT JEr 8
afFr Qar g gu ot gwra gfdtm
ug & f5 o= ax feedr ez § a8)
ST &, GXHLr WY Q) a9 g, aF
& a2t 9% &7 A afed gy urgEw
® agr &1 st i fgedr &7 gear v
arer 7z fawr g 1 sofau & g fa
HATE 1 WS AT W o fE S@
T FT o9 § AV FA F F7 oF T
T ATH AT A FTAHT ST &, ITHT BIRY
HHA T@ FT I GO FIA qT AV
W &, q o1 W FHAY S0 AT v
Frgia w51 | IR Tfgd av fr fgdy
AT Y ATEEY Y AT @ |

TR %7 M §<@ qqr &n
T §<rd qami ¥ ifem & A
T g #79 faar % gards gt
FN FIAT 9T T HT FIHAIGT FTAT
IS AT | [ FEAAET I AT, S
T AF T, I & qfornEasy S
& fawr #Y agi ¥ faaT |
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% qot a<% & 91 wur gt A
T ¥ 7 fast 1 fadw w7 §

Some Hon, Members— rose.

Mr. Speaker; All hon, Members can-
not be accommodated. In spite of all
these efforts, in spite of the fact that
we have spent over 20 hours it is not
possible to accommodate everyone.

Shri Sham Lal Saraf: Sir, I come
from a State that is a so-called non-
Hindi State. 1 wholeheartedly sup-
port this Bill and find it perfectly con-
stitutional and also in keeping with the
assurance that was given by the hon.
Prime Minister in September 1959. I
may not have spoken but I submit that
I heard some voices on this side about
Urdu. Shri Badrudduja also referred
to this. I can assure him that Urdu is
spoken in a number of States in our
country. As far as my State is con-
cerned, our regional language is Urdu
and the script is Persian. All the
same we have taken to Hindi in keep-
ing with the spirit of the Constitution
of our country, We teach English also
to our students,

Shri Ranga for whom I have got
great respect said one or two things.
When trouble broke out in Kashmir in
1947-48 and instantancously armies
were flown there from different parts
of the country, I know the situation at
that time. I can assure him that in a
very short time, we found that the
sepoys from the south and from other
parts of the country within a few days
were speaking Hindi. They did not
find any difficulty in dealing with the
local population, I do not agree with
him when he says that Hindi will
create a hig wall of separation. Even
today in my part of the country 90
per cent of the people are non-Hindi-
speaking. But I can assure him that
we are going ahead wholeheartedly
in keeping with the spirit of the Con-
stitution and the decision of this Par-
liament,

T want to assure Shri Ranga one
more thing. He said that people in the
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[Shri Sham Lal Saraf]

South have regard and respect and
sanctity for Ganges, Jamuna and other
things. It cerms he did not know that
people in the north have no less sa-
nctity for rivers and holy piaces of all
religions in the South. I was very
young in those days when with great
devotion. I travelled right up to
Rameshwaram. In my morning pray-
ers, I always pray for Godavari, Kri-
shna and Cauveri, Narmada and Tapti
as I pray for the Ganges. People in
the country treat this country as a
whole as our sacred motherland. We
have to keep our sacred motherland
free from harmful influences,

Some of my friends want to go ahead
with Hindi with very great briskness.

Mr, Speaker: The hon. Member's
time is up.

Shri Sham Lal Saraf: 1 would say
this to them. Let us persuade those of
us who do not know Hindi and let us
bring them up with this policy by
persuasive  methods in furthering a
proper understanding of the spirit of
the Bill before us. Sir, I wholeheart-
edly support this Bill.

weaw wge ¢ e

S AT qREq X AR, ITR
{7 @ =YFT A€ far s aFaw &

st qeY : f5ad a1 &, 3 |97 o5
Ay a1 T8 £

sy wgaw : faaar gwy ww
Taar TaT 197 § 9 AQ 8, AR
YT T4T fofar ST T ATT HIAT G
¥ agT ST AT A 95§

»t farsirerg sio A (TTaft):
qeue WA, A1 WA qA AR BT
#a4< fqyr g, sa% fag & Ama#r a97
AT §

St fa9a+F oI 939 & 9T @, g
I HIRATET & GICOTAET®T T4 147 &
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S 5 Treg T AR F gAT SuT WA of
{79 937 A fagr ar wR forw #1 g9 @2
A EFR F 77 7 frrem e @0
Wy g T g e &

¥ ot g 2t fgdt wrar # ©@d
qr § 31 AT A FAT 1A § AR
& AT FQT §, wye w1 E fF @
2T & A wae, s el S
YT WFT T ST {H AT F4 Ak 7Y
W # A At @ oo

@ fadas o == g7a @ww,”
arz-faarz ga sy Gt Sfla grar @
g gara qivw Wy AT fg=dy & i
zafae dar gar & fr afgdr wrar sy
TR & AT GEHE FHATA Jg F
gfaareg § § 71X amg & e gafag
o Gar gom & fF W ey W &y
srrfors wrar 7 faar smon S}
wT fgedt A & a<aeTr FTErE S
TE FT &7 Jrer a1 wfgr Jmr wrd
TSt F S AN &, TART G A6t
¥ mfrer giar qfera g s 1 &
AFAAT § fF FTHT F7 97 Fwieq sear
FV FaT FIAT & W W FAAT 7 J4AT
SrARTford &9 § &7 IE[ AFGF g v
fre WTaT FY AT A TF,"Iq AT H{
T FHAfE # O gETy
TAATHT BT TH-ATZL FIAT AT0GT |
Tg 4gT TEL 7 | 37 EH ¥ W
@y T qr ufgeEr T WIEr Tsa #
{978 gaF AT FRATET ¥ A
q ot g g4 a1 ¥t f| W # Sear
Y FT FTAQR THA FHAT 3, I ATAT
# I TS T FIOR grar & ar form
AFdT F g 7 e A g, 9w
A BT TG qG T TICAT |

qEUE AZXT, T GIA FT AW A
TT & HIT WR AF §90 FY Ireaq J
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A TAT AT § 4T F g O wEAE
HaET FT /AT & &Y 7 AVF T LY AT
¥ oA g AR gN R O
AT FHATET WA gy & faar
Fa Y A€ 7wt 7 Fran &Y, v ax war
&7 fazaTa &), 99 WT§T A1 7 ST &y |
ST F FIAFT F €T § 99 g 79 qGAH
Sufead gu & a1 soeft wmpneT & afe
gw Au fa=me agl W W@ g § At
ATq WF aF A fargens woem, dEv ARy
HIAT ST qhaT § | gATR O A Fa
SfY ¥ SY gaATT FTUF AHA @T 8, IR
Fratfaq + & fau e "@faum &
YT FTAT TEY G A Far Y foar S
T & AR A Aeg W &, 99 a9
qrart § ¥ fefy § oy weal 7 wow
e woe F & fau saAfq a@
FAFFAT AGH T =Titgy |

f fardt wmar &7 famer g A€l
g & fF Iy FHATY SHHT JUIT
T g%, &9 {AQ AT W67 F ATATOTE
@ET A F I ¥ ) fagaF gaq ¥
T &, ST § FHGA FIT § AR JI=0
X g fF e g@dr wodr qenfq ]
T

Mr, Speaker: Shri Kamath. He will
be very brief. He has spoken seve-
ral times,

Shri Hari Vishnu Kamath: I will
take even less than five minutes. At
this historic moment when the Lok
Sabha is about to put its final seal of
approval, its imprimature on this
measure, which is essentially a com-

promise measure, which is a golden,

mean, what I might call, the Swarna
Madhyam of legislation, with which
my party—as adumbrated by my hon.
friend Shri Hem Barua, in the first
reading—has expresed agreement in

principle. I am sorry only on two,

counts. First, because it was not re-
482 (Ai) LSD—6.
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ferred to a Select Committte. Secondly,
I am sorry because the very sober and
very reasonable amendments which 1
had moved investing the Parliamen-
tary Committee with the right that is
its due, with the functiong that is its
due under the rules of procedure, were
also negatived by the Government.
And 1 am constrained to say that Par-
liament has stultified itself jn rejecting
those two or three amendments.

Be that as it may, now that the Bill
has been passed, I hope the dust of
controversy will be laid both here and
ouside the House. To those of my
hon, friends who oppose English, may
I olead with them, in all humility,
with  all earnestness, that we
fought against British rule;
against the British imperialism,
but we did not fight against their lan-
guage. To. fight against a language is
most irrational. What happened, Sir,
to India when the Moghuls came to
India? There was no Urdu at that
time. But today we have adopted
Urdu as one of our own national lan-
guages. Is that not a remarkable
demonstration of India’s genius for
synthesis or for synthetic assimilation,
a genus which this nation has demons-
trated throughout the millennia of her
history?  On this occasion, therefore,
I wouid appeal to those of my friends
who are opposing, to look at it in this
light: let us all be true to our own
genius, to our own heritage which we
cherish.

Mr. Speaker: The hon. Member's
time is up.

Shri Hari Vishnu Kamath; Before 1
close, tc those who plead for
the continuance of English indefinite-
ly, I would only appeal to them also
that it is in our national interest that
Hindi, spoken as it is by the largest
single group, comes to occupy an
honoured place in the life of our
nation but not to the detriment of the
other 13 national languages which we
have enshrined in the Eighth Schedule
to our Constitution.
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[Shri Hari Vishnu Kamath]

One last word and I have done. 1
look forward to the day, along withx
my hon. colleagues here in the House
and the millions of our countrymen
outside, envisaged in article 351 of the
Constitution where, it has been said
very clearly, honourably and cate-
gorically, that all of us shall bend our
energies to “promote the spread of
the Hindi language, to develop it so
that it may serve as a medium of ex-
pression for all the elements of the
composite culture of India and to
secure its enrichment by assimilating
without interfering with its genius,
the forms, style and expressions used
in Hindustani and in the other langu-

ages of India prescribed in the Eighth .

Schedule—".

Mr. Speaker: The hon. Member’s
time is up.

Shri Hari Vishnu Kamath: I shall
finish now:—“and by drawing, where-
ever necessary or desirable, for its
vocabulary, primarily on Sanskrit and
secondarily on other languages also.”
I hope that “other languages” means
not merely the languages mentioned
in the Eighth Schedule but also
European languages, not merely
English, but other European langu-
ages like German, French, Russian
and other languages of the world.
And thereby we will enrich Hindi
and make Hindi really the Taj of
languages in the world.

ot fr Aroow ;. wEE wERw,
& ora A Jar & e Fem A g
ﬁ"f@‘f%fﬂm%\:

“AT Bl T W § g I are’
o9 3 G ¥ gy T wadfy &
TR A 9w A R sg
g a1 form | e 5w OeF Y OF
aga a¥ qTew g« v (laughter)
FZ EEA A AT A ¥ AR AF F
feof fER AR F AR A Y
0 grea & wifaw A | oF uF el Wy
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BT HT ATA-IES FT g1 HT T | AfHA
S gAY TEdE g ar T, g
AT qEIG GET 1 M, wew fafaeet
L 91 W | 7 qg T @ ¥ T
AT 2 | T ¥ Y ow feurifes ¥e-
o9 § oz gfear ¥+ o Fewmrifes d2-
o § | qgi 9 faetwy afsas femmx
N Hfror & 1 7y fageart W wET &
AFAL FTAA 9T § JodEE "1
gaTe FHY gfeat @1 g8 1 g e
fafaeex & a7 fF 3 # @7 faeta &,
HF 3 | g A ofr gerT § W) ey W oy
FIAT AT § | A GHT 36 A%
A AT A g | A 5w
uiferariie # avw & A% 91w F sf@
FgAT AR g, AT & fAaew @
g g 5 smar 59 & fad Fifa w0f
T fgedt qmEy, s dfaeh #1 &S
T AR I a9 fegrdy wenfr w7 geRfy
Foifw a8 99 § O o= & | AT &y
I o wrea ¥ dar gf 5 e 9 o T
oo § gy | FTET A T IR
A%, ame aF fgdr Aiv 99 et g€
A g fed fog oo Fea S A o
o o Sy & 1 e oY ) e g,
e arem oY agY arerar & 1 & A fgely
1 anfeca 2@ &, & ey &1 1 E, ey
&1 F=TF §, & e § fF a7 B 6
I Y T [T FT AT GO | WS ¥
aF #1E IS g g, forqd S o5 B
Hragar a8 HrE | THo To qF AN AF
g fersY o T & oeRE Tl F "R |
S A G A A 9E @ & TG TR
Tret ¥ THo To FT aFaT § e &
afe & srew fafeex & s F7an §
fa = § fgmh A et ¥ foram sy,
ATe g Jf@ofy wreaEw & mmar g av
I AGAS ¥ WA & | IT FY ;W
srTg o< forwie fean s w7 oy ety
BT FTAC a1 & Ieg (e fFar sma
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94 ¥ aE § g a9 A FY I
ST &9 g1 WA |

T Ry & qrq & fad 71 wwdq
F@m g |

it o fog : q@ T e
afgh | & = A AW F@E

ot oW fag (a3e) @ ot &1
wF [ G oAge A uFew w7 fa,
g o T ) GREY I fa@m 917 |

WeT WA : g7 O 9t H a7 &
o & &Y #an faa Sy ? (ncerruption)

it g fag < 39 ot @7 oF
78

Mr. Speaker: This cannot go on in-
definitely. Shri Yashpal Singh also
has expressed himself. He was the
first speaker.

Shri Yashpal Singh All have ex-
pressed themselves.

Mr. Speaker: Not all.

Dr. L. M. Singhvi: I have a submis-
sion to make. Particularly, when
Shri Frank Anthony spoke, he spoke
just for a minute and a half, and so,
even if you were to allow five minutes
to each, still, I am entitled to have
three minutes or so.

Mr. Speaker: He has already taken
three minutes now*

At WM swT TR (HIRIR) ¢
F 1 gy faa N & aew ¥ W
QAT ARATE | [ 59 AT AT 3@ |
f& oo 7 wEw & g9 &R F UF o
forere anfea fara forgr & spame Aoty
TeT #1 " & fodr, uw Afafras wwo
% fordr, aor faar mar & | qF @ FaAw
g g fF A faum ¥ gw 7 owe
T4 & fordr g @ T 7 fvig < foan
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maafrgem T A aT@ERI @
o B FeW AL FoTAT | WK yra-
TRT & ¥ ¥Fa@ 9% g ¥ fod
AT FT TG FT FAT FHIC AW & A
HF ¢, ot ga< s w1 @ 7, J9T
X 7 59 ga9 ¥ wgw WY fadew faa,
foe wiifoga Y qg S FaT Y A
FaEaT § % a8 oF @@ g A A9
grr 1

it g fa =ft fag Arogor Sy &
Fg1 fF ma afeq ot w1 21w arefr ofr &1
FTeq FATR g AT | AfET & av Fgm
f @&y AT & 97 1 Fieq v gE g
& | T I F FIX T aga ady forenardr
wrag g1 & ot @ A g o
arad ¥ S A HwT Ay Ay ¥ fged
#, s f& mfteer d@w 3, aw
Fr 2 A 3T AR Few ad | § Y fa 3
#1 @ AT WA d@AT qEar g fw
Trafas ®7 AT ¥ g9 gu ofr
faraaaT IfFa s F F AR W 1
F1 fam oy 9 fF S v wragesar
T & FT AT 9T w19 fg=y A @
e A

wegw g™ ;s anreY |
=t amarer fog : weger wERY,

wrew WEYY : s T fag
Tad g fF v ma AT D @]
A AT AT @S 7 g, T 43 W@ ar ATYR
¥ g7 A7 A9 L A

il arTY ¢ TR WEIEy, WIS §
TF 1A TF AT qgT § AT H ATHY
T g g R wror @ gfwar ¥
zfagra & fret Y gFTT A s faue
Y gy a7 ¥ T wAan, foa adf
WS TF AU F FTS FTAT FY W A
I qT q1E F fggam F qur 7y
sy gt § I OF fawm
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[+ amret]

T W@ § | fegeam & S
7 &% ¥ fazary femmar w@m 41 |
afe F &% e fF ag ST HA o
w1 fagara 9t | ag @ a1q 7 fazarw g7
wify S9Y TP & B 1Y TEIT g
9 | 37 FAT STHT HEX W F FEI
X Frg qrEf ox o 91 | gw@ihe 9w
FHT e w1 fogr mr fw QY 99 arg
WU TE @A | AfFT A g T "o gl
FTY FT FG GH GHT | T fgrgetr a1
FTHT 9T wa< § qenrafaat &1 fagiv
AT F AT A FT qT AR A0 o
g 3@ o o fazare fggear &
FAar F G ar 91 AT QY 9T A
37 I FIHTT fFam WU | oW 3w
& a1y Fgr a3 & fF mi o fegeow
& W HAAT ATAT AT | HIST FLHY
TS WINT T ATH AFT T & &7 A4
AT 9T HASAT TS @V, W 7T g9
&} fggem &t o #51, fegem
F g ®, fegeam v aegfa &y,
fegeam 1 wrEa &1 9 fegmm &
TIET FY TEFT IFATAT R, Forerw g ag
HIAT GYGET T T9T AT 9T |

16 hrs.

AT TF Zferor B SR FY WS
I35 @Y &, AMFT TaRY 97 FW qTAY
FEHETTET & | T GCHTY T WINT &Y
AT FgTAT W qTE AT F AT
A A AT AGT ATHTHT T RS GTST A
g1 HHAT 9T | LRI 1 3qH! fewrfmer
Aifa F w1 HIA F WY ¥ A9 X
fam 38 Fqw F1 33W & forg, MR 707
 § qaT ArgHSH aw 14 g fF e
Fg qHT TFT |

¥ QITFY ATTRY 39 92 ¥ fHaaq
Few 7 fggeam & Q€ e &
sro wfafAfy § faaar e =iy
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AT §, ST AT AT AS & 1 q®
Y I AT & FARTF TN i 9T @Y
R gL EAT &9 TG ¥ FX TG
& | ¥ & ghem, 3w Am,
IR FFaTT, IRt qOAT AT THE T
9% FIC HYAT HIATC AT 37 8,
afew st 70 g3 § SO F T FIA
FITA FT AFT SHAT WTUTHT FT G
foar o w1 § )

aH T & fraem Fo et

Shrimati Yasheda Reddy (Kurnool):
Mr. Speaker, Sir, to solve any problem
in a dogmatic unyielding manner is
not only impracticable, but almost
foolish. I am very glad the Govern-
ment, as I have already said, has fol-
lowed a via media policy. That is the
only successful thing to do. Just now
my friend, Shri Bagri said it is a black
Bill, He has not only brought down
the honour of India—I could not
understand him properly, but I would
tell him that this policy of tolerance,
this policy of appreciation of the
people who are not constitutionally as
powerful ag the others, is the great-
ness of Panditji and Lal Bahadurji. If
Panditji has got a great name in in-
ternational fleld on account of his
policy of co-existence, here it has
been repeated by his tolerance. By
their tolerance, the Government have
not only honoured themselves, but
they have honoureq India.

I am coming from a South Indian
State and we welcome this. Maybe
we may not have been as much satis-
fled as we would have wanted to be;
for instance, having ‘shall’ jnstead of
‘may’. But that is not the thing. In the
national interest and spirit of sacrifice,
we have unanimously accepted what-
ever the Government wanted, because
we understood their motives better.
But there is one appeal I would like
to make to the Hindi-speaking people.
We will go and tell our people why
Hindi has to be learnt. But I would
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appeal to my Hindi brothers not to
incite their people against us, but to
explain to them why extra time has to
be given to us, because it is a historic
accident that we have learnt English
and we need some more time to learn
Hindi. The hon, Minister was plea-
sed to mention by name and said, he
hoped that I would not change my
opinion of him because he has not
accepted my amendment. Certainly,
our opinion of him is not based on his
accepting or not accepting the amend-
ment, By their fanatical approach,
our Hindi brothers are not only dis-
tressing us, but they are endangering
their own cause.

Some Hon, Members: No.

Shrimati Yashoda Reddy: Yes; Cer-
tainly, because after all, language is a
thing which is more pertaining to the
heart and head. You can clamp a
lion by force, but you cannot make a
flower blossom. Only by love and
affection you can achieve it and not
by force.

Nt e fag o omerE AgRT,
g M —7fet g7 A —a
ATt § 1 Sten fw os@fw 43 s ¥
forar & :

saafy faear: eyt faear,
AF: AT FHF FATO

AT T AT T FET T & A fa=
Y FWT € 1 98 9Tl € ¥ { Sy
aifafera  fedas &1 7 faar &% |
7z ardt &Y FaT & fored @aret gfeqens
Tt w3 '

gHA TS A gEEmrET ¥ AR
smearg+ faan & fr gw fasd & fog
ST ot ¥ @S FifE e fg=r iy
A gaET WTd T, Fa< fe=Y AEy
T AT 2T A AL A AW AR a7
T Y, Y gy, 9g &, wafwar
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Y, FIE g1, T T FEAT | gART WA
fgarera £ & FE | 7R 7R femr-
wrg gam o ferdY & g4 | ag T8y @Y
Tear & fae sama & fao g9 amgar
T 9% § fr g oy w3 &9, ST
AT T F | T FT IO AT
qT g W, g 7 e A e
T faar | a1 aggd A9 & foamw
fegrt =Tfed ot a8 fe=r & faoms
femat wit | T gH TF WINT v
AR TF g ¥HR ¥ @y ar 7 0
gATR FAT AT L & ferma @Y
&Y FFRAT 47 | TS W FIFTT G FT
TFdr & Fifw

It is never too late to mend.

SECHE (L AU LT (L1
F =mer ar fF IEaY oAt qrz wmer
o, d & 1833 ¥ IEM A FA4T
fear a1 fF f9a% 79 9t 717 ¥ g=dft
X SN FGH ITH & qLT A Fow
& ST | W A qg G A
7g we fex #1 TE) gATem Ay fg=y
TG TAT HIAT | AH HIA 2T I AT
wNTHT & 1T @, AR 4@ & |,
T TG g, AT AT g AT ;I A
wTyT g1 | SgS fag & o3 wwar g o
afea oY 9 g @ w1 e v
T 8, i fF 2RI ITHaT #Y
W@r & A% fom gk fawr ;1T femmr
9T T HEL STAT § & FAAT 1, A
fa gAYy AT FT WTAT A, g T
TEY FTTFT. W IGHY T HFH
fgarerg #Y 78 a9 @F A | H HAAT
F1 T TERT F TFY | fow awg
TF T gL TF a1t g FT TTF FX
FHAT §, THY T WIS g7 Y THATA
qE=T TEAT § | GAFT ST 37 FY AT
FHT g A fg=r & T w0 @0
AR A agrgl St et § e
oAy ¥ arg faw 3 = & gy
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[ g fag)

Fr &7 fawior £ a7 FFq {7 a1 |
TS 287 I9 F1 I FL F37 JT |

farersy fo Farran a3 &% wedr o,
=% Fiedt F e §1 9 =1 FI

A FTEAT A Fr foeranY ag wf
T ATy faedardT ¥ 3w« gt wr
21T A1 W F) HCHIT FY feaTRe U
& FY qrfady & qT § A gL 37
W F ¥y FOT THAT T 0F A F
9 FT 31 FY AT FAT §, 57y A
TET FAT § | AT §F0T g (F gn I
FT UFAT T FTYW @A, IT FT AT
At FE AT feeE £7 2o f 799

Shri Joachim Alva (Kanara): I
may be given a chance. Sir, I have
been sitting for 4 days. I did not
hear my name being called,

Mr. Speaker: Who is to blame? May
I know whether those hon, Members
around him did hear his name being
called or not?

Shri Joachim Alva: No, Sir. They
did not hear my name being called.

Mr, Speaker: Then how does he
know that I had called him?

Shri Joachim Alva: I did not hear,
not from this bench, Sir.

Mr, Speaker: All right.

Shri Joachim Alva: Thank vou, Sir.
It has always been my lot to be the
last speaker on the third reading of
an outstanding Bill. It is rather an
unfortunate lot, but let me straight-
away come to the Bill.

This js a very historic occasion.
There are three outstanding traits of
small and great nations. They are
one flag. one language and one song.
Our song of freedom was rendered by
great Tagore in the sea of bloody
patriotism. There are masses of people
who fought both for Vande Mataram
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and Jana Gana Mana. When we hear
the song Jana Gana Mana sung in the
capitals all over the world, the hearts
of our countrymen are thrilled, I may
tell you in all humility that this song
Jana Gana Mana standg as one of the
three greatest national songs in the
world in regard to its tune, music and
song.

In regard to the flag, many men from
your own community, Sir, have shed
blood holding it high in the days gone
by, when the British had not left the
country. Blows were rained on their
heads, but they stood strongly by that
flag. That flag today has become the
emblem of every child and every
Indian wherever we go, in every part
of the world, The process of a nation-
al language was not completed. The
language was not completed because
we were confused jn our own minds
as to what should be our national lan-
guage, when it should come, after
what period it should come and all
that. It was Mahatma Gandhi who
when he came back here after having
worked for a long time in South Africa
found that it was impossible to do any
public work until he approached the
masses through the medium of a
powerful language. It was Mahatma
Gandhi who decided it, Mahatma
Gandhi who came from a non-Hindi-
speaking area. I for one, in my hum-
ble way, has come to the conclusion,
after hearing all the speeches here,
that unless Hindi is made the instru-
ment of our national policy we cannot
forge ahead,

The great tragedy is that the 14 lan-
guages of India have not been fostered
like an umbrella, They should have
been developed like mighty trees, in
which the songs, the dramas and the
poems should have been rejuvenated.
We have not done that.

I beg to differ from the hon. Prime
Minister on one point, These 14 lan-
guages should have grown like mighty
trees on the foundation of Sanskrit.
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Sanskrit is the foundation of our cul-
ture. We have to have the Deva-
nagiri Script and no other script. Shri
Frank Anthony said that we should
have the Latin script. It is far away
from reality. Shri Anthony does not
move with the times, The Vatican is
the most powerful church in history.
They are changing a major rule in
their 2000 years’ history. The Vatican
summoned the largest assembly of
Bishops in Rome this year. There
they have almost decided to change the
Latin languagd. They have almost
decided that their Mass, the principal
ritual of the catholic church shall be
in the languages of the peoples of the
world, in whichever country their re-
ligion is preached. When this con-
ference iz taking place this year and
when they are taking such a decision
after 2000 years, Shri Anthony, though
not a Catholic, does not move with the
times.

There is one point about language
and science. IScience can move only
on the wheels of the language of the
country—the child  sucking the
mother’s milk, as they say. Russia to-
day has gone so fast by the power of
their own language. I heard Dr.
Teller, the maker of the atom hydrogen
in America in 1960. *I took particular
care to attend his lecture. He said:
“unless we Americans revolutionise
our system of scientific education we
have no chance of survival against
Russia”, This is what Dr. Teller said,
Those words are still ringing in my
ears. I heard him myself in Boston
and 1 made a note of it. He even went
to the extent of saying that Russia can
make the atom bomb without infor-
mation from spies. How wag that
achieved. That was achieved by the
power of the Russian language. Our
100 million Russians agre today trained
in that language.

16.13 hrs.
MR, DEPUTY-SPEAKER in the Chair]

Our boys and girls in the schools
will have to learn one language by
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which the treasures of science will be
opened out to them, Language is
the key to a man’s heart, a woman'’s
heart snd a child’s heart. Unless we
speak to a man, a woman or a child
in their own language, we would not
be able to build uyp our nation.

That is why, Sir, I say that today
this historic Bill fulfils our national
traits and aptitudes, The Prime
Minister and the Home Minister have
joined together and this historic
measure has been achieved Sir, my
mother tongue is konkani. I speak
and say my prayers in Konkani. I
have learnt English. In my vast con-
stituency 1 speak in Marathi, Tulu
Hindusthani and Kannada, In Bombay
I got some knowledge of Gujarati. 1f
we kecep our minds shut against lan-
guages, we will not be able to march
forward. We have to keep our minds
flung open far and wide so that our
country may become great and in the
next ten years to come we shall as-

suredly march ahead and achieve
more and more progress.
Dr. L. M. Singhvi: Mr. Deputy-

Speaker, Sir, the manner in which the
clause-by-clause passage of the Bill
was piloted was alarmingly casual and
supremely perfunctory, if I may say
so. The Minister of State who piloted
the clause-by-clause discussion exuded
much heat without being able to shed
enough light. I am remindedq of a
cavalier inscription which says in a
cynical manner: “They say so; let
them say”. This appears to be the
attitude of the Minister of State who
piloted the clause-by-clause consi-
deration,

Sir, 1 feel that the constitutional
validity of the Bill is doubtful. Its
impropriety is obvious, I feel that
not specifying the purpose for which
English 1s going to be used and failing
to specify the duration and to delimit
it, the Government has shown scant
regard for the Constitution, I would
like to say also that after the Minister
of State treated us to several shifting
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variations of his versiong of what this 29 A 7197 97 §F q27 w1 F w=]
committee under clause 4 is going to waeaT ¥ qF ~a
be, we were told finally by the Home ¥R TR/ o & ‘TE’" T
Minister that this committee is going fF fadt T wrfa wramsit & fawre
to be a statutory committee and not a F QMY §TY HuST #7 °fr & Fg Sufa
parliamentary committee. This - an
would mean that the Parliament would E..\ ) 3}:'. w ' “.W‘T ﬁﬂ—{ fara
be precluded from discussing the TASY T 37 N THAL FT FA HIGTH
report in a real and substantive way, g FT gha | AfwT -Eﬁ- §T ¥ 919 T
because we will not be able to move -
any amendment or reject it or accept a qﬁ!’\t _’\C LI R fe fil. AT T
it as such. B WTRT €, IAAT gH AR FI 9C |
In the end, Sir, I would like to say %ﬁ»‘ﬂ; T FT 4R F8 "W g g1 S
that the Bill fails fully to assure g—ar fv 35 WAt ¥ FR—fw &w

the nation that the Government

) f ¥ foreY g1 WY fowdY T T FR F7
continues to be committed construc-

tively, ceaselessly, sincerely and un- a1 39 9 fael A T S S 39
remittingly to work for the progres- T Wg}ar \

sive use of Hindi as the official

language of the Union. In having TSOTET 3 TR
failed to do this they have not only . q'—{ Rl qE &
acted in contravention of the spirit of FTHT FHATTT HT I8 AT G HAT
the constitutional provisions but also HR IEH HIAT FT FAT TF a1 &,

in disregard of large public sentiment. ST FHAT ET T F TG F S FTH
I feel that in rejecting the demand

P ints p o K FT &, 9% &Y fog wnar W, ar fFA
or appointing a ommissioner for S .

Hindi the Government have also re- AT afr aSli {Ifa"ﬂ AR ST
jected the demand for ensuring that g\‘[ AT 3, EE% TR A T 7R TS

Hindi shall be progressively used and et R
introduced for the official purposes of % w Eﬁ'ﬁl’f e i @ﬂ‘

the Union. gfcfeafa & saar &1 1 a@ & W@
In the end, I would like to say that 3T wE @ ST % ! WT&T TF TaqrE
for the next ten years the noblest, qredY &, 9t qg-fear A @, afz gw

the greatest and the most engaging

: ¢ g SR &% fa a8 woer arfms
task of this nation would be to see to

it that Hindi is brought actually in qmET an W-W # 7 forg T faeft
use as the official language of the i‘ﬂ’f\' qurg W % fora, a1 98 T&r faa
Union, and towards this task I hope I W IGFT fF T fF F 919
the Government would, in a much N
more determined manner than they o & fo@arar g2 | Sfed o S
have done hitherto, devot itself in a fagr X q3-fe@ & &1 war @ @Y
sincere way. ft s &, afz 2w & faq ® 9@ W
! we e qow (Fvf) STATT SEY &, § Suer wEEr ¥
IATETE AEIRT, AT ©THA ST FaTel ST gwy & ) I fag o wafy gay
&, TETT W TS T 1 e o, &g g EY wrfaq g€, 9@ #1 g
forg a@® A axfeafa A 2 wr &, TR FAT Tfen w9 @ qaY
Iq ¥ 39 @< T §, ga o g, & arary ¥ @relt WA F qTa @ B i
oY TR FLAT § W FeregaT SN 54 araEfer 0% ¥ Y gw &y A
A FETIE @I, W & A gq a1fgu $ ew fog a<g & fa=dt 71 ey

%1 QF NETTHT §A9 ¢ | § T HIAT TS § W1 I FY Tg-AET
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T TAATIT FT I+Aq AT ST TqTH

2 wF3 § 59 I g0 A faan< s
=fgy |

g fey & off oY waw §, sW}
=7 &, fag &, Towaw &, e w1
2 Tgl F FHATQ, TET FY AHFR F
A F T A o g ey
¥ mrer % Ay w91 ® § | Oy g
¥ & wrn § 5 oo @wt W g
w1 feet & A7 afgd @y aw A
T a9, e, AEreE @ e
T FHRY § AT agl | it IRiEE
W F @ A felr § s gE
FTH § | gL A 92 F79A, I,
9q & | Jg7 9T oA IRfas vl &
werar fe=y # F7 gE gmr Jfeq |
w9 ¥g 89 g WC qq G feafa
Y § afw gferor arer @wn & oft gw
IofiT & g § fF 7 off oo w0
sTafare WAt & sremar gy ® #30
Teft a7 919 qF A { 7 }C I T
T A F AFT R qwIR Ay FEAr
SUdT FAE G T 3 ¥ fgg #
& &, Saw faems g | g A
&Y gH A AT ATl |

#y Afgr AT A e #@
agr 9T AT § | IAH W K AT
&1 mfadw ar afe e ff foefy daa
W & I feR wwe fag, St
gqa wr ¥ e g g & S
Ry &, ar fegedy wrar Wy v &, SRR
7@ fry § Safy daa et # ] A
A qF § 1 gEer fY fra & FT wE}
3 fam af @ @

@ W@ A § aEE gfe
¥ & w3 A g R A g e
g ¥ fgy ®Y @@l , T T T |
afremre & oo fr e §
o THo Fo & AN A v ARG F
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feams s F w0 & oofas
FTON & @ a9 ¥ o1 F&F 2=y f
Te § | T ofceafaai agr & 6 oo
aret 9 fedt o7 @ § R I
TR AR TG & o} oW
femré a1 § 5 g faq st smom
v fgdr # o d=0m g ®
WA g & faw ofr s |y |y gfeor
F AT ST AT Hoqd AR L AN
SR IR W arEt #, fgedy fom a6
AT &, ITH TG I | Gy g
7 wrE R o7 g F Ay faardy
[ 1w Tow T g AT I
e Y ¢ gy IEHY g A I
2 1 T TR HAST qTEr FY AEEm
ST & qE IEET O F @E § 19
AT & TEH! TG F7A 91 @ § | 99%
qE 9 g gAT gt v § qrear §
f& wrea AW @@

& swrE met (faeiR)
dfu @ g s "fawmA daw
fear s wgT & AT SEd fged #r O
T #7 9% fe@n o @y & | 9w '
FgA W TF faare Fwar W | | 9%
fF ey awt & arg fgedt at uw T
&1 & faar e | 9q @y fedy &
gt doas ol qeareaw @ oft
i%H W AT ¥ wgwa @ 4 5 owmg
T F g gy # e oW &
wraq 9 fasmr s | 9g W ogwa A
TG FHY e 4 | qA @fqam o F
TF IO 9T€ A A a9 FEy ]
fF T3 w@ @ I aw fame ded
A F Y AR T q w1 (F gagwwfa
¥ faoig g 9 T | T W) g
qzg 99 %Y wafi Y a1 & feay afww
|ra & g @ fF SR wiet #
qrY AT FT Fel fF g a9 F FgA &
# 7@ a0 Fr @R QY FAATE AfwA
g faaw fear sx sgw g &
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[ =fr st qmedy |
AT GEg Y Q¥ g6 dga @wa g fx
Iq T qF § Nfaq 7 F R IA /W
T fF feedh oo W & ™ a)oAdy
5 Qe o Tly S gEr &=
¢ 7y T wgy fadelt & 1 & wEan §

fF et o ot 3@ favas #1 W e

¥ eftg 03 91 @ §, 79 TF 9
qI9 A9 7§ T qEHL 79 TS
¥ 39 g1 71 a9 A, gfawr #7 fF 91
T W S g fogw qeg awl
# WY &, T W9 & g9 H, 99 T4
#Y 3987 afe o AR @

waet 7 mm ¥ oo ax gl i
ATty ATt ® e ® @wmr §
& gz *ft wmea g 5 g WA A
AT FLHL 39 & g9y § W 37 Q7
faom & i ww fav @ w=<= =@
g agar 2 fF 9@ o TSl F e
Hfxat ¥ v @y & ag fAua faar 2
for aga &Y gardy W@ W T SEIT
¥ § & fom § st &7 @y & afFA
fafa # frare g & g9 3 I9F
qa ¥ fase wra 7 aga Ffoars &1
¢, w1 faq #1¢ ux amra fafo soard
ST AFFT IqF A &7 qTT ITHY HUAT
st ferfoa &, st ofr gefera w@n oo
s gy fafy afs 99 F fau «fiFe
FT 1 s fom ® #fy o fer
a1 &%, s fw arfeer sy F saw
aroey o @, ot & gawan g fF aria
AWE S UF g1 AT #7198 g,
I9% T ¥ 0F gO¢ F fawe ow §
qga 9w A Awdt g

JUTEA WEIEH, UF AT § mTH
orsir § fafy &0 ¥ T@Ar 9EAr g |
# za¥ qdor 9gAa g {7 gt #1 &
s tfas dtex Al garar srn wfed,
7 frafam & A9 9%, F NI F AN
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T AT T g € €Y asArfas arfeg
FAM T | & 3T F I IO ¥ agaa
adt g foia wusht #Y ueetfasw
ghaame awmar ¢ | afer & @Y < fawy
¥ ¥g o W w3 fAog for sy &
Te1 H g 1 & Y 787 AF T2 ¥ f@ qAT
g fv fow so & fig o 0% @g
faota faar & f& wiva # @3 g4 wia
F fasrsm A Wi F7 1o foam T
dfaurm ) Ffee § goendt oy s
FEY FFTT § WIT ¥ ITSrfaE giam,
TN FT OWWT FT FHE W qfra
T FT A AW uF gfew arraee
¥ &FAr TRy &, vea ot aefaE
3 fee & oy &< e e =nfedr )
= faqq { gEaETT FT AT A FeT fAorg
AT IE qE A |

nx @i fasy &7 ¥ & 7 A S
¥ g HT AUAT T TET FT T |
T S & wreEr gart ¥ 5 are
A W afeafas 7 7 wEav A
& A e St o 7 ar afmfaa
gT & 1 ard A § 9 g W
4% | 9, "Hg ¥ T ISR A ¥
g | FfFA 99 T 7o WA 9

THafq 8T AT W, ofqd qraA
ar Tm

ar el S oY wiE @ 3 9 AR
qga AT aF q9 F @Y 7w T @
T F TEY 9 | 9T A S gg
qare ¥ faar o @ bfaw qwg & 993
q@ XA AR G, § W | ey |y
& U9 F9 ¥ 9, I qufa 9, Y que
q, 9t @ F W 4 ) gEal Ty A
dsgara g fF ad aw ady o §
Y gt & 7w 9 | g@fa afe a6
sifaa <@ & @ Y & T Shfad
T@AT RN SR A F qF Ay oifad
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AT § At gy #y dfaq T@wT g
R gt w1 Nfad @A § v gy
¥ afge & s fg=y F1 Sifaw
T|qT g, S fawfaa s g
g A fAazm

Mr. Deputy-Speaker: Shri Lal
Bahadur Shastri,

Shri J. P. Jyotishi: Sir, I have stood
up many times,

Mr. Deputy-Speaker: I am sorry.
We have taken too long a time on
this Bill.

Shri J. P. Jyotishi: Sir, I want only
two minutes.

Mr. Deputy-Speaker: Order, order.
I have called Shri Lal Bahadur
Shastri.

Shri Lal Bahadur Shastri: Mr.
Deputy-Speaker, Sir, if the House will
permit me, I ‘am prepared to speak in
Hindi, at least once. I do not know
if it is perhaps a subject on which it
might be advisable for me to speak in
English. Otherwise, I would certain-
ly prefer to speak in Hindi.

Mr. Deputy-Speaker: Then, many
Members of the House may not be
able to follow it.

s gETEE et o S oufEey
Wit wifwat & gafuq &, sy Hush
¥ g A0 o7 Tt 79 = § 7%
afey

Shri Lal Bahadur Shastri: There-
fore, I started in English. Sir, with
your permission, I shall say a few
words in Hindi first and then speak in
English.

TH T AT F1 39 @ fF 7y ww
T gaw § oEY a9 wr w5 § fowd
AT W F qTT AW GF aFAT § A
UF T G 927 @Y wway € fvoew
qum 7o ot &7 qEt w7
®E ol aa ag 7w R fF e
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axY ot gf 706 97 @ & W TE WAy
a0 T W 99 AT & 1 aweam
T Y A A A F, A & A
A T T @ gETR ATAT OHHY
aET § #E1 5 faq F g9 F qF
AT AT | GATL FTHT AT foria
=9 faer w1 ey & qude fear, foawmr &
faq & AT wET g , AR wEAT
3ar g, SiA W FE qEY Al 9T Ty
7 79 q3g Mfew F faad oF Feame
dar & #Y aa of 1 & @ wwwar §
fs 7@ &1 393 qF@ET § FA7 w;iz
F AR F IGIT F7 ATHFY g, T TY
FGT FH AAHT AAT §—F AT FAT
ag qy A & Hw #F wow w1 A
qiY & qt AF §—afea (o avg
g gl dfqam F mfewewr ok
qrEt & gEu § goer g &, 396y
g FT TH ATST AT gUT | HIT TAT
T qa f5 & WY 79 9r aga awa
qEAT § Wifekeq 1 AR Fifearaq
F F@t #1 1 G qg ar gET | A
Tv7 48 & {6 g9 3@ gaw A o
TR A F3, 39 miiwarie # Fts afear-
HZ F) 39 I &7 eMT @A g %
3T Yo, ¥4 FAT WEfwEl 1 Aqe
FG A 5 7 1 gg F AT §
qifede § 43 #T gL U T HAAT
I F-Y 7T AT § HIT I FT WSS
2 wgAr o Hfed | W gt wae
T Y, AT qAT ;R UK F FUT AT
gy, o & vo, ¥y FQ= mefqadl aT
|44 g, JiewT &, I9 § FIS uHr ar
Fg e & age w1\ &R, 7w § uE
H FUY Y, I A & gATL e fau
AT TRASE G271 8, A IEHT qf o,
FHFT AATST AT TBT AET Y qHAT |
zafay & s w3 g fF o o faw
q¥ @Y W1 & I9F AU W & Al
WA &, & § FeAT A T W
T30 | avY gw Aoy A T #t
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[ = s q|RT et )
o wet mfeTad SEw feer #Y
TF &l A AT I L a6 ¢ |

& fraew w5 fF fe=lr & &=
¥ o ar WAt & '@ aR o), R
T gH aigoEr §, aaia &, F19 A&
ot 7@ § € §3g T 5 R 3
1 @ og= | & 5 7 Ae F AT
o g f7 w0 Tw wifeamde & s
¥ w39 fow Y, 39 @0 4
Ffer ofemmde & om == W apaE
foraT, Fifs AT TFF AT AR ARt
F, A @Al ¥, WAl ¥, R | N
foafg a1 g @A &1 R THFT FT
oY fre 5 ag @ agr & 0 & A
¥ fou do< g f& &0 @ 39 T,
w1 7 a8 A g &L AW A gy #
A A F el T I qET AT A
W@ B i A& AR} A FeATw
g | ST g7 ey F a1 THaaT
R e

¥ wgw =T ofr &1 A AE AT
qlgar , Sfed SETEmER St ¥
IHT ATH foaT | WIS 9 & A AR A
& g #7 feft 19 Y Fg FT B BT
ISMAT AT g, AfFA q@E W ¥
frdea FT wma g dwa o 7 foagr
g9 g a6l &, Foefy A F 1T §
R g ®, e guw # o
F< faar a1 f& g0 @@ F @@,
I ¥ 15 Y 7 ae &= ofr ¥ fene
g, "% at #§ § 3y wR e 7
arat #F gaTerE fEar w3 €, § T
ST F IR UF we ff W A
ok aF Tl Fer fF ag S FA
F7 AfeaaT IH AT T & a1 9 FIA A
® &, 7@ A & T A T
ifey, g dgd Td FW I @ §
s <o forg &% # fr o= gm0
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TG TR A1 | Afew & I F a9 v
T FAT EAT FifF T TG a9
gt 4@ 7R 9EE| T W@ 9 |
AfHT qF qTou gET IR T T F
faeg Ta T & w=fF gq & ¥ 0@
o) geafa W@ @ & | P o §@aw
¥ IR T T FaT | G, IT A7 AW@
71 faega g foar s wifE § §
g | & 3% AT #Y I91 T H@T W
TFRER ft 7 Fg3 @ aOF )\
feT =8 gz A o9 7 Jav 5 foaer
T X W §, oo g I FW
Fr Ffaw 7§, S¥ #Y gfatwn, 5@
FT TP IeeT FEL AL WIRAT T, FA
aifedt o g &1 w A, W
TE AR AT WIS G AT =18 AL
ToA g T A ya IR
a1 AEH AT S F A W Y, T
=t & #r wraer g fa = g
mrfRre wraT g, Afed fecofrag Wi
1T IR Fgd & % #g gar F 7N/
T 3od fow & 99 1 W g @
T AR uF faAw dar @), W 9w
g a=T Aty freeg

F sidefr F qur T g 1§ Al
ST oft JEY | agd AT ST §
q# FE oo G T B FHEC FA
¥, Afer ST F IO B A A, 9
¥ TFR FC, T 9@ 7 G L |
ST TH AT & A WL gE a5 A
gt ¥, aga ¥ o &, fred ¥ @w
Tga € a1F ¥ qRT §, W@ qwq § |
TR 78 a7 ® ot A g 6 sw gew
¥ ofr sy fr gATR JT A ATG-AET
&} T qEdY, qT AT X A AT AINT
& Gfed, g T ofY 7 &Y A
g et ¥, Fifeeggmw § W
WTeT §, 99 F HRL SAAT FT TF AT
A foar o, & A @wwa 5 oag
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=t gor g awaT € AR 3 I FE
FT GHAT & 99 "I § | FfFF QA Ay
Y AUSHY FT T a1 Tl I FT
T g | A I o | OF @Y 4%
TRIUET WINT §, qEE a<% 9 qF
qaAr T, 99 aF el 9w # s
AT I9 TF W AW W F T
¥ amar TS, av S sTew fafrex
TR X T, FYE FTA fow A @,
£ T AT T A N OF w1
I TF RN A 1w d
GISr Y T [ A gAR 7T A wf
fadw o a1 g wwaE fF W =t
N RE@MPEN TR R
IS QT § + 5@ F T 9 gy
g & fa g &% ¥ @ & W
e Y w org T @y & s
Y & s X far @, el ghE
& fadr o7 smirfy, & Y s v e
FOF X qg T FE ot § o«
faaga g & fawda gt W Fea
tfrgma =y & & =@ A
I1ga & | S gAR WU & wrgEl &y
AT &, S feor $iT dme & wfg
WY § AR S Y WY §, 89
THT Y F CF AT A 8, q€ AT
t i F o afaaw 7 oF e
wig & & W 9 IE W R,
& g9 T B @HL FQ g, 7S
& 1 gEQ ara ag  FF o1 o fagwr sty
FT W Fg AT I I HAST FT
wgfaa & @w R gfaagas a@w
[T 91fEy | @ | FIE AT ALY STHAT
arfed, WX g% g g/ e FE
aifgd fr g g w_wi § fgdy 150w
FT R & | & T F AT § F4T
fr =Y qraoqr X wEr T WX AW A
T, fF fgr & fa¥ savar &+ g
qifgd 37 R 7 gt fedy A ey
ST | T 93T W) wg ot '
AleT agi SaRT @9 FT AfEy @
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ferdy &Y It STy | FTHY TTEAT WA
FTFTR FY 3T F1fgq | 3 faey favrmr
2 a1 g fawm R, afew o wrfgdn

0 ara & ag Fgm W g fF
S s M feet wmanmd § §
Y wa wfaw, goo Wr &, wWyAT
Fro7 fot ¥ <3 | 97T ug A ey
Tg FA qaGF § | A g8 o FwT
a7 f q T fewe™ | ST W @
St #77, 98 UF WIS A A9 g fE
g ¥ ST &F TF FT 39 gy F A
faem | WX ITX w_w AT fAEiT @
HE SR AT T 9 A6 T
fegamgd® @ X wRAl 1 W AT
FOT A X T F A-L FA |
W ¥ wfuw @y § ;9 FT A
AT AT I H | T &Y e Fn
qreaT § fF A8 gt § 5 s S
q Fg1 fF gq = aaAfas g T aran
T | IF ¥ 3T FT W I A fF
fg=r &1 a< o, fgest 1 g9 sg
ST 19 §1 Tq TF TH NI, T K109
forr, 3 1 gy aret e TEY
T @ o &' a7 feafa & gawr g7
HRX FAT ATlRR |
I am sorry, Sir, that both Shri An-

thony and Shri Ranga tried to create
an impression that the hon, Prime

" Minister does not stand on his old

assurance and partly perhaps they
held me responsible, in a way, that I
am not trying to fulfil the assurance
of the hon. Prime Minister,

Before I say anything, may I in the
very beginning again read out, to
remind the House, as to what the
Prime Minister had said the other day
while speaking on this Bill? He had
said:

“I had given on the last occas-
jon an assurance about no major-
change being made in regard to
the use of English without the con-
sent, without the approval of the
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non-Hindi-speaking people. That
was made by me and that re-
presents not only my view point
but the view point of our Govern-
ment. And, when it was made, it
was clear to me that it was made,
largely, with the approval cf this
House.”

He further said:

“We ctand by that completely.
There is not an iota of difference
from what we had said then. And,
apart from that, what I may have
said or not said, there are circum-
stances in the country which inevi-
tably point to that direction.”

This is what the Prime Minister has
again said in this House and I do not
think that a better reference could be
made on the subject making the posi-
tion absolutely clear as to what the
attitude of the Prime Minister is and
what the attitude of the Government
of India would be on this matter. I was
rather surprised that only for one
word, Mr. Anthony tried to make a
distinction between what I said and
what the Prime Minister had said, in
spite of these observations of the
Prime Minister, because I did not ac-
cept the word ‘shall’, did not accept
that ‘may’ should be substituted by
‘shall’’ He said, the Prime Minister
goes one way and the Home Minister
is going the other way.

I am sorry, Sir, I shall take a few
minutes more.

Mr. Deputy Speaker: Take your
own time.

Shri Lal Bahadur Shastri: Even on
those two words ‘shall’ and ‘may’ may
I place before the House what the
Prime Minister had said? Mr. Frank
Anthony asked the Prime Minister.

“How  are the non-Hindi-
speaking people going to be con-
sulted? How is ‘may’ going to be
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prevented from being interpreted
as ‘may not’?”

The Prime Minister:

“I shall deal with those points.
I do not see how this Bill was go-
ing to say anything about the con-
sultation of non-Hindi-speaking
people.”

..Shri Frank Anthony:
“Why not?”
The Prime Minister:

“I say according to my thim-
king, it is quite mbsu;'d and un-
constitutional.”

..Shri Frank Anthony:

“Why is it unconstitutional?
Give us some reasons. I am g law-
yer and the Prime Minister also
is. Why is it unconstitutional?”

The Prime Minister:

“The assurance has nothing to
do with the Bill or the Act being
passed in this Parliament by the
vote only of one part of the Parlia-
ment. The whole thing seems to
be absurd on the face of it, limit-
ing the power of Parliament,
limiting the power of Assemblies
and other bodies in that way....

Shri A. P, Jain: This is perfectly
right,

Shri Lal Bahadur Shastri:

“It is an assurance which has
to be given effect to in other ways.
For the Government to see to it
that nothing is done against it,
for the Government when the time
comes to consult the State legis-
latures also, I can understand.
But to say in this House we give
an assurance that a future legisla-
tion will have to be passed by
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only one half, or whatever the
figure is,—is may be two
third and others should not
vote, seems to be quite extraordi-

nary..”
And then he added:

“As for the words ‘may’ and
‘shall'—I would again say that
when people get excited they do
not see quite straight—the word
‘may’ is the most ordinary word
always used in this connection in
the English language.”

Then, at the end, he said:

“l disagree with the hon.
Member in this context, I say it is
not the natural meaning in this
context”,

that is, ‘may’ means ‘may not’.

This is what the Prime Minister had
said. I shall not actually quote what
I had said. But I can say this much
at least that I had put forward this
idea in a much milder form and milder
manner. So to create that impres-
sion, as I said, that I was going in
some other direction or moving in
some other direction is not at all
justified,

Then, there was a good deal of dis-
cussion over the appointment of this
committee, And agin, it was said that
we were trying to commit a fraud on
the Constitution or..

Shri Tyagi: Deliberately.

Shri Lal Bahadur Shastri: And we
are trying to somehow deceive this
House. Mr. Anthony said a good deal
as to what had happened in the last
meeting of the Parliamentary Com-
mittee. With your permission, I shall
only’ mention one or two matters.
When the Committee was formed, ap-
pointed—the last Committee of Parlia-
ment— the Committee decided to
adopt a set of rules for regulating
its procedure. One of the rules
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adopted by that Committee was that
the sitting of the Committee shall be
held in private. Mr. Anthony gave
the impresion that the proceedings of
the Committee were deliberately kept
confidential and secret and the
press was not allowed. The hon.
Members will see that the Committee
itself had framed rules for itself and
one of the rules was that the proce-
edings of the Committee shall be held
in private. May I also add that all
Members of the Committee including
Members of Opposition were agreed
on this point. Only Mr. Anthony,
of course, dissented. But it will be
seen that all the other Members, both
of the Congress Party as well as Mem-
bers of the Opposition, unanimously
agreed that the proceedings of the
Committee should be held in private.

Further on, I may say, how voting
was resorted to Mr. Anthony said, “A
whip was issued and no Member was
free to vote or express his opinion.”
Even in this regard, he is not correct.
Voting was resorted to on four or five
occasions chiefly in discussions over
matters of detail or emphasis and on all
occasions the majority of the Members
of the Congress Party anc almost all
Opposition  Members, c¢xcept Mr.
Anthony, voted together. There were
the notes of dissent alsv--notes written
by Members of the Congress Party. The
minutes of dissent were submitted by
Mr. Anthony on one side and Dr.
Raghu Vira  Shri Harish Chandra
Sharma, Shri Bhanj Deo on the other
and a note was also given by Shri P. D.
Tandon and Dr. Govind Das indicating
their dissatisfaction with the majority
report. There is nothing here to sug-
gest even remotely any cracking of the
Party whip as wag mentioned by Mr.
Anthony. May I also add that when
the copies of the Committee’s report
were sent to a State Government, the
the Madras Government issued a me-
morandum expressing their general
agreement with the Committee’s stand
and differing with the approach indi-
cated in Mr. Anthony’s minute of dis-
sent to the Committee’s report?
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[Shri Lal Bahadur Shastri]
16-49 hrs.

[MR. SPEAKER in the Chair]

So, the House will thus see that there
was a good measure of agreement, a
common approach on various matters.
Of course, on certain matters, on im-
portant matters, there were differences
of opinion, but the effort was to evolve
something which would be acceptable
to the whole country.

Now, it has been suggested that
there should be a committee of 50
or 60 or even 100—one of the Mem-
bers said. Are we going to form
such an unwieldy Committee to
consider such a vital matter? This
Committee should be a

purposeful
Committee. This Committee will be
considering most delicate  matters

concerning the different parts of the
country, questions concerning the
language, the official language. So,
it would be much better to have a
small Committee—and then 30
will not be a very small Committee—
which can function with some pur-
pose behind it and evolve something
which would be generally, as I said,
acceptable to the country as a whole.
I, therefore, feel that the appoint-
ment of this Committee, as suggested
in this Bill, is perfectly all right.
It is just possible—as I said, I do not
know much of English-—that some-
times T may say or I may have said
‘parliamentary committee:. I do not
know. I have not seen my speech.
But if Shri Anthony and Shri Kamath
will catch me and says ‘You had used
the word ‘parliamentary committee’’,
I would say that if I had used it, I
had wsed it perhaps without fully
understanding the connotation of it.
What I meant throughout was a com-
mittee of Parliament.

Shri Hari Vishau Kamath: In your
absence, your colleague definitely
said so.

Shri Lal Bahadur Shastri: But the
unfortunate part of it is that, how-
soever my colleague might try to
answer and explain it—he might have
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slipped—Shri Kamath would not
accept what he would say now. After
all, sometimes if we accept our mis-
take, Shri Kamath should certainly
accept that much. But I do not know

what happened; 1 was not present
then.

Shri Hajarmavis: On a matter of
personal eiplanation. I did some-
thing which no lawyer ought to do,
namely, gave an opinion without con-
sulting the books, and I safeguarded
my own position by saying that 1T
cannot say. Having consulted the
books now and gone into the ques-
tion, I find that it cannot be describ-
ed as a parliamentary committee.

Shri Nath Pai: We drew your
attention to that at that time.

Shri Hari Vishnu Kamath: He
said, ‘entirely’, ‘without reservations’
—all these expressions were usad.

Shri Hajarnavis: On the two as-
pects, I said it would resemble a
parliamentary committee, namely..

Dr. L. M. Singhvi: He said ‘all the
cnaracteristics of parliamentary com-
mittee’.

Shri Hajarnavis:
take.

I own my mis-

Shri Lal Bahadur Shastri: He is
a lawyer and I am a layman.

Shri Hari Vishnu Kamath: So am
I—a layman.

Shni Lal Bahadur Shastrli: The
views are different. But we are quite
clear about our intention. Shri
Frank Anthony said ‘the cat is out
of the bag’ and all that. Those obser-
vations, imputing motives, are whally
unjustified. It is quite clear that in
this matter Government must have
its own say. It is such a vital and
important matter that it could not be
left to anyone else. Of course, Gov-
ernment must know the views of
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State Governments, Government must
know the views of Parliament. These
are absolutely important things. But
after all, the implementation of it has
to be done by Government.

Shri Bade: He said not only ‘the
cat is out of thoe bag’, but ‘it is a
deliberate fraud’. Those undignified
words were used.

Shri Lal Bahadur Shastri: [ do
not mind his words. I do not want
to waste much of the time of the
House. 1 do not mind his words. Of
course, he has been using very strong
language. But I have never said a
word like that in reply to him, nor
am I capable of doing so. But as I
said, the appointment of this Com-
mittee, is an important provision of
this Bill, and the purpose is that a
Committee of Members of Parliament
should give thought {o this matter
belore Government shall proceed to
take any decision in this regard.

As regards Shri Ranga, I do not
want to say much. I have already
read out what the Prime Minister had
said. I would say I was amazed, not
once, hbut twice at least or may be
thrice, at what Shri Ranga said. He
had referred to what the Prime Min-
ister had said and said that the assur-
ance was not being fulfilled—some-
thing like that. He showed me an
advertisement also which had appear-
ed in The Hindu. 1 do not deny it.
It was given by our Information and
Broadcasting Ministry. I was shock-
ed at what Shri Ranga said. If he
will compare what I have read out
just now word for word with that has
appeared ‘in the advertisement in
The Hindu, he will find that it is
exactly the same. There is absolutely
no difference. If the Prime Minister’s
words are not complied with, if the
Prime Minister’s words are not ful-
filled, where will we be? Where will
this Government be?

It is a very serious matter
I say it in all seriousness that
it is our duty as his colleagues and
as members of his Cabinet to see
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to it that his wishes, his desires on
such vital important matters are
completely fulfilled. The difficulty
with Shri Anthony is that he will
catch the words, not the spirit. He
does not mind what the spirit of his
speech or of his observationg are. To
deal with that is a wvery difficult
matter, and the result is that in spite
of what the Prime Minister said the
other day in his speech, which I am
aware has given great satisfaction
outside,—I am especially talking of
the non-Hindi speaking areas—if the
word “may” is not substituted by
“shall”, all kinds of interpretations
are put on it; it is not for me, it is
for the House to judge whether the
attitude adopted by Shri Anthony or
Shri Ranga was in any way justified.
But I was most amazed that of all
persons Shri Ranga should be refer-
ring to the old Muslim League dis~
pute and saying that we did not en-
ter into any compromise with .the
Muslim League then in U.P, and his
pointing out that it led to the division
of the country or the partition of the
country. Well, it is something which
has amazed me and pained me the
most. I never knew that the policy
of the Swatantra Party was also that
of the division of the country.

Shri Ranga:

India.

It is for unity of

Shri Lal Bahadur Shastri: What
Shri Ranga said was like that, and I
think he will see it if he is good
enough to go through the speech
again. I have no doubt that he must
have created tremendous embarrass-
ment for his other colleagues outside.
After all, in his party there are others
also who do not come from Andhra,
and they must be forewarned as to
what the attitude of the leader of the,
Swatantra Party is in regard to the
unity and solidarity of the country.

Shri Kamalnayan Bajaj (Wardha):
His leader Rajaji advocated partition.

Shri Lal Bahadur Shastri: But, on
the whole, I must admit that there
has been a general agreement, -and
this House has exhibited a wonderful
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[Shri Lal Bahadur Shastri)

spirit. Barring half a dozen speeches
here and there, the House fully rea-
lises the importance of this measure,
and instead of getting compliments
from the Members of the Opposition
for moving this Bill much earlier than
26th January, 1965, there were some
Members—as I said only may be four
or five, not more than that—who have
criticised us. We did it, as the Prime
Minister said the other day, only to
remove all doubts in the minds of
those who come from the non-Hindi-
speaking areas.

After all, we have to consider the
practical steps. It ia impossible to
introduce Hindi for all purposes or
even in regard to certain specific pur-
poses at once. How do we do it?
After all, there is one extreme, 1
know there is one extreme which
says that it has to be done imme-
dimtely. There is the other extreme
which says that it should never be
introduced, and it is the opinion tnay
be of a wery small number that the
provision of the Constitution itself in
regard to language should be scrap-
ped. These are the extremes, and
between these two extremes we have
to devise ways and means to carry
the country with us in so far as
evolving of our official language policy
ig concerned.

17 hrs

Hindi is there according to ‘the
Constitution, but other regional lan-
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guages must grow and develop, aad
they are developing, they are grow-
ing, and Hindi has also to grow. But
Enlish has also to continue during
this interim period. I quoted the
words of the Madras memorandum
the other day in which they had
said that it will have to be English,
it will have to be used, and it should
be some form of prolonged bilingu-
alism. I think that is the correct
position. If we are practical people,
and we have to be, we must pursue
this course and then alone Hindi will
also grow as also the whole country.
1 agree that this is an important
occasion, and as some Members said,
in a sense it is historic also. I can
say that my effort has been through-
out to steer clear extreme views
as I said just now. I wanted to
avoid controversies. I have xept my-
self constantly in touch with different
viewpoints and 1 would again appeal
that on this national question let us
rise above party and political con-
siderations. Let us be practical and
let us take practical steps. A common
language 1 agree is an important
medium of creating a common bond
among our countrymen. Let us,
therefore all of us, wunite in our
efforts to build up and streng-
then our country and make India a
strong and united nation.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The Lok Sabha divided.

Division No. 23]

Abdul Wahid, Shri T.
Alva, Shri Joachim
Aney, Dr. M. S.

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajaf, Shri Kamalnayan
Balakrishnan, Shri

AYES

Bhanja Deo, Shri L. N.
Bhattacharya, Shri C. K.
Bist, Shri J. B S.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati

[17.04 hrs.

Daji, Shri

Daljit Singh, Shri

Das, Shri N. T.

Deo Bhanj, Shri P. C.

Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri Shivaji Rao S.

Balmiki, Shri Chaudhry, Shri C. I.. Dihaon, Shri

Barue, Shri Hem Chavan, Shri D. R. Dnuleshvl-r Meem‘n, Shri
Barua, Shri lf. Chavda, Shrimati Dinesh Sml.h. Shri
Basappa, Shri Chettiar, Shri Ramanathan Dubey, Shri R. G.

Dwivedi, Shri M. L.

Bhagat, Shri B. R.
Elayaperumal, Shri

Bhakt Darchan, Shri

Chuni Lal, Shri
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Pirodia, Shri

Gehmari, Shri

Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, Shri V. B.

Ganga Devi, Shrimati
Gopalan, Shri A. K.
Gupta,'Shri Priya

Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charsn
Hajarnavis, Shri

Hansda, Shri Sudbodh
Hagq, Shri M. M.
Hazarika, Shri J. N.
Hedz, Shri

Hem Raj, Shri
Himatsingka, Shri

Jadhav, Shri M. L.
Jagyivan Ram, Shr*

Jain, Shri A. P.

Jamir, Shri S. G.

Jedhe, Shri

Jena, Shry

Jha, Shri Yogendra

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kadadi, Shri

Kamath, Shri Hari Vishnu
Kanungo, Shri

Kar, Shri Prabhat
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khanna, Shri Mchr Chand
Krishna, Shri M. R.
Kunhan, Shri P,

Knreel, Shri B. N.
Lakshmikanthamms, Shrimati
Lalit Sen, Shri

Laxmi Dass, Shri
Mahadeo Prasad, Shri
Mashadeva Prasad, Dr.
Mahtab, Shri

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallish, Shri U. S.
Manaen, Shr!

Mandsl, Dr. P. B
Mandsl, Shri Yamuna Prasad

Bade, Shri

Bagri, Shri

Basant Kunwari, Shrimati
Brij Raj Singh, Shri
Govind Das, Dr.
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Maruthiah, Shri
Mehrotra, Shri Braj Bihari
Mehta, St.ri Jashvant
Melkote, Dr.

Menon, Shri Krishns
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Misra, Dr. U.

Morarka, Shri

More, Shri K. L.

More, Shri S. S.
Mukane, Shri

Mukerjee, Shri H. N.
Murthy, Shri B. S.
Muthigh, Shri

Naik, Shri Maheswar
Neir, Shri Vasudevan
Nanda, Shri

Naskar, Shr P. S.

Nath Psai, Shri

Nehru, Shri Jawaharlal
Nigam, Shrimati Savitr,
Oza, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Patel, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwur
Patil, Shri D. S.

Patil, Shri M. B.

Patil, Shri S. K.

Patnaik, Shri B. C

Pillai, Shri Nataraja
Pratap Singh, Shri

Pari, Shri D. D.
Raghavan, Shri A. V.
Raghuramaiah, Shri

Raj Bahadur, Shri

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramdhani Das, Shri
Rampure, Shri M.

Rane, Shri

Ranga Rao, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Reddiar, Shri

NOBS

Gupta, Shri Kashi Ram
Kakkar, Shri Gauri Shanker
Ram Singh, Shri

Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir
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Reddy, Shri Eswara
Sahs, Dr. S. K.

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Samnaai, Shri

Saraf, Shri Sham La!
Satyabhama Devi, Shrimati
Sen, Dr. Ranen

Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Sham Nath, Shri

Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K. L.
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri R. P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri

Soy, Shri H. C.
Subbarman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri M. N.
Swaran Singh, Shri
Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tiwary, Shri R. S.

Tule Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shive Dutt
Varma, Shri M. L.

\ enkatasubbaish, Shri P.
Vidyalankar, Shri A. N.
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Wadiwa, Shri

Yadab, Shri N. P.

Singhvi, Dr. L. M.
Swamy, Shri Sivamurthi
Tan Singh, Shri

Utiya, Shri

Yashpal Singh, Shri

*+Oae name could not be recorded.
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Mr. Speaker: The result of the divi-
sion is:

Ayes 188; Noes 15.

The motion was adopted.

ot qUTEY ¢ wewe WERE, IR
faa & & atF  wise s
g1

W WEAT : WTEY, ;ST |

(Shri Bagri then left the House.)

ot a¥ : weq wERE, § A e
qETE |

17:06 hrs.

COMPULSORY DEPOSIT SCHEME
BILL—contd.

Mr. Speaker: We had decided that
we would continue with the discus-
sion of the Bill till it is finished. The
Private Members’ Resolutions that
were fixed for yesterday were put
up today, and we had expected that
we might be able to start the non-
official business by 2:30. But that
was not possible And now, at
5 O'clock, we have also fixed the
further discussion on the Compulsory
Deposit Scheme Bill. There was an
objection taken and I was asked to
give a ruling on that matter. I am
prepared with that also. So, we heve
to postpone one or the other, because
both cannot be taken. Either the
non-official business can be taken up
now or the further discussion of the
Compulsory Deposit Scheme Bill
(Interruptions).

Shri Hari Vishnu Kamath (Hoshan-

gabad): We can take up the Com-
pulsory Deposit Scheme Bill on
Monday.

Shri A. P. Jain (Tumkur): The
Compulsory Deposit Scheme Bill may
be taken up now.
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Shri Gauri Shankar Kakkar

(Fatehpur): It may be taken up on
some other day.

Mr. Speaker: There is one diffi-
culty. If we do not take up the non-
official business toiay, that will lapse.

Shri Daji (Indore): We have 2
hours for non-official business. It is
the only period when private Mem-
bers’ Bills and Resolutions could
come up. So, one hour will not be
sufficient. 23 hours must be allotted
next week.

Mr. Speaker: We can give one
hour to the first Resolution. There is
only one hour left to the first Reso-
lution tabled by Shrimati Subhadra
Joshi. If we can allow that, the
second one can be taken up only for
five or ten minutes. But that will not
lapse then, and it could come up
again.

What about the Compulsory Depo-
sit Scheme Bill?

Some Hon. Members:
taken up on Monday.

Tt can be

Mr. Speaker: As regards the merits
of that Bill, we can continue the dis-
cussion on Monday, but I will take
only five minutes for disposing of the
objection that had been taken.

Shri S. M. Banerjee (Kanpu.r):'We
have to raise other points also, Sir.

Mr. Speaker: I am not concerned
with them. They could be dealt with
as and when they come up. Now,
there is only one point.

Shri S. M. Banerjee: The hon.
Minister submitted yesterday that
this House cannot move such a mo-
tion.

Mr. Speaker: I am going to give
my decision on that. Now, an objec-
tion was taken, and a motion  has
been made by Shri A. P. Jain that
this House advise the Government to
ask or call for the Attorney-General
to come and give his opinion on the
constitutional point whether  the
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whole or part of this Bill is

vires,

intra

The objection was taken by the hon.
Finance Minister that this House is
not competent to consider such a
motion at this stage. He said that the
House cannot call the Attorney
General; it cannot entertain such a
motion, He has also questioned under
what rule it was being made. These
two objections have been taken by
the hon. Finance Minister.

So far as the first is concerned, whe-
ther the House can consider such a
motion or not, whether the House is
competent to act or not, this House
has power to make recommendations.
It may be only for the exccutive Gov-
.ernment to call the Attorney General.
I am not giving any decision on that;
I am leaving that aside. But even if
only Government can call him, then
too it is open and within the compe-
tence of this House, by a motion or a
resolution, to ask the Government, to
advise the Government, to request the
Government and to recommend to the
Government. All these are the forms
of the resolutions and motions that
are given and the House can express
its opinion. ‘“This House is of the op-
inion”. “This House recommends to

the Government”. “This House re-
quests the  Government”—all these
forms are there. Therefore, the

House can always express its opinion
and ask the Government to act in a
particular manner. It is a different
thing whether the Government ac-
cepts it or not or  what the conse-
quences might be. Therefore, there is
no hindrance in the House expressing
an opinion on a motion like that.

Then I come to the next thing. Al-
ready what we are discussing, what is
before us, is the motion. “That clause
4 stand part of the Bill”. There is
one motion before the House. There-
fore, at one and the same time, there
cannot be two motions that can be
discussed. The only provision that we
have got, under the rules is this. When
a Bill is being discussed, in the course
of the discussion, the only motion that -
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can be moved before anything else is
taken is under rule 109 where it is
laid down that:

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

Chat is the only motion that can be
nade and no other motion can be
.aken up or moved in the House while
another motion is being discussed in
the House. Therefore, while the
motion before the House is “That
clause 4 stand part of the Bill”, un-
less that discussion is postponed and a
motion is made to that effect, no other
motion can be moved. Therefore, this
House cannot consider and I cannot
entertain or put a question to this
House about the motion that Mr, A.
P. Jain has made. It has really been
done in all the cases where the At-
torney General has been invited to
speak on the Bills. Even in that
Cattle Preservation Bill, that was ex-
actly what was followed at that time.
A request was made and of course,
the Government agreed there. Then
the discussion on the Bill was post-
poned. Pandit Thakur Das Bhargava
made a regular motion which was
adopted. Then that discussion was
postponed and afterwards the other
motion about the Attorney General
was made.

- Therefore, so far as that motion of
Mr. A, P. Jain in that form is con-
cerned, that cannot be considered so
long as we are in the midst of the
discussion on the motion ‘“That clause
4 stand part ¢f the Bill”. Therefore,
the only thing that could have been
done, if the House wanted, was a
motion under rule 109 that the dis-
cussion be postponed. Because that
is not before me, therefore, I cannot....

Shri A. P, Jain: I shall mike that
motion now. I beg to move:

“That the discussion o clause:
\d of this Bill be adjourned.”
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Mr. Speaker: The question is:

“That the discussion on clause 4
of the Bill be adjourned.” !

Those in favour may say “Aye”.
Some Hon. Members; “Ayes”.

Mr. Speaker: Those against may say:
“No”.

Several Hon. Members: No.
Mr. Speaker: The ‘“Noes” have it.

Some Hon, Members: The “Ayes”
have it.

Mr. Speaker:
cleared.

Let the lobbies be

Shri A. P. Jain: No
please. (Interruptions).

Mr. Speaker: Order, order.

8hri Priya Gupta (Katihar): Is the
Parliament under the grip of the Min-
ister for Parliamentary Affairs?

Mr. Speaker: Order, order. He is not
allowing me to speak a word. The
way in which Whips have to go round
or pass their word is one thing. But
that should not appear in the House
as if it is being done. They can send
round their word.

canvassing

Shri Daji: There is no convention
for anything, for procedural matters.
This is the first time in Parliament that
whip is being issued.

Mr. Speaker; 1 am not concerned
with that. I cannot order that they
should not do it.

Shri Daji: Sir, I rise to a point of
order. Can a Member move across
and in between the seats and make
signs? )

Mr. Speaker: That I have already
said. What is the point of order then?

Division No. 24]

Aney, Dr. M. S.

Azad, Shri Bhagwat Jha
Bade, Shri

Banerjee, Shri S. M.
Barua, Shri Hem

Basant Kunwari, Shrimati

Daji, Shri
Das, Shri N. T.

APRIL 27, 1963

AYES

Bist, Shri J. B. S.
Brij Raj Singh, Shri
Chanda, Shrimati Jyotsna

Deshmukh, Shri Shivaji. Rao S.
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1 Shri Daji: The Minister must
' press regret for it.

Mr. Speaker: I have already stopped

ex-

1 " him.

Shri Ranga (Chittoor): What is it
that you have stopped, Sir?

Shri Daji;: He must withdraw,

Shri Ranga: You have stopped him,

Sir, but the mischief of has been done
already. (Interruptions).

Mr. Speaker: How can I withdraw,
if something has already been done?

Shri Daji: He must himself with-
draw it he; must express regret.

Shri H. N. Mukerjee: Sir, the
Leader of the House is there. The
Minister is sitting to his right. The

Minister of Parliamentary Affairs be-
haved, quite obviously, in a manner
which drew your censure. We do ex-
pect that the Leader of the House
should intervene and ask the Minister
of Parliamentary Affairs to apologise
to you, Sir, and to the House. If they
do not do it, we can draw our own
conclusions. After all, what you have
said is the property of the country.
(Interruptions). Lords of creation, is
that what they imagine they are?

Mr, Speaker: The question is:

“That the discussion on clause 4
of this Bill be adjourned”.

The Lok Sabha divided.

Mr. Speaker: The result of the
division, as shown by the machine, is
Ayes 75; Noes 124. Are there any
mistakes that I have to correct?

An Hon. Member: I am for ‘Ayes’.
1t should be recorded.

Another Hon. Member: I am for
‘Noes'.
Mr, Speaker: All right.
[17.18 hrs.

Dhaon, Shri
Dhsramalingam, Shri
Dwivedi, Shri M.L.
Elayaperumal, Shri
Gaitonde, Dr.
Gopalan, Shri A. K.
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Gounder, Shri Muthu
Gupta, Shri Kanshi Ram
Gupta, Shri Priya

Him matsingks, Shri
Ismail, Shri M.

Jadhav, Shri M. L.

Jain, Shri A. P.

Joshi, Shrimati Subhadra
Kadadi, Shri

Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Vishnu
Kar, Shri Prabhat
Khadilkar, Shri
Krishnapal, Singh, Shri
Kunhan, Shri P.

Kureel, Shri B. N.

Lalit Sen, Shri

Laxmi Dass, Shri
Manoharan, Shri

Mehta, Shri Jashvan

Abdul Wahid, Shri T
Alva, Shri Joachim
Anjanappa, Shri
Babunath Singh, Shri
Bajaj, Shri Kamalnaysn
Balakrishnan, Shri
Balmiki, Shri

Basappa, Shri

Bhagat, Shri B. R,
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R.
Chandrasekhar, Shrimati
Chaudhry, Shri C. L.
Chavan, Shri D. R,
Chavda, Shrimati
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shri Sudhansu
Dasappa, Shri

Deo Bhanj, Shri P. G.
Desai, Shri Morani
Deshmukh, Dr. P. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shn
Firodia, Shri

Gunapati Ram, Shri
Guandhi, Shri V. B.
Ganga Devi, Shrimati
Govind Das, Dr.
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Jagjivan Ram, Shri
Jamir, Shri S. G.

] edhe, Shri

Menon, Shri Krigh1

Misra, Dr. U.
Mukane, Shri
Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nath Pai, Shri
Pande, Shri K. N.
Patil, Shri D. S.
Patil, Shri M. B.

Pillei, Shri Nataraja
Prithvi Raj, Shri
Raghavan, Shri A. V.

Rajaram, Shri

Ranga, Shri

Reddy, Shri Eswara
Reddy, Shri Narasimh
Saha, Dr. S. K.

Sen, Dr. Ranen

NOES

Jena, Shri

Jha, Shri Yogendra
Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kajrolkar, Shri

Kanungo, Shri

Kedaria, Shri C. M,
Keishing, Shri Rishang
Khanna, Shri Mehr Chand
Krishna, Shri M. R,
Lekshmikanthamma, Shrimati
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shr

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U, S.
Maendal, Shri Yamuna Prasad
Maruthiah, Shri
Mehrotra, Shri Braj Bihari
Melkote, Dr.

Mirza, Shri Bakar Al{
Mishra, Shri Bibudhendra
Morarka, Shri

More, Shri K. L.

More, Shri S. S.

Murthy, Shri B. S.
Musatir, Shri G. S.

Naik, Shri Maheshwar
Nanda, Shr

Naskar, Shri I, S.

Nehru, Shri Jawsharlal
Nigam, Shrimati Savitri
Oza, Shri

Pandey, Shri Vishwa Nath
Patel, Shri Chhotubhai
Patel, Shri Man Singh P,
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri S. K.

Patnaik, Shri B. C.
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Sezhiyan; Shri
Shunac L
Shashi Ranjan, Shr
hastri, Sari Prakash Vir
Sheo Narain, Shri
Singhvi, Dr. L.'M.
Sinhe, Shrimeti Ramdulari
Sonavane, Shri
Soy, Shii H. C.
Sumat Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri Sivamurthi
Tan Singh, Shri
Tiwary, Shri D. N.
Varma, Shri M. L.
Vimla Devi, Shriman
Vshram Prasad. Shri
Yashpal Singh, Shri

.

Pattabhi Raman, Shri C. R,
Pratap Singh, Shri-

Puri, Shri D. D.
Raghuramaiah, Shri

Raj Bahadur, Shr

Ram, Shri T.

Ram Swarup, Shri
Rampure, Shri M.

Rane, Shri

Ranga Rao, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Mythyal
Reddiar, Shri

Suhu, Shri Rameshwar
Sanj Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Shah, Shrimati Jayaben
Sham Nath, Shri

Sharma, Shri D. C.
Shaatri, Shri Lal Bahadurf
Shrimali, Dr. K. I..
Singh, Shri D. N.

Singh, Shri R. P,

Sinha, Shri Satya Naerayen
Sinha, Shrimati Tarkeshwari
Subbaraman, Shri
Subramanyam, Shri T.
Swaran Singh, Shri
Thimmaiah, Shri

Tiwary, Shri K. N.
Tiwary, Shri R. 8.

Tule Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiv Dutt
Venkaiah, Shri Kolla
Wadiwa, Shri

Yadab, Shri N. P.

Yadava, Shri Ram Sewak

**One name could not be recorded.
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Mr. Speaker: The result of the divis-
ion is: Ayes 76; Noes 125. The Noes
have it.

The motion was negatived.

Mr. Speaker: So, the discussion on
ciause 4 would continue.

The Minister of Finance (Shri

Morarji Desai): Sir, may I make a .

submission? I should like to make
only one submission in this matter.
Last night, I was very unhappy to
iearn that there is a feeling going
round that we do not want the opin-
ion of the Attorney-General to be
brought before the House because, it
is said, it is against the Bill. I was
very unhappy to learn that such an
cpinion could have been there before
anybody. I had said that the Attorney-
General had not been consulted, be-
cause the Government wag quite sure
of the legal position in this matter.
But, I am very unhappy that there
should be such a feeling. In order to
remove that feeling, I am certainly
rrepared to get the opinion of the
Attorney-General and submit it to the
House.

Shri S. M. Banerjee: Let him come
before this House. Let him make a
statement.

Shri A. P, Jain; Sir, I want to say
a few words. With all respect, I
would submit that getting the opinion
of the Attorney-General and putting
it before this House is no substitute for
my proposal. There have been in-
stances in the past when the Attorney-
General came before the House and
the whole House was thrilled to hear
the  Attorney-General making the
statement, We asked some questions
and he clarified them. Now, my
position is that it is the privilege of
the House that the Attorney-General
should assist this House in forming its
opinion, and I hold that propriety de-
mands, I appeal to the Prime Minister
and I appeal to the Finance Minister,
that they should observe propriety.
We are anascent democracy and we
are laying down traditions. Let us not
lay down traditions which may not be
to our credit in future.

|
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Mr, Speaker: That is all. Now the
oppeal has been made to the Govern-
ment. Government have to consider
it. Now I have to proceed with clause
4 of the Bill. What is the pleasure of
the House?

Shri Hari Vishnu Kamath: Adjourn
cr take up Private Members’ Business.

Mr. Speaker: We can continue the
uaiscussion on clause 4 on Monday. At
what time?

Shri Tyagi (Dehra Dun): Sir, I want
{c know one thing. By what time will
the opinion of the Attorney-General
be made available to us?

Shri Morarji Desai: I cannot say by
what time he will give it. I can only
request him to give it as soon as he
can.

Shri Tyagi; In that case, the diffi-
culty is, after passing the Bill, it is no
use getting his opinion.

Mr. Speaker: Order, order. I ap-
preciate that point,

Shri Morarji Desai: I will try to
obtain it by Monday.

Mr. Speaker: Then, I will not put
it up for discussion on Monday. First
let us have the opinion placed on the
Table of the House. Then, we will fix
the date.

Shri Hari Vishnu Kamath: Sir, on a
point of clarification. The Finance
Minister has been pleased to say that
he is not averse to getting the opinion
of the Attorney-General, Then. what
further objection is there to the
Attorney-General appearing before
Parliament in person and giving his
opinion? 1 thought that is much
fairer to the Attorney-General than
getting his opinion on paper.

Mr, Speaker: Order, order. I have
put the motion to the House and it has
been decided that the discussion would
continue.

Shri S. M. Banerjee: I am only mak-
.ng an appeal,



12533 Resolution re:

appeals they
I am not to

Mr. Speaker: Those
can make themselves.
be brought in.

Shri Hari Vishnu Kamath: We were
not referring to you; only to the
Government.

Mr. Speaker: The House will now
take up Private Members’' Resolutions.

17.25 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTIETH REPORT

Shri Krishnamoorthy Rao  (Shi-
moga): Sir, I beg to move:
“That this House agrees with ~

the Twentieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 24th April, 1963.”

Mr, Speaker: The question is:

“That this House agrees with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 24th April, 1963.”

The motion was adopted.

RESOLUTION RE: NATIONALISA-
TION OF BANKS—Contd.

Mr. Speaker: Now the House shall
take up further consideration of the
following Resolution moved by Shri-

mati Subhadra Joshi on the 29th
March, 1963:—
“In view of the emergency

created by the Chinese aggression,

this House is of opinion that
banks should be nationalised in
order to mobilise the national

resources.”

Time allotted was two hours of which
54 minutes have been taken up and 1
hour and 6 minutes remain. Shri
PXK. Deo. He is not present. Shri
Banerjee.

VAISAKHA 17, 1885 (SAKA)
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Banks
‘Shri S. M. Banerjee (Kanpur): Sir,
I rise to support the Resolution

moved by my hon. friend, Shrimati
Subhadra Joshi, I definitely know
that the hon. Finance Minister had
expressed many times in this House
that Government was not prepared
to natonalise banks.

Mr. Speaker: Order, order. Will he
kindly resume his seat? May I know
how many hon. Members more want
to participate in this debate. I see
about ten hon. Members rising. The
time left is only one hour.

Shri S. M. Banerjee: Time may be
extended.

Shrimati Subhadra Joshi (Balram-
pur): Time should be extended.

Mr. Speaker: By how much should
it be extended.

Shrimati Subhadra Joshi: By
hour.

one

Mr. Speaker: 1 will be prepared to
do that, but then the House may not
like to sit after 6 o'clock angd this
discussion will have to be postponed.
So, some hon. Member might move a
motion

Shrimati Subhadra Joshi: Sir, I

move:

“That the time allotted for this
Resolution be extended by an
hour.”

Shri D. C. Sharma (Gurdaspur): I
second it, .

Mr. Speaker: That is agreed; that
is the sense of the House.

Shri A. K. Gopalan (Kasergod):
What about my Resolution?

Shri D. C. Sharma: Sir, I move:
“That the House may be ad-
journed now.”

Mr. Speaker: Order, order. If the
House is not prepared to sit after 6
o'clock then the only thing we can
do, is that the discussion on this Reso-
lution might be postponed,
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Shri D. C. Sharma: We have done
very important work today.

Mr, Speaker: Then some hon. Mem-
ber should move a regular motion.

Shri Joachim Alva (Kanara): Sir,
I move:

“That this House be adjourned
in view of the great physical
strain on everybody including you
for the last four days.”

Mr. Speaker: That is not the pur-
pose. First the motion should be that
discussion on this Resolution be post-
poned to some future date.

" Shri D. C. Sharma: Sir, I move:

“That discussion on the Resolu-
tion moved by Shrimati Subhadra
Joshi on the 29th March, 1963 be
postponed to the next day for
Private Members’ Resolutions.”

Mr. Speaker: I find the sense of the
House is that it should be postponed.

Shri D. C. Sharma: It is the unani-
mous sense of the House,

Mr. Speaker: The question is:

“That discussion on the Resolu-
tion moved by Shrimati Subhadra
Joshi on the 29th March, 1963 be
postponed to the next day for
Private Members’ Resolutions.”

The motion was adopted.

Shri S. M. Banerjee: Sir, may I seek
a clarification? Will I be in possession
of the House? I have spoken for
half a minute.

Mr. Speaker: Records do not show
it.

Shri 8. M. Banerjee: Records show
it.
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17.28 hrs.

RESOLUTION RE: DEFENCE OF
INDIA ACT

Mr, Speaker: Shri Gopalan. He may
take ten minutes because the House
is not in a mood to sit longer. There-
fore he might take ten minutes now
and continue during the next session.

Shri A. K. Gopalan (Kasergod): Sir,
move:

—

“This House is of opinion that
the powers under the Defence of
India Act have been abused with
a view to carrying on attack on
the Communist Party and a num-
ber of Trade Union and other
organisations and calls upon the
Government to release all politi-
cal and mass leaders detained
under the Defence of India Rules.”

17.29 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

Sir, as the time at my disposal is
short, I do not want to go into the
question of the Defence of India
Rules, the emergency under which it
had been enacted and also other
problems concerning whether the
Defence of India Act itself is un-
constitutional or not. I do not take up
those points. I will refer to those
points on the next day. So now I only
want to discuss the abuse of the
powers under the Defence of India
Act as also the treatment of persons
inside jails and other matters con-
nected with that. When we were dis-
cussing the demands for grants of
the Ministry of Home Affairs, Shri
Lal Bahadur Shastri had given a
reply. I want to quote some portions
of that reply and then comment on
them. He said:

“I would like to ask especially
the Members of Opposition to put
their hands on their heart and say
if the emergency powers had
really been misused. Of eourse,
here and there we may have made
mistakes or there has ever been
a great miscarriage of justice.
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No party has been asked to dis-
continue its works or its activity,
unlawful or illegal....”.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Sir, I thought
he would only move his Resolution
and then it might be taken up on the
next day. That was the sense of the
House because all felt tired after the
passing of this Official Languages Bill.

Shri A. K. Gopalan: The hon.
Speaker told me, “You move it and
take 10 minutes.” I will take 15
minutes.

Mr. Deputy-Speaker: Let him take
10 minutes.

Shri Lal Bahadur Shastri: There
must be reply to that. Why his speech
alone go on record?

+——

Mr. Deputy-Speaker: Does the hon.
Member want to continue on the
next day?
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Shri A. K. Gopalan: Yes. I have
moved the Resolution.

Shri C. K. Bhattacharyya (Raiganj):
The Resolution has been moved, He
may continue on the next day.

Mr. Deputy-Speaker: The hon.
Member may continue his speech on
the next day.

Shri D, S. Patil: The names of the
Members who want to speak on the
Resolution regarding the nationalisa-
tion of Banks may be recorded,

Mr. Deputy-Speaker: The House
stands adjourned till Monday.

17.33 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April

33/ 1963|Vaisakha 9, 1885 (Saka).
79 ¢
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MESSAGE FROM RAJYA
SABHA . . . .

Secretary reported a message
from Rajya Sabha that
Rejya Sabha had no re-
commendations to make to
Lok Sabha in regard to the
Finance Bill, 1963, passed
by Lok Sabha on the 20th
April, 1963.

Further clause-by-clause con-
sideration of the Official
Languages Bill, 1963 con-
tinued. The discussion was
ooncluded and the Bill was
passed, as amended.

BILL UNDER CONSIDERA-
TION . . . .

Further discussion on clause 4
of the Compulsory Deposit
Scheme Bill, 1963 com-
menced. Shri Ajit Prasad
Jain moved a motion that
the discussion on Clause 4 of
the Bill be adjourned. The
motion was negatived.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED .

Twentieth Report was adopted.

DAILY DIGEST

CoLuMNs

12325

12336—523

12523—33

12533

PRIVATE MEMBERS’ RE-
SOLUTIONS UNDER CON-
SIDERATION .

1. Further discussion on
resolution  regarding Na-
tionlisation of Banks moved
by Shrimati Subhadra Joshi
on the 29th March, 1963 was
postponed to the next day
for Private Members’
Resolutions.

2. Shri A. K. Gopalan moved
his resolution re : abuse
of power under Defence
of India Act. The dis-
cussion was not concluded.

AGENDA FOR MONDAY,
APRIL 29, 1963IVAISAKHA
9, 1885 (SAKA) .

Discussion and passing of
the Bengal Finance (Sales
Tax) (Delthi Amendment)
Bill, 1963.

Discussion and passing of
Demands for Grants, (Ge-
neral) 1960-614

Discussion and passing of
Supplementary  Demands
for Grants (Railways) for
1963-64.

Discussion and passing of the
Appropriation  (Railways)
No. % Bill, 1963.

Discussion and passing of the
Constitution (Fifteenth A-
mendment)  Bill, 1962, as

reported by Joint Committee.

GMGIPND—LS 11—4382 (Ai) LSD—14-5-63—880
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CoLuMNs

12533—38



	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111

